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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised by, 
the Committee, do present on their behalf this Fifty-third Report on action 
taken by Government on the recommendations of the Public Accounts 
Committee contained in their 1 lth Report (Fifth Lok Sabha) on Audit 
Report (Railways), 1970 and Appropriation Accounts (Railways), 
1968-69. 

2. On the 6th June, 1972 an 'Action Takcn' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance of the 
recommendations made by the Committec in their earlier Reports. The 
Sub-commit tee was constituted with the following Members :- 

2. Shri Rmsahai Pandcy 
3. Sdvi M. Anandam I 

I -. --. 
4. Smt. Savitri Shyam 
5. Shri H. M. Patel 
6. Shni Shyarn La1 Yadav . - , . 1--. 

7. Shri Bhagwat Jha Azad 

3. The Action Taken Sub-Committee of the Public Accounts Committee 
(1972-73) considered and adopted this Repon at their sitting held on the 
18th W o k ,  1972. The Report was finally adopted by the Public 
Accounts Committee on the 18th November, 1972. 

4. For facility of reference the main ~oncluions.~reco~nnicndations of 
the Committee have been printed in thick type in the body of the Report. 
A statement showing the summary of the milin r~~ornrnendations/obsen.;1- 
tions of the Conlmittce is appcndcd to the Report (Appendix,. 

5. The Committee place on record their appreciation ~ i '  thc assistrinct' 
rcndered to them in this matter by the Comptroller and Aulfiror Genera1 
of India. 



I .l. This Report of the Committee deals with action taken by Govern- 
mtnt on the recomtnendations contained in their 11th Ktport (Fi Lok 
Sabha) on the Audit Report (Railways) 1970 and Appropristtion Accounts 
(Railways), 1968-69, which was presented to the H~usie on the 9th August, 
1971. Action Taken Notes have been rccdved from the hiiinisy of Rail- 
ways (Railway Board) and othcr concerned Nistries/Dspartments in 
respect of all the 124 recommendations contained in the Report. 

1.2. Thc Action Taken Notes on the recommendathns of the Com- 
rnitttc have becn categorired undc.r thc following heads:- 

( i )  RecommenJafions/obser~~arion.s rlrar have bcer; accepted by 
Government: 

S. NOS. 1-3. 5-11. 13.  16-23. 29, 31-36, 38, 39. 41, 42, 
44--46, 18-54. 57-63, 65-86, 88, 89, 91. 92, 9 6 9 9 .  
102-1 13, 115-122 and 124. 

S. Nos. 40 and 114. 

S. Nos. 4, 15, 28, 30. 37. 47, 55-56, 64, 87. 93, 123. 

1.3. Thc Cocabttcr Mi t U  L t k  case of mmmendutiow in 
respect ol rrLW Wedm nplles b v e  been furatrkd, Covemwnt sbeald 
f ~ r w r d  the b a l  rrplica ex#edbw@. 

1.4. 'm C-tttc witi nnw deal with Ik action takn on some pf 
thc r~otttmcndutimc. 



Flmsid Rdtsparagraphs 1.12 and 1.13 (S. Nos. 1 and 2) 

1.5. Conunenting on the working results of the three Railways, namely; 
North Eastern, Northeast Frontier and Southern which ahowed Mcits in 
1968-69, tbe Committee had made the following observations; 

"The Committee view with concexn the disproportionate increase 
in the working expense of Southern, Nonh Eastern and 
Northeast Frontier Railways as compared to the increase in 
their gross receipts during 1968-69. The combined working 
expenses of these three Railways exceeded their gross receipts 

. by Rs, 17.20 crores. This figure exceeds even the total in- 
crease in the Revenue expenditure on all Railways during 
1968-69 by Rs. 0.63 crores. This calls for a special drive 
for &ecting economies on these Railways." 

"The Committee observe that the difference in pcrcentqes of 
increase in the gross receipts and working expenscs of all M- 
ways in the 1968-69 over 1966-67 was not much. However, 
in the case of these three deficit Railways, the gap between the 
percentages of increase in working expenses and increase in 
gross receipts was very much pronounced. The Committee 
desire tbat the reasons for this widening gap should be studied 
with a view to taking remedial action and earning greater 
revenue on these Railways." 

1.6. In their reply dated 24th April, 1972 the Ministq of Railways 
(Railway Board) stated: - 

'The Recommendations of the Committw have been noted by thc 
Government and necessary instructions issued to the concerned 
Railways to analyse the causes for tllc widening gap between 
the working expenses and crocs trnllic rccciptz nnd to fakc the 
necessary remedial measurils." 



Economy measures-paragraph 1.20 (S. No. 3) 

1.8. Referring to tbe need for greater economy in the working expenses. 
of the Railways, the Committee had in paragraph 1.20 obrervcd that- 

"So far as the working expenses on the Railways are concerned there 
is a persistent tendency towards increase from year to year. To 

some extent, this is inevitable in the context of risiry prices and 
wages. In the circumstances, Railways will have to make 
detcrrnined efforts not only to minimisc waste but also to effect 
economies in their expenses. The Committee hope that the 
assured vigilnncc 'now than anytime before' about expenditure 
would result in substantial economics. As a mere 5 per cent 
cut in the working expenses could turn the deficit of Railways 
into a surplus, the Committee would like Government to make 
an all out effort to pull Railways out of the red." 

1.9. In this connection the Ministry of Railways (Railway Board) 
111 their reply dated the 24th April, 1972 stated: 

"The recommendation of the Committee has been very carefully 
considered the Government. As the Committee are aware 
that: 

(i)  Economy drive has becn in existence on the Railways for a 
number of years resulting in the rcduction of expeoditure 
wherever feasible; 

(ii) the bulk of thc Railways expenditure is perfornlancr oriented; 
sincc the Railways arc hein3 asked to improve performance 
and amenities. nchicvemcnt of substrtntial economy in the major 
areas of cxpcnditure i s  limited. 

However, the Government is alive to thc nccd for maximum econom?. 
in the Railwilyt' working c.lrpenses Continrlous effortq are ma& to reduce 
thc cxpenditurc to tbc cxtcnt fcnsiblc. Somc of thc important rnxv~m~ 
i q  resncrt of ( i )  maintenance and repairs (ii) fuel 7nd f i i i )  q c n f f  nrc I l ~ d  
iil *Anpcnd;.lr 'A'. 1,atcly further instructions to cffcct maxirnuni m ~ W e  
wnnomy in workinrr c.zn>nsc\ in vaning walcs wcrc ksued to the Gcnenl 
Wmapn?; of all Tndiim Railwnvs. .4 copy of the hfcn~orandimi** lavine 
d)wn thew cconomv nwnrurcs is encloscd for inforrnnt;cin of thc Corn- 
'nittre " I 



1.10, Tbe Committee dtd mt apree wlHb the irkw laun Ibe scope of 
.arhieviag substantial economy in the major areas of expenditure is limit- 
ed. Tbg, however, aote that an ecoirom) drive has been in existence 
on f k  Rdrvays for a mmber d years w d  that Inslructbne bove also 
been recently issued to the General Managers of all ZOOOl RPI)Ways for 
diecting maximum possible economy in thet working e x p a w .  
Colbmif?ee feel that whnt is importaut is not the measures wggested but 
the ef fedvew~s  of implementation of these measures in order that the cx- 
)cded ecoDomy may be achieved. Tbey woulh therefore, like thot She 
resoh shwld Be carefully y w d  and expreswd in puantitdve terms so 
as to Bpve a proper appreciation of tk impact of tbe economy measures 
over a period of time. 

1.1 1, In  paragraph 1.32, thc Committee. had nindc the following nbscl- 
.vations in regard t o  the implementation of t k  recommendatims matie by 
thc High Powcr Committee on unrem~~nerat ive branch lincs: 

"The Committec note that as 3 matter of policy ihere would hc n:~ 
closing of any of the existing unrcmuncrativc branch lint\. 
The High Power Comnii!tcr: which went into thc que4icm of 
improving thc u,?rking of such branch lines. w as to mdkc 
them ecommically viablr: madc certain rccommenclarivn~ 
which inter uliu covcrcd  onve version of gausc, aud est:nskin 
of ljn:,, These would cost :1bout Rs. 240 rrorej .  The Com- 
mittee were informed that the justification for iidditional in- 
vestments on convcrsion-cum-cxtcnsion had 10 hC cxaniincd 
The Committee would like the rc5ults of thc cnaminil'ion lo hc 
intimated to them." 

1.12. In reply the Ministry of Railways (Railwa! Board) s!alcd .n 
qhpir lertcr, da'ed thc 2Ist  February. 1Y72: 

"As against the recommendation d the U n w m o m i c  Branch L ~ n c  
Committec, 1969, to carry out 2R surveys for c.xtcnsioo/con~c'r- 
sionlrestoration of branch line?;, lhc Board h a w  ordcrcd I1 
trafic surveys to be carried ow by thc Railways. So far rc.  
ports o f  5 surveys havc bccn received. Ilxamination c$ t\it> 
s w e y  reports has becn completed which indicates that r w  
toration of Goham-Panipat link and extension of R u r h a l ~  
Etah line to Kasjpnj arc not financially viablr. Thc rcsuit+ of 
the examination of the o ther  survey reports will be intim.1tc.d 11' 

' the Committee in due course." 



1.13. Asked to expedite the final reply, the Railway Board informed 
the Committee in h e i r  subsequent note dated the 5th August, 1972 as 
aJ0ws:- 

"Out of twelve surveys ordered by the Railway Board, reparts of 
six surveys have so far becn received. Examination of three 
survey reports has beea completed which indicates that the 
projects mcntioncd below are not financially viable:- 

1. Restoration d Gohana-Panipat Link. 

2. Extension of Burhan-Etah line to Knsganj. 

3. Conversion of Kurdwadi-Piindarpur from SG lo BG. 

The other three survey reports arc \ ' i l l  undcr examination of thc 
Railway Board. , 

The remaining six survcys are still i n  progress." 

1.14. The Committee note that out of 12 surveys ordered bj the Raii 
way B o d  for exleaPion/~nverskm/reslwatiom d uruemorrrative branch 
l k ,  reports d d y  six m e j s  have so far beea received and the re- 
mining six w v e y v  are BfiP i0 progress. Funher out of tbe six survey re- 
portm received exaodrstiun of oaly tbno reports bm been auepleted. The 
ConunltQt d m h  tlut the survey d sbould be expedited and speedy 
saioll taken on mports aha@ recaived. 

FllnPrr of egorSslng beams, on Metre Gauge 1. R. S. Cowbcs-Paragraph 
2.6% (S. No. 31) 

1.15. Commenting on thc derailment of coaches resulting froni the 
failure ofequalking beams, thc Committcc hud in pariuppn 2.hX 
obserred : 

T h e  Committce view with concern the dcrailmznt of c03<tl,.r 1.2- 
sulthg from the failure of cquali\ing beams as also rhc h r c ~ l i -  
ages of bci~ms due to overcrowding on trains. Thcsc problem. 
n d  to be look4 into carefully. It was stated during cvi- 
dencc that certain modifrcltiom have becn made in thc design 
of the beams particularly in the \wan neck =tion. to miikt it 
s t m g c r .  The Committee desire that the Railway Board \hould 
review in detail how the failure occurrcd in this vital scction 
d the beam and take suitablc remedial meawrcs to safeguard 
*ha the recurrence d such ddects." 



1.16. in reply the Ministry of Railways (Railway Board) stated in their 
note dated the 20th June, 1972: 

"The various aspects of failure of equalising beams, the reasons for 
the failure and the action required to be taken were considered in the 
meeting of Indian Kailways Chemists and Metallurgists Committee in 1968 
and Railways advised of the appropriate action to be taken. 

The design of the equalising beams as well as the material from which 
the equalising h a m s  are required to be nlanuIacturcd have been altered. 
Zonal Railways havc also been advised of the periodicity and type of ex- 
amination to be carried out on equalising beams in service. A design d 
safety strap that would be easy to manufacture, easy to maintain, and 
which would adequately support equalising bcams, has been developed and 
adupled as a standard. With these measures already taken, there has been 
a marked inlprovenlent and therc has becn no cases of failure of equ~lising 
beams introduced in scrvice since 1965. It is, therefore, considered that 
fro= the point of view of design, mltnufacture, inspection and maintenance. 
adequate remedial mcasures havc becn taken to avoid failures, in future. 

This has been seen by Audit who havc remarked as follows:- 

"The Railway Board seem to feel that no furthcr review as desire2 
by PAC regarding the circumstances in which the failure in 
fie Swan neck region of the cqualising beam is called for and 
that the existing arrangemcnts arc satisfactory. It is, how- 
ever, to be noted in this connection that therc are two broad 
aspects to this casc: ( i )  The question of dequucy of design, 
specificution for ma~erials, etc. Though no modifications wcrc 
considered necessary earlier in 1964, 1,lter on in 1968 and 
thereafter changes have been introduced. (ii) Detectiort of tic- 
fecrs pt !he .r~age of initial impecrion and during mainlenancr 
The shortcomings in this nspect are clear from the fact that 
following a number of failures, the cracks in a large number 
of beams came to light and the replacenlcnt/repair of wch 
beams had to be undertaken. It sccms worthwhile, exi~mit~inc 
therefore, vlhethcr in this case and in general, any improve- 
mew in pruccdures is possible 

The fact that there have been no further failures of thc beams i n  
any of the Zonal 'Railways especially N.E. & N.F. Railway4 
is being checked up.'' 

Fnrlber cornsrPab of fbe Rsilwmy Board 
Attention of the railways has again been drawn to the cxiatinp: instrw 

tionc and they have hclcn asked to confirm that lhcy are follwing the in- 
structions strictlv vidc Boiird's lcttcr NO. 67/M(C) / l42/3l ,  dated 2f;;tl' 
March, 1972. 



I 
' ;911 the M&e gauge Railways hav; been asked to advise whcthcr there 
has been any case of failure oT the modified beams introduced in sedce 
from 19'6'8. South Central and Western Railways have stated that there 
has 'been no case of failure of the modified equalising, beam. Replies f%m , . .* 
the other 4 Rai l i ays  are awaited." 

" *  a 

1.17. In a Iurther w ! c  d a k d  the 27th July. 1972, the Railway Board 
added: . " 

"Futlhcr to  the rcply IorwardcJ u h c r  this Office ~ e m o r a n d u m  
No. 71-B(C)-PAC/V/I  I,  dated 20th June, 1972, to the above recorn- 
mendaiion, it is stated that audit have furnished the following further corn- 
nlcnts in rcgard to h i l u r r  of M.G c q u a l i h g  h a m s  on railways since 
1908. 

'N.F. Railway: The Chicf Auditor, N. F. Kailway, has inforn~cd 
us that record to show the dates of introduction in service of 
cqu;~lising bcarns since 196s is not f,,rthcorning from the Rail- 
u a y  Adn~inistrtltion. In the circumsianccj. it has not bcen 
pocpihlc to i w i f y  f i a t  thcre hits bcen no c:rsc of failure cf 
rq11a1i:;ing beams on Y.F. R;!i;uay. 

Soirtirern R(ii1woy: The Southern R a i l w v  have a d v i s ~ d  [!I: Chit'f 
.4udi!or of thc Southern R . ~ i l n : t v  th;!t out of 137 cqualising 
heanls .found dc.fcc!i\:~ during thc pcrivd frnm 1st January. 
1968 to 31s t  December. I971 in on< c:ici. of failurc th;t! took 
pliicc during the quarter ~"iiding 3 1 st Dcccn~her, ! 9 i  I ,  the 
hr.;ln~ was of n.w dt4gn. 

As r o p r d ,  othcr Rai lway.  we h,r\e no furthcr rcniarA~ t.1 i~ tkr . '  " 

As StiItcJ in the cwxluding portion of the carlicr rcply. :'?c h4.G. 
Railways hnvc bccn d d r c s s c d  by :hc Bo;~r,i. Rqi!\. rccc'iscj fron! tn i '  
Northern Kai1w:ry jnd ia tcs  that thcrc hds h e m  no cnsc nf fai!urc ,-)f m,.di- 
f i t 4  cqu:~lising h a m ,  inlrodaccd in wrvicc kine: 106X. 

k u t b e r n  Railway have sto!cd thilt during the period frnm 1 s t  January. 
1908 to 3 1st I>z.,crnhcr, 1971. 137 h::~nis ncrc  found dcfcctiw. Irr m l y  
one caw. t h ~  cqiialising ht.:ltn was found In hc. t h ;  rc\i.i.tl i!:c8it!rl. 

Thi5 hcnm w;n ftrund I:> have a hair hrci:tlth w:lm runnilre ncross the \ide 
of lhc h a m .  This mcxlified cq~~nl i s ing  k : ~ n ~  'lid ntr! gc: irnd\,"I in fnilurc 
but was examined and rcjcctcd in the depot." 



Injlrlicioes prrcb.sc of M.S. Hex Nob rreultiq ia ovtradock- 
2 1 1 ~ 1 1 a  (S Nos. 35-37) 

1.19. Rderriq to a case of excessive provisioning of MS. Hex Nuts 
on the Ceatral ,Railway during 1961-62 the Comrnince had made thc 
f d h i l l g  obaervatioas in paragraphs 2.110 to 2.1 12: 

"The Cornmittez are surprised that Central Railway Administration 
r a i d  the imprest of M. S. Hex Huts 1 h" from 56.9 tomes in 
1961 to about four simks in Augusr-September, 1962 without 
cbrdating it with past consumption and future curtailment of 
tbe quitement resulting from the modification adopted in 
1960 in the design of h e  brake beams and brake blocks. Had 
the Central Railway taken into consideration thc Railway 
Boards k t i v e  issued only a year earlier regarding tbe adop 
tion of the change in design involving fasteniag of the brake 
beams and brake blocks by cotten instead of nuts and the low 
rate of consumption of the n u b  over the previous three years, 
a realistic assessment af the requirement of the nuts would 
have b x n  made and the imprest would have been reduced 
rather than enhanced. The Committee find it a little diffi- 
cult to understand how the 'Railway Administration over- 
looked these two very important faclors. Evidently the pro- 
vision d the Nuts was done mechanically and injudiciously 
without taking into consickmtioa all the relevant ispectr of 
the matter." 

"The Committee need hardly stress the importance of mrrect pro- 
visioning of stores in the interest of economy. They hope that 
such instances of over-provisioning of stores will not be re- 
peated in future." 

T h e  Cammittec werc givcn to undorst4 that the e x c m  stock to 
the extent d 2,30,000 kilogrammes was d i s m  of by invit- 
ing Wen. They would like to be informed about the lass, 
if any. suftercd on tkir account. The Committee would alm 
like to k apprirred of the b e 1  outcome of the eompcnmtion 
c l h  d a firm stated to be undw cans'dtraitiw." 



140, la reply dgad the 10th April, 1972, tbt Ministry (29 
(Railway Board) stated: 

''The lobsetvations of the Cmmfttet are noted, and ttx same have also 
becn brought to the notice of the Railway Administration." - 

ThL? krb of 2,32,000 Kgs., W ~ S  arranged in April-June, 1970 at the 
rate of RG. 1,156 per tonne. A net loss of Rs. 1,67968 wobi i n c u d  in 
the sale rrs p:r particulars given below:-- 

(a) T o t r l s r l s  value r W e d  ) . , . . . . . a,6SBrg2 

(b) Book role of 2,32,000 k&. at RE. 1.88 per kg, 4,35,160 

(a) Net loss  incurr+d ( b H a )  . . . . 1&7,%8 

As regards the Anal outcome of the compensation claim, the 
D.O.S, k D. has advised the following position: 

"The firm has not claimed any cornpermation so far, excepting that 
they have writtar one letter wherein they have stated that a 
sum of Rs. 1,75,000 is blocked due to suspension of supplies 
d e r  by the indentor. The firm's letter is dated 24th Octobsr.. 
1966 and afterwards they are silent over the issue. The case 
is, however, still to be finaliwd." 

1.21. TLr Coreiltee note tbt a met loss d Its. 1,67,968 Ls k e n  is- 
c u r d  om tbc sale of ucca rlocL ol  MS. Hex Nmb I?" acqnid a a 
result ef wer-provipiwiog by the Ceatrsl R.ihrray AdaidrSlstion. Tk 
Comfa&tee ncomrneod t b t  it m y  be comddered wbdlwr responanbilrty . . 
for this bs6 can be fired. 

1-s & to s b r t  mdpt of cemene from tbe soppliefi-lwrrrgrrpb 2.125 
(S. No. 38). 

1.22. In paragraph 2.125, the Cornmittce made the following obscn- 
ations regarding the issue of unqualified railway receipts in spite of thr: 
complaints ma& about heavy shortages in cement received h) enpiawriflg 
whordinatas: 

"The Committee ilre distrcued to observe that C I C ~  thmgh corn- 
plaints H C ~ C  being received fwm the enginecring subordinates 
sincc July, 1965. about hem3 shortage of cenlcnt rcceivcd by 
them, no aclion was taken to revise the procedure regarding 
imuc of unqualified Raikay receipts till Novembrzr. 1968. 
Thc Comdttec are not aMc to appreciate how Railw~y aszum- 
#1 that D.0.3. a D. were cxcmisinp checks on the weight of 
cemmt bags, without making nny spcclflc enpuiy. In any 



case complaints regarding shortage which had been coaling 
in since 1965 should have been checked up with D.G.S:& D. to 
make sure if random c h e c k i ~  of the cement bags was being 
done by their inspectors in the factories." 

1.23. In reply dated tilt 7th February, 1972, the Ministry of Railways 
.<Railway Board) stated: 

"The observations of the Committee are noted. The same have 
also been brought tn ~ h c  noticc oi rhe Railway Administration 
vide Board's letter No. 71-B(C)-PAC,'V/I 1(3d-40), dated 
3 r d  September. 197 1." 

1.24. In the action taken note furnished by the Railway Board it has 
nut k e n  indicated whrther any investigation wru made to fiad out m to 
why unqualified Ruilway Remi* were continur-ul to be issued till hovern- 
ber, 1968 even though complaints about hcavy shortage of cement were 
being received smce July, 1965. Ihe Committee would lke this to be 
enquired MI with a view Lo fixing responsibilitp. 

1.25. With a view to obviating cases of undcr tilling of wrnent bags I!! 
the manufacturers, the Committee had in lxmpr;ipt~ 2.127 obszrved. 

"The Comrnittoc :ilso lee1 that D.G.S. (L: D. on their put should  tab^ 
steps for exercising at least random quantitntii'c checks on 
cement bags at the inspection stilPe. It may not be possihlc 
for all Gwernment dcpnrtmcnts to haw arriln_ccrncnts for 
weighment of individual ccmcnt hags on reccipt. In the cir- 
cumstances it will be for D.G.S. (L: D. to cnsurc that hesidi.\ 
quality, the quantity of ccnlcnt supjdicii to Ciovcrnrwit d c p ~ n -  
nlcnts is also suitably checked." 

1.26. In reply the Ministrj of Supp!! statcd in their natc reccived i l l  

JUIY 1972:- 

"In the case of ccmcnt, inspcction i \  uot c~uricd L W I  in rcspcct of c c l ~ i l  

consignment. Quality control is cxcrciscd vnly hv testing samples. I t  
is neither the responsibility of en inspector. nor i 5  it fc:tsihlc for hilt1 
exercise any random quantity checks on thc cenlcnt hap  In thc caw c l f  

stores, including cement, the tcs~oncihility for cjuantitat ivc chcc1.s ri5<:. 
with the wnsignce, who alone i\ in  a position to cxcrcisc this c1;i.\ 
adequately." 



Utillubon of the iaetslltd capacity of tk Meel Foundry at ChitlorPPjm- 
P-phs 347 nnd 338 (S. NOS. 55-56) 

1.28. In paragraphs 3.57 and 3.58 the Committee had ma& the follow- 
ing observations regarding the utilisation of the instalied capacity at 
Chittaranjan Steel Foundry: 

"The Committee would like the Railway Board to make a thorough 
enquiry as to why the capacity of the manganese steel crossings section as 
also the overall capacity of the Steel Foundry are not being fully utilised 
and have not reached the optimum stage in production and to initiate 
rcrnediirl measures." 

"The Committee would also recommend that sustained efforts should 
be made to bring down the present rate of rejections of crossings (over 
2 5  per cent) to within the normal rejection rate of 10 to I S  pcr cent." 

1.29. In reply the Ministry of Railways (Railway Board) stated in 
their note dated the 10th April. 1972: 

"The matter is under detailed exa~iniltion and a further communi;ation 
i r  i l l  folfow." 

1.30. TLc Committee find that thc qclestion regding utlliePdon d tk 
~wilabie m p d t ~  &I the mnapa#se st& c m  section Plso * 
u r d  apdty of t& Foondq at ChidtorsllM is still under ddnlled 
eromindron. The Committe would like lo impnes (ht tbe mdmf ion  
s h M  k expsditioudy compktcd so h a t  tbe instPUcd coprh Put 
use. ~ ~ r l r o l i k e t o b c i r t o r a t d e b o u t t b e ~ t s l r . ~ ~ ~  
reduce tk rate of rtjrdkm of cross@ 

Loss doc b dehy in pladng sd exccutbn d 8 mI)L-PIVP;ICeP~ 5.57 
to 5.59 (S. NOS. 81433) 

1.31. Rcfening to the inordinate delay in the planninp and execution 
"f the scheme to rcpl* the system of mechanical operation of p in t s  and 
b i ~ a l q  with Route Relay Inter-locking at Delhi main stntion. the Committee 
had in paragraphs 5-57 to 5.99 made the following obwrvations: 

"The Cam&- regret to observe that the ~ o r k  planned i11 

1957.58 k executed at 8 cost of Rs. 35.38 lakhs was om- 
pktd d e r  10 yew by iacuning expenditure which was mare 



@an d o U e  the amount initially estimated. Besides the in- 
creased c W ,  the Railway Administration continued to incur 
an oxpemhturc of Rs. 94,000 per year towards the cust of 
staff which was expected to be reduced after commissioning of 
the works." 

"From the hf~rrnittim made available to thc Committee, it is seen 
that there was inordrnate dekay at evcry stage of planniqg and 
execution of the work. It took the Aaminiauation favt years 
before the abstract es t imu for the work was saacrioand. After 
the tenders had been accepted, the Administdon (ook 6 
months in placing the contract. Again although the contract 
was awarded in April, 1962 the Contractor could not commencc 
the work before August, 1964 due to non-hahation of thi 
plan. Even this plan was modified ilfier two months and thc 
Iinal plan was given to the contractor only in May, 1%5. Th 
Administration took five months more in determining the addi- 
tional requirements of material consequent on the revieion of 
the plan and another 9 months in executing the new alyeement 
with the contractor." 

"The Committee feel that if the Projcrt to replace the syslenl 01 
mechanical operation of points and slynats with Route Rel,r! 
Intcr-locking at Dclhi main station had been properly conccivccl 
and planned, at least some of the chabgar subsequently madi 
could have been anticipated and provided for reducing rhercb, 
the inordinate delay in Lhe execution of the w a k  and tho exptn- 
diture on st&" 

1.32. In reply the Ministry of Railways (Railway Board) stated in their 
note dated the 10th April, 1972: 



copcersad departmew for disc- sod. fialieation of the 
outstanding technieaf points. Tbis aspect has been specifically 
bm@t to the notice of the Northern Railway as well as other 
Ridhays, with a vim to ensure that major projects before 
tbey arc taken up are properly conceived and planned so that 

subsequent changes and resultant delays in the execution of the 
work are avoided." 

l.33, The C h d l t e e  desire thst Railway Board should explore whether 
indkiQlnl mponsibiity can be Axed for the &Lay at various stnges ard take 
suitable r d k n  a p b t  t h s e  found guilty. 

Provisbn of excessive facilities for bandtitag traffic lrom Neyveli L i e  
Project-Ywqyaph 6.54 (S. No. 96) 

1.34. Commenting on the unrealistic assessment made by thc Railway 
Administration regarding additional trafic expected to originate consequent 

on the setting up of Ncyveli Lignite Project, the Committee had in para- 
wnfi 6.54 made tke fdlowing observations a b u t  thc production estimtltcs 
~ ivr .11  by the project authorities: 

"Thc Project authorities are equally at fault in-as-much as they 
w t B & d  their produdion &atn. By my standard, 
the Qures given out by the Project authoritin R T ~ C  too cipti- 
mistic usd fw from being nollstic and reasonuble." 

a 

"?he estimate8 d wagdn reqvirmcnh was drawn up by the Cor- 
poration oa the basis of the nvailaMc d m  ~i:.--conlractcd 
b regard@ the m t ~ d  capacity of the rcspcctive Plant and 
rlCar Jbwrrw hw traarpurt by road at about 25 



cent of the production estimates. The following table gives tha 
dotailed braak-up of the figures: 

Nornc, of , Kutsd Quuntity sfaumcd 
Matanal  Capacity for movcment by 

of Pdn. roil 
(daily 
tonnes). 

4. Liquid Producls 201.7 

5 .  Clay . . 

Estimate of Wopn require 
merit 

At the tune the ebMatr was drlrwn up, we had no reason to yrcsum. 
& production m the plants would not reach the rated output. At 111, 
sarur: Umc, 11 was duly recoplsed that   he tune llmil ol 6 montJls rt our b: 
the Kailway h a r d  for the bculctng up of the u&c to the csum~ted 1cii.I 
Has too short and that the projec7 could not be expected to reach full prcl- 
ductlon stage in lebs than 2 yean. NeveRheless the nlarshiLLLing yard 1 ~ 2 1 -  

k t m  had to be built up t;lLtng into account the requirements at the 
production stage. 

It would, therefore, be abed that the production totimatcs of the 
Corparation were b e d  on the contract figures &y and as these estin~irle, 
were drawn up, as a forward planning for purpose of providing marshJ1111~ 
yard facilities at the time tbe plants were being erected, the Corporat~on 
rightly relied upon the rated capacity of the Plant. In the circumstanx\ 
the figures given by this project may not be considered too optimitic and 
unreasonabk or cxaggcrated with reference to the facts then known a d  
the reasoaaMe expectations in that context. There has been d drast~c fd  
in the requirement of wagons not only because of lawcr production in thf 
various plants b t  also to some extent becausc the cltlltomen are t e W  :' 
L s r p  poponion d our products by md instead d by mil h view ('I 



continuous uncertainty in the matter of supply of wagons, pilferage enroute, 
delay in movement and route restrictions for very long periods." 

136* 'Ils committee Bad that a p t  from tbe lower prododbn la 
Neyvcrli Liprjb CorpoRtion whicb resulted in leem demmnd for ~~IUWJI~ 
w m  there bu be- fdl in the rq-nt of wagons party be- 
cause Utse cudomem are taking a larger proportion of products by mad 
indead of by nit ia view 04 codi.uous a n c ~ t y  in the manet of wpply 
of wagons, pilr#sge enroute, delsy in movement and route rcetridioas for 
very bag periods." Thhp aspect needs to be examhred. The Committee hope 
that remedial steps wiIl be taken by t8e Railway Adminis&ation co~ccrned 
to b r i q  about wce~lsry improvernwt in the s e n h a  rendered by them m as 
not to slkw divcrsion d tndl.ic to road. 

 mida able experbdhe on the engapmeot of water treatment khalah- 
P n m p p b  9.11 and 9.12 (S. Nos. 113-114) 

1.37. In paragraphs 9.1 1 and 9.12 the Committee commented on the 
experlditure incurrcd by thc North Eastern Railway in connection with 
the creation of a separate field organisation of water treatment khalasis. In 
this connection, the Committee hiid o k r v e d :  

Para 9.1 1. "Thc Committee are not satisfied with the explanation 
given by the Railway Administration that caustic embrittlment 
of bodies in 1964 was so widespread that the problem had to 
be tackled on a war footing hy setting up a field organisation of 
water treatment Khalasis and that the Khalasis were withdrawn 
after the position had stablised. I t  is well-known that chemical 
treatment is a preventive measurc to obviate caustic ernbrittle- 

meat and if this treatment had been introduced as a regular 
measure and applied nt all the waterin_r stations round the year 
from 1961 itself by cntrustinp the work to existing traffic ztaff 
and fitting dosing gears extensively. the crisis would not have 
dsnlopbd in 1964." 

pnrtc 9.12. "Mormver. thc tre;ttrncnt of wntcr i z  a regular and con- 
tinuous measure and c ; ~ h  timc the watrr k fcd into the engine 
it has to k treated. mrcforc. thc work which iz now k i n g  
hnndled by thc traffic stafi mnld h v e  hcen done hy the same 
staff from the very hcginninr. Ohvinusl\. rhc oqmrate field orpa- 
nisation of Khalnsi~ was not crc:~ted to rep;lir the damyed 
boilerq sn that they cnold be withdrawn 'after the position 
had stahfliqcd.' mev were reouirrd to trcnt w t c r  fctl into en- 
$= and tt\rt work *ill continues I t  thcv can he diqpnsed 
wit& now, it s h o ~ l ~ d  hnvc h c n  fcosihle to do without them in 
the bepinnine also." 
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1.38. In their reply dated the 7th February, 1972 the Ministay d 

RaPway (Railway Board) stated: 
"The observations of the Con~mittee are noted. It is true that thc 

Vestment of watex fed to tbe s t e m  Soaaaiues ien ~ U O U ~  
prmss the procass involved is only adding aoclt &&a1 
€0 the w t ~ .  W h k  p t h g  UQ a @tificrtjos Cor llbe a 
of special oqdsatioa, the Chhf Medkacricd b g i n t e r ,  N.E., 
Railway, app(~ptlldy felt dkst *e existirq arrrngmcm of 
treating wabr at certain nolainatad lirtations ww not d d a c -  
W and the elristieg canvetltional a d  other e @ d i d  datie\ 
af statT wouM not permit their attendihg to the va2a tmatnrent 
also in an efficieet mmacr.  It was his intentiam that the ftttinp 
of automatic pears to locosnotjve tenders obovJd k prnwsucd 
quickly and with the fitting of d07ing Scars. the water treat- 
ment bhalasis could be progressively withdraw. It lvill dacj 
be noted that by the time the staff were wkhdrawo in April. 
1969, the nrirnhcr of locornotivcs fitled with dozing gears wcri 
pr-ively incre:ising and by the end of 1969. 269 locn 
motives WMC fitted with the dozing wars. View& in the Iirht 
of the seriouz situation which develcpxj in 1964. it wwM 
pcrhnps be appreciated that thc best solutian that nra tbcrurh 
of  for ovcrcominc the cuddcn damage to a larpr n u m k r  of 
I ~ ~ m ~ t i v e  boilen wn? by creating n special ternporarv orr I 
nimtion which would be under f h p  rvrntrnl d the Mcchanic,l 
Department for ensurinr addition of the c h m i m l .  without f'111 
at aH the watering stations. T h e  idea of tfiili7ing one dcpart- 
merit staf7 for another dapamnent's dutie emanated n, I 

result crf Board'< instructim., iswed m April. 1967. in thr  
light of the need thr emnornv m &e grc& of thc sfrenpth or 

ai. and it was pxsihlc for thc Adnthhtrariacl to cnforc, 
this directive in stapes by winding up the specid organiw- 

tinn." 
1.39.- C- sn dl unbk b ~ t b t k d h q t h r t t h e a  

was a, m t i n n  for creating a sepPralc I.':: J KbnImh (0 

t d  w&r They hope the Roiiwrv Admblimfion wm m#e t b i s  for 
Wme @dMcc 
I ~ t i o u  of the recnmmendatiom of bihray Acddem Enqtrirr 

C o d e e ,  I%R--Poragapb 9.27 (S. No. 122) 
1.40. Tn regard to  the implemcnt~tion o f  the r c ~ n m ~ n d n t i o n z  of I'W 

Q4lwa\f Ac6dcntc Fnnuirv f i m m i t l c r .  196R the Committee had maik l h r  
followinc observation in pmptnph 9.57: 
I me Committee find that thcrc are still a lor* number of w l m -  

rncndatig of thc R d w a v  Acciknto En&y C ~ n l m l l [ ( ' ~  
1968. which arc awailinr impkmmkt ion .  'lkay 9hodd FK" 

proctswd cxpcditiously and implcmtntcd without f1ldhcr  

lms nf time." 



1.41, In reply the Ministry of Railway (Roilway Board) stated in 
&cis note dated tho 7th kbruary, 1972: 

.*h rtll there are 729 observations and mcormnendations contain- 
ed in both the parts of the report of the Railway Accidents 
Enquiry Committee. Of these, 190 are in the nature of obser- 
vations and 539 in the nature of recommendations. Of the 
reoommnrtatims, 382 (including 74 which are in conformity 
nQh the policy or practice in vogue) have been accepted and 

' motbet 29 partially accepted. 63 recommendations have 
not 'been accepted. The remaining 65 recommendations are 

I sM1 under examination and are by their nature such as re 
quire detailed examination of their implications either by the 
Ministry of Railways themselves or in consultation with other 
authorities. It would take some time beforc the Government's 
views on these recommendations are finalisd. Further action 
for early finalisation of views on these recomiwndntions is 

' being pursued. 

Of the 41 1 accepted recommendations (including thosc partially 
accepted), 250 have since been implemcntcd. On the remain- 
ing ( 161 ) items action along the lines of views of the 
Ministry d Railways (Railway Board) has already been ini- 
tiatcd and the implementation of these recommendations is 

, being closely watched." 

R e w  af nspal*ribUitv for v u i o m  l a m  has been fixed on 
prarcl-lnngnphr 2.143, 5.98, 8.9 and 8.22 (S. Nos. 43, 

SS, ltU d le0L 

1.43. (I) h paragrnph 2.1 43, the Committee had desired that res- 
ponsibility should be fixed and suitable action t;rken against those found 
fcspopsibb for various lapscs in connccrion with thr' acceptance of a CQD- 

si~znment of defective printing paper, In this behalf the Ministry of Railways 
(hilwy Board) stated in their note dated the 9th June. 1972: 

'"b matter hns k e n  exzrmincd in detail in cnnwlta:ion with the 

Narthan Railmy. The M ~ ~ U P  I epw in this cace are (i) ini- 
' d81 acceptam of the paper when visual inspection indkated de- 

and when the test report of thc Tnspcctinp, Officer was 



awaited. The result of such premature acceptance, was taking 
over of the paper into stock and its pan ccmumption which 
was dtuimental to Railway's claim against the supplk .  (ii) 
Not allowing the firm's representative to inspect the paper on 
or about 1 lth September, 1964 when he came within 15 days 
of the tost report from the Dy. Controller of Inspection, Cal- 
cutta. (iii) Unreasonable delay in informing the Deputy Con- 
troller of Inspection about all the defects in the paper and also 
supemcia1 nature of the initial inspection on 4-8-64 with the 
result that the major defect in the supplies was not reported 
to the inspecting officer or to the ordering autharity in time. 

The Assistant Superintendent (Printing and Stationcry), Shakurbasti 
has been held responsible for these failures. The officer con- 
cerned, however. retired on 1-10-1 966 and his settlement dues 
have been paid long ago and no action can be take11 at this 
stage." 

1.44. (ii) In another case examined by the Committce it was noticed 
that South Eastern Railway failed to appoint an arbitrator well in time 
and as a result they had to incur an extra expenditure of Rs. 1.13 lakhs. 
The Committce had in paragraph 5.98 observed: 

"The Committee also repet to observe that due to their failure first 
to appoint an arbitrator when the contractor sought arbitration 
in November, 1963 and further to submit a panel of arbitrator% 
within the stipulated time, the Railway Administration lost 
3 valuable opportunity. The Committee note that Railways not 
only forfeited their claim against the contractor but were in 
fact obliged to pay a big sum to the contractor as per award. 
The Committee would like Railways to investipte the matter 
fully and fix responsibility for &lay and lack of care in safe- 
guarding Railwa>ls' interests. The Railways should also takc 
remedial measures to cnsure that such lapus do not recur." 

1.45. In reply the Minisny of Rnilways (Railway Rontd) stated i n  
their note dated the 16th March. 1972:- 

"Ac desired, the matter has been further investigted in detail w i th  
a view to fixing responsibility for delay and faflure to safe- 

guard tallway's interests. 7ht porrition i s  explained bdW. 



It appears that on receipt of the contractor's request, the Chief 
Engineer (Consuuction) instructed the Divisional Engineer to 
collect full facts of the case and submit papers before the end 
of November 1963. Although the case was put up b j  the 
Section concerned, it was not properly processed and was also 
delayed by the P.A. to the Engineer-in-Chief(C), and the 
D.E.N. (Genl.) Bilaspur. Shri R .  D. Dubey who held the 
above posts consecutively at the material time has becn held 
responsible for the delay and lack of care in safeguarding the 
railway's interests. The said officer, however, retired from 
service in June 1967 on superannuation." 

1.46. (iii) Again while reviewing a case of loss of revenue due to 
undercharges the Committee had in paragraph 8.9 made the following 
rcwmmendation: 

"The C o m m i t t ~  regret to note that there was a failure on the part 
of N.E. Railway in not following the orders of the 1.R.C.A / 
Railway Board properly. This needs to be looked into with 
a view to fix responsibility." 

1.47, In reply the Ministry of R;lilw:~y (Railway Board) stated in 
their note dated the 14th August. 1972:- 

"The Acsistant Mechanical Enginecr mrawinp) and Chief Mecha- 
nical Draftsman (CAW I who haw heen held respnsible for 
lack of judgment have since retired from sewice in 1969 and 
1965 rmpectively and therefore no action can be taken against 
them." 

1.4R. fiv) In yet another caw where the Administratiorl suffered 3 

loqs of Rs. 51 thoucand due to delay in notification d f ie revised distance 
between two stationc consequent on realienment of line, the Committee 
had observed: 

"The Committee would like to h appriccd of the action taken 
against the staff found respmcihle for delav in the notification 
of the revisrcl distance k t w c c n  %ran and Kaccanj station< 
consequent on reali.mment of the line." 

1.49. In this conmcticrn the Miniztrv of Railway (Rililwnv Board) 
stated in their note dated the 17th April. 1072: 

'"l?te question of n~pmsibil i ty td the staff of the Civil Fnrineer- 
ing and Commercial r)cpnrtmmtc for dclav in the notification 
of the revised &lance has bee11 examined % far as the 



-- Clid E&edng Dep- is ummaned, it $ar b a  found 
that although the Dy. Chief Engimer (Works) ~~ or&= 
for adopting the increased distance, prompt action was not 

taken by the District EngineerFletric, who was prima facie 
responsibfe far delay from 26th August 1966 b 13th Septem- 
ber 1966 and again from 14th September 1966 to 14th Octo- 
ber, 1966. The Disvict EnpineerfMetric has however rc- 
tired on 31st May 1968 and it wuld  not be possible to 
initiate any action against him. 

In regard to the staff for the Commercial Department the following 
staff has been held responsible: 

( i )  Head Clerk/Rates Publication Section. 

(ii) Junior Clerk to whom the work relating to the notification 
was allotted, and 

(iii) Office Superintendent/Rates Section. 

The Head Clerk concerned had retired on 23rd April I969 and as 
such no action against him is possible. The Office SuptdIRares s eo  
tion has been punished with withholding of promotion to higher post for 
one year and the junior clerk working as senior deck since 6th January 
1967 has been punished with withholding of increment temporarily for 
6 months." 

1.50. Tk Committee kd Lhnt in ail IBc fsu eases referrel to in (be 
krcgctirgpruag.phs,rerpolrdbiifa*IrioasLyserJumbeenBxedbat 
rr8tLcpcsomfinmdnepoosiMerurstated(obsveRtircdnndmsurb 
PO hvtbec action could be taken. Tbc Commtttce desire tbd tbe R d m y  
Bond sbodd review all t k  uws to see wbether the retkel persor omlj 
were responsible for tbe lapses and no otbm. 



RECOMMENDATdWUQBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT -- 

The Committee view with concern the disproportionate increase in 
the working expenses of Southern, North Eastern and Northeast Frontier 
Railways as compared to the increase in their gross receipts during 
196849. Tfie combined working expenses of these three Railways exceed- 
ed their groos rsceipts by Rs. 17.20 crores. This figure exceeds evcn the 
total Increase in the Rcvenue expenditure on all Railways during 1968-69 
by Rs. 0.63 crores. This call for a special drive for effecting economies 
on (heec Railways. 

The Cornmittec observc that the difference in percentage of increase 
in tk receipts and working expenses of all Railways in the 1968-69 
crvcr 1966-67 was not much. However, in the case of these three deficit 
Railways, the gap between the percentages of increase in working expenses 
and increase in goss receipts was very much pronounced. R e  Comrnit- 
tcc desire that the reasons for this widening gap should be studied with 
a view to taking remedial action and earning greater revenue on these 
Railways. 

[S. Nos. 1 & 2 of Appendix IX-Paras 1.12 & 1 . I  3 of the 11 th Report 
of the P.A.C. (5th Lok Sabha).] 

AcHon Taken 

Thc Recommendations of the Committec have been noted by the 
Government and necessary instructions issued to the concerned Railways 
to analyse the causes for the widening gap between the working expenses 
ond g o s s  traffic receipts and to the nececsllry remedial measures. 

The Committec find that so far as the working dxpr'nscs on the 
Railways arc concerned there is a persistent tendency towards increase 
from year to year. To some extent, this is inevitable in the context of 
rising prim and wages. In the circumstances, Railways will have to 
make detennincd efforts not only to minimise waste but also to effect 
economies in their expcnscs. The Committee hope that thc assured 



vigilance "now than anytime before" about expenditure would result in 
substantial cconomies. As a mere 5 per cent cut in the working expenses 
could turn the deficit of Railways into a Surplus, the Committee 
would like Government to make an all out effort to pull 'Railways out 
af thc red. 

IS. No. 3 of Appendix IX-Para 1.20 of the 1 lth Report of the P.A.C. 
(5th Lok Sabha).] 

Action Taken 

The recommendation of the Comn~ittce has been very carefully consl- 
dered by the Government. As the Committee are aware that: 

(i) Economy Drive has been in existence on :he Railways for a 
number of years resulting in the reduction of expenditure 
wherever feasible. 

( i i)  The bulk of the Railways expenditure is performance oriented 
since the railways are bein2 asked to improve performance 
and amenities, achievement of substantinl economy in the 
major areas of expendilure is limited 

However. the Government is alive to thc nced for maximum economy 
in the railway's working expenses. Contin~tous cfforts are mnde to rcdtice 
the expenditure to the extent feasible. Somc d the imprtant  measures 
in respect of (i) maintenance and repairs. (ii) fuel. and (iii) staff are listed 
in Appendix 'A', Lately further instruction' to effect maximum possible 
economy in working expenses in vaving scales were issued to the Gene- 
rsl Managers of all Indian Railways. A copy of the Memorandum lay- 
ing doun these economy measures is e n c l o d  for information of the 
Committee. 

This has been seen by Audit. 

ministrv of Railways (Railway Board \ 0.M Yo. 7 1 -R(CI -PAC/V/lI  
dated the 24. April. 1972/4 Vaisakhit. 11594 (S3k3) 1 



APPENDIX 'A' 

Derails of economy measures in regurd to ( i )  Muintenance and wpcrirs; 
( i i )  Fuel; und ( i i i )  Srufl. 

Some of thc measures to bring down working expenses under each 
of the main heads mentioned in the above question are given below: 

I. MAlNTENANCE AND REPAIRS 

(a) M s i n t m ~ m  d track 

(i) Directed maintenance of track has bcen introduced on selected 
sections and has shown encouraging results by way of better track stand- 
ards and reduced main!enance costs. 

The conventional systcnl of track rnaintenancc by better packing is 
based on the concept of attending to thc ballast under each and every 
sleeper, according to a fixed schedule. The concept of 'Directed Main- 
tenance' is a departure in that maintenance efforts are directed specifically 
to sections identified carefully as requiring attention. instead of to all sec- 
tions on a flat schedule. 

( i i )  The 'Measured Shovel Packing' method of maintaining the track 
has been found suitablc for wooden sleepers and is being gradually iniro- 
duced on all sections where this nlethod is feasible. 

Measured Shovel Packing is based on the principle of picking up  the 
track. which is settled under traffic. back to its normal position by insert- 
ins prc-detenninod quan!i:ics uf stone chip. under each sleeper. This 
nlrthod has been found wperior to ~nanual  packing as regards output 
and quality. The filtipue of the gangmen is also less. All this has resul- 
ted in track d inlproved riding quality and less expenditure on mainte- 
nance. 

(iii) Use d long welded rails. heavier rail sections and concrele sleep- 
ers has been undertaken for improving the track structure on imponant 
lines and thereby achieving greater life and reduced maintenance cost, 

( i )  The drive for improving the productivit~ in the workshops stilrt- 
cd with setting up of Pn;wl~ction Contra1 Organisations in all major 
workshops tbe function of these or@sations being to scientificdly analyse 
the resources available and to eliminate unnecessary work, with a view 
k, maximishg output 



The system of Payment by Results has also been introduced in 
major workshops so as to mtimte uwkers lo produce more wftbout 
undue effort, and be compensated for the increased output through pay- 
ment of incedive bonus. The effdrts directed towards imnased pod&!- 
tivity have met with success and the orrttvrn has increased though tft6 
manpower in workshops has reduced. 

( i i )  Among other measures undertaken to reduce cxpenses in mecha. 
nical and transportation workshops are: 

reclamation of components and increased utilisotion of scrap so as 
to reduce the cost of repain; 

use of alternative material in place of non-ferrous compoacnls/ 
fittings to reduce costs. and requirements of foreign exchange; 
and 

mre mtensivc utilisakn d mnchinery and plant, if r e q u i d  by 
mtrodation d additional shifts where feasible. 

(iii) Arising from recent reviews in Board's office of locomotive re- 
quirements of each railway, the fobwing overaged bmotives wcre 
&h&awn during &%!I-70 and 1970-71:- 

196970 1970-71 Total 

B .G. .  . . . . . .  245 270 5x3 
hkG. . . . . . .  I* I& * 

ElectriCicatioa d smmI important railway lines witb h3gb tnfk den- 
#ity has bsea taIten on bwd and m o ~ e  s c h c s  to be taken up in I V  
flaa rn aada examhdm. 

For the same amount of transportation output, the working expenses 
can be brought down coasidcrably, by clectric traction. 



(46nrsr--wmwi&h. 
Coasidmble saving in repairs a d  mainttnance cost has- been a d k v d  

by the following: 

Chaagcrover horn steam to ckct~ic  pmnps; 
Changeover from diesel to electric pumps; 

.. . Chaugcovar born railway's generatim to p h a s e  of power from 
soppfy authorities; 

Adoption of flourescent and HPMV lamps instead of incandescent 
laraps in street fgbting; 

Adoption of IOOOW HPMV lamps for yard lighting; and 
Switching off of stand by transformers at traction sub-stations. 

Considerable reduction in working expenscs has been achieved by rhz 
inlroduction of work study and operational research into various aspects 
of railway working and repairs and maintenance work. 

11. FUEL 

Fuel constitutes onc ol the largest single i em of expenditure on the 
Indian Railways. Dump 1969-70, the railways CU.lsumCd 16.1 oiillion 
Lonnc:, of coal iiru 541 million lilros of HSD oil c ~ l i n g  over %. 153 
crorcs. Railways arc fully alivc to thc nccd for maximum economy in the 
consuniplion of coal and diesel oil. 

2. Fuel economy has k e n  engaging thc attention of the railways for 
a bag time sad from time to time drives to effect saving in com~lmption 
of fuft Lw been l a d e d  on the Railways. 

3. A full fledged Fuel Control Organis.~tion has becn set up on the 
railways to, wrdertpkc the fuel cconomy work in each wnal Railway. 
Fuel lmfrclor~ attached to this organisation travel on the 106 to impart 
~rriaing b driven and fireman on cngiincmatljhip with special reference 
lo fuel ocoaomy. They aloo carry out trials to fix rations d c o d  d 
dicscl oil for each trip. The actual consumption i q  compared with the 
rdim to &k if nay &ri*rn hm the ration. Suitable actiQn is 
b k ~  againat rhc drivct d i a g  mtioas repeskdly. The mnintemce 
of l o w  k rtkhd; f- contributing to increased fud Con- 
Wnptios & a h p  P j o d  elc,, m t  pinpointed with a view to ~on'd- 
ling thcpl. 



4. A Loco Coal Inspection Organisation is set up under tbe C U  
Mdng Adviser, Railway Board at Dhanbad to exorcise &ah on the 
quality and size of coal ioaded to the railways. 

5. Drivers and firemen who have effected maximum saving in coal 
consumption are given cash awards and merit certificates. 

6. Trials and experiments are being carried out by the Resaw& 
Designs and standards Organisation (RDSO) to improve the design fea- 
tures of steam locos and to effect reduction in coal consumption. 

7. Concerted efforts have been made to *duct pilferage and theft of 
coal hi transit and in destination sheds. 

8. A vigorous drive for saving coal and diesel oil has been launched 
on railways with effect from 1st May, 1970. In the course of the drive 
particular attention is being paid to aU aspects which have a bearing on 
coal and diesel oil consumption and motivate staff for fuel economy 
tbruugh pubiicity drives. 

9. The Railways send a report on the fuel performance to the Board's 
Office which is reviewed in the Directors' Statistjcal Meeting every 
month. Where the perf~~rmancc is not upto the mark, the railways are 
asked to furnish reasons therefor which are analysed in detail and remedial 
measures suggested to effcct economy in fuel consumption. 

10. Fuel economy is continuous process and concerted efforts would 
continue to be made to achieve saving in consumption of coal and dicwl 
oil. 

UI. STAFF 
(a) A ban has been imposed on the creation of posts and recruitmot 

of slilfi for ;idministrative ofiice, and relaxation is permitted by the Rail- 
way Board only in  special cases, w*here unavoidable. 

(b) The Efficimcy Bureau makes an annual sludy of the trends of 
staff strength on zonal railways. and based thereon  restriction^ arc imposed 
on the creation d additional posts even for maintenance and operational 
purposec in departments where scope for emnomy seems to exist. 

(4 lostructions are in force rhat w%cn one msef or scrvia i s  replaced 
by an assct of service of a different type. ~urrrnder of all posts c d n ~ d  
with the asset or service replaced should be taken into occouat while 
creating the new asset m service. This will aim rppiy where tk re  
i s  a change in staff strength due to a change in system d working. 



$d) petailed instructions are in force to ensart t W t a  close watch 
is kept 04 the StEcDgth of surplus st88 on railways by correlating this at 
regular intervals with the vacancies elsewhere, so as to keep the surplus 
strength to the minimum. 

(e) Instructions have been in force enjoining on Railways to exer- 
cise the utmost care in sanctioning p s t s  both gazetted and non-gazetted. 

' In 1970, the powers of the General ManagersIChief Administrative M- 
cers to creek gazetted posts chargeable to Revenue were withdrawn as 
a temporary measure and even in regard to work charged posts the Rail- 
ways were advised to keep the number and category to the minimum 
consistent with the requirement of the sanctioned works. In June, 1971, 
the Board's intention to severly restrict creation of posts in the gazetted 
category chargeable to Ordinary ,Revenue was reiterated. 

( f )  As a result of reviews carried out by Efficiency Bureau in regard to 
strength of staff on Mobile Catering Units, Public Relations Organisations 
on Railways and Gorakhpur Chupra CTC section d N.E. Railway, a 
number of posts were surrendered. Similarly the introduction of 'one 
engine only' system of train working on certain sections and the reclassi- 
fication of stations on certain other sections has resulted in surrender of 
p V s  and consequent cconomic9 on staff account. 

(g) Railways have been instructed 14 exercise restraint and take 
steps to curtail expenditure on travelling allowance. 

M~asure lo be taken for effectitif economy both in Plon and Non-Phn 
Expendirurr or1 Rui lwqs  

After careful consideration the following proposals which are by no 
means exhaustive have h e n  drawn u n  t,, effect economies in the Railuqs. 
I t  k necessary that these measures rugestionc arc implemented to the 
fdleqt extent and with all possible speed. 

ECONOMY MEASURFS PROPOSED 



(iii) Worb in pm&ea~-Substantial scaaomy should be possible by 
qW.ni&rtdu@ng ti& ogq~o gf, works, whmmr i@ b possible." Sciutiny 
%'&,q yfb tr, tliif eqd @ alCerrdy e m  dm attendon d tbe Board. 
S&qb& ipstxytioqs wiU be isaud in tbls regard in due cow.  Mean- 
@$ the. Qme* M a q p p  should oe their oopl revietu the & in their 
~ ~ ~ ~ ~ t r , d p t C r l l S i a o t b e p o e s i b i l i t y a f d s f e * s u c a ~ p s  

r$c@ the ra&ws brig tern-pl- or sbdcbPla Wgc6 d 
p m  They s491JQ alsQ sclvtinice sataanes to shad expe6diaub 

&,item# vjrbich do  na constitute the bardcae af projects, e.g., Wq8 
equipment ctc. n)4 results of such an axaar;..lr;on may be c m a m h t e d  
to the Board at an early date. 
NON-RAN I$PENDITURE 

6) -Prouision made fox amtlgencia and e-nt 
in the B- be redvced by imposing an d.ka cut of 5 pa cent. 
m r e  sbould be an absolub ban on purchase ot new items of docomtion 
and such other item. 

(li) FenjZlrrr.-The purchase of new furniture should be seakd off 
except in the case of ww organisatlons like MTP, w k h  will  have to 
observe austerity standards for procurement of their requireaprznts. The 
existrng furniture and equiprnenr \houluld be kept going, by undcrtaking 
repairs in time. 

(iii) Alr-coaditbns a d  dcsertrooler&-Provision made for replace- 
ment of air~01lditionen/dese~t~0o1en/watet cwlcrs should be strictly 
sautinised to cut down expenditure. 

(ivj TmdUag AIbwmcc.--A stricter control should k elurcised on 
tbe payment of travelling al loaanx While d ~ i n g  so, it should be casured 
that inspections on which, to a largc cxtcnt, e&cient rnanaplcnt of R a h  
ways depends, are not discouraged. To avoid tk need for repeated 
and infnrctuous journeys in or about the same area, qulntory 
instructions should be issued to the Controlling Officers to sea tJmt in+ 
pectors are effedive, intensive, and awer maximum area. In respect of 

who do not have to do insptctions, tlreIr itnwellfng both witbin and 
~ t b e j ~ d t t b a R a i ) r v a p s & o d d k ~ t c s t r k T f s d .  The 
jardpays fm tiitan* oonfemcm, seminars, ad* meetings in the 
Borrcr~ Olleo w at Z61Y1 R a i h y  Hdqmtm, IMdmrl l@qtmrters 



(v) P m  v . a l  k mre dJ1 &x MblYE.--Bosts rcaaln- 
d b e #  for more U w  $a m h s  8b00M not be Med mx$t in ~vsptct 

of s t d  connected with Operation of trsihs 9ad BafeOg mcasak'e6. t400[lbYer, 
d any action has already been initiated and the vacancies have been 
pdvertiec8, tia: pwxes may be completed and the vacardes tlhd in such 
cases. - 

(vi) DcpPbtba akmL-'lhere will be stricter control on frequency 
and the number of deputations abroad. These will be restricted to the 
absolute minimum, 

(vii) !3@6 W.-Every Mort should be made to reduce the expen- 
diture on staff cars; the hiring of taxies should be kept to the minimum. 

(viii) lW@oms.-The expenditure on telephones should be rigidly 
controlled bWh for local and trunk calls. Each Railway Administration 
should appoint a special committee to go into the question of effecting 
ccunomy in telephone bills. I t  should also consider the question of 
blocking of P & T telephones at offices and residences for STD calls. In 
otfices. the P & T telephones with direct connection need be provided 
onlv to a very limited nurnkn of officers whose responsibilities and 
duties require them; all others should be expected to operate &rough a 
ccn!ralised PBX wherever existing. A cut of 33 per cent should be 
qylicd on the sanctioned budget undcr this item and a fool-proof system 
d c ~  iccd to implcmcnt it. 

( ix)  -.-All items of pr~nling should be reviewed to see if 
~QNiciltion can either be stopped or published at longer intervals. U'ast- 
asc of stationery involved in printing statistics which are not current needs 
'0 be eliminated. An a d - k  cut of 15 por cent may be imposed r n  the 
hudptary provisions d &e Railways for 1971-72. 



(xi) Std&q of serplus stam locos.-'llbore is a considerable wqh 
for effecting econ&uy by stabling surplus steam Cngines wharevar possibk 
The Railways should have the entire mattar reviewed by their Efficiency 
Cells to effect economy by stabling steam locomotives. 

(xii) Fuel Economy.-The continued drive for fuel economy has yield- 
ed good results both in 1970.71 and in the current year. me tempo 
already built up s;hould be continued with full v i p u r  and we must aim 
at getting further savings under this item. 

(xiii) Miscellaneotm-New proposals or schemes on wn-Plan side 
should not be taken up even if savings are available, unless there are 
extraordinary circumstances to justify them. 

The Committee refrain from making any observation on the continua- 
tion of and the losses incurred by the unremunerative Branch lines as the 
Railway Convention Committee, which is likely to be constituted shortly. 
may like to go into this question in detail. 

The Committee. however, note with concern that two of the unrcrnu- 
nerative branch lines which were already dismantled were restored at ihc 
cost of Rs. 59.18 lakhs. 

[S. No. 5 & 6 of Appendix IX, paras 1.32 to 1.34 of 11th Report d the 
P.A.C. (Fifth Lok S~b l i ,~  ) .I 

Action Taken 

The observations of the Committee are noted. The question of losses 
on the unremunerative branch lines iq now under exajninatio~i of the K : I +  
way Convention Committee, 1971. 

This has been seen by audit 

[Ministry of Railuays (Railway Board) O.M. No. 7 1 -B(C)-PAC/\.' 3 
dated 2 1 st rebruary 1972/:! Phalguae, 1 SO? 1 1 



should look into this lacuna and see how the estimation of lead could be 
imptovd lo have a realistic assessment of anticipated goods earnings in 
f u w e .  
[S. No. 7 of Appendix IX, Para 1.43 of 11th 'Report of the P A C .  (5th 

Lob Sabha).] 

A d b n  taken 

The observations of the Committee are noted. In contrast to the 
carlier practice of adopting the average rate of earnings based on the 
figures relating to the previous ~ornpleted year, actual leads and rates per 
tonne per kilometre are now worked out for the 9/10 months of the 
current financial year and are taken into account for fixing up the revised 
estimates for thc current year and the Budget estimates for the following 
year. Budget estimates of earnings received from the Zonal Railways 
,md independent asscssnlcnts made by the Planning, Transportation and 
Statistical Directorates of the Railway Board's office are also kept in 
aiew in fixing the Budget Estimates. 

It may not be out of place to add that there are hundred of commo- 
dities of varying leads. both wagonloads and smalls. the movement 
characteristic\ of which widely differ and are influenced by stveral extra- 
~ ~ c o u s  factors. Even in the case of major flows, for example, the lower 
intake of raw materials by a steel plant getting supplies from nearby 
sources could itself lead to a reduction in tbe quantum of short-lcad tra- 
!tic. and consequently an increase in the average lead. 

This has been seen by Audit. 

I M . 0 .  Rip. (Kly Bd.) O.M. NO. 7 1 - B ~ . C ) - P . 4 C / V / l l .  dt. 10-1-71/'18, 
Chi t ra .  1893. ] 

The Commit~ce And that thc percentage of high-rated commodities 
10 the total movement of goods traffic has come down and that it is o e  
01 thc order 4 3 to 4 pcr cent of total tonnage. Originating traffic of 
these commodities fell from 9253 tonnes in 1967-68 to 7510 tonnes in 
ICWbCi9. The Committce would like Government to cnsure that at least 
the. volume of high-rated commodities is aot reduced further. 



per cent br. 196849 and that of oottm men- iroPI, 81.8 pW cr#lc 
io 1950.51 to 28.7 pro sot in 1967-68 d td 13.0 ipct odnt h 2962)-89. 
These figures speak for themselves. Tha Committee would 
like Railway W d  to examine as to what further 9tc W d  bo r to arrest this trend to maintain the Railway's sham o movement in the 
total production of such commodities at a nasonabk level. 

[S. No. 8 & 10 of Appendix IX-Paras 1.73 & 1.75 of the 11th Report 
of the P.A.C. (5th Lok Sabha).] 

The observations of the Committee are noted. 

Tbc position in respect of sugar and cotton manufactures is indicated 
below:- 

hp. -The  percentage of rail movement of tolal prduction increased 
from 21.8 per cent in 1968-69 to 23.1 per cent in f969-70. There ha\ 
been further improvement in this regard in 197CL71 when the orginat- 
hg traffic in sugar incteased to 12.74 takh tonnes as compared to 
9.86 lakh tonnes in 1969-70 i.e., an increasc of 29.2 per cent. As 
against this, the plrductian qf sugar in cakodar year 1970 was 42.79 
lakh tonnes as against 42.84 lakh tonnes in Uw calendar year 1969. It 
will, therefore. be seen that the Railway's psition with w r d  to sugar 
movement has a appreciably improved. 

Thc special steps taken by railways to get back this traffic were:-- 

(i) Persuading State Owernmen1 to insist on levy sugar being 
moved by rail; 

(ii) Running of block sprials to d u c e  transit time and pilfcr;~gc 
en-route; 

CoCtoa -.--The priacipd nar~ns ior daa(, io proportion 
of rail movements to total productionlimpocls wcrc:- 



@) Thore hss bepn 3 ywy law wle QQICJIJPBbt UC toyiQ h 
Uuiaiat a& South Lndi tbc two -1 jW- &sirg a&, where the avahlilky ot roadk we5 *iY 
good about a decade and a half qq. For inbturcb, rbrd 
transport between Bo bay and Ahmedabad which is m CW 
thiough me National %ghway war possible earlier cmly d w b  
M r  weather, w&h meant cross'& of a number of *ridgad 
riven by pontdon bridges. Once road movement became 
possible, the factors like quicker transit time, door-tsaorSr 
delivery etc., led to diversion of traffic to road; 

(c) 11 is principally the production by Mills which moves by rail, 
while the trtdic from handloom sector moves primarily by 
toad, king shan &tan& trafflc and +anturn origbating bm 
any individual point being small. The increase in cotton 
textile production has been mainly in the handhm sector. 
Tbu~, as compand to product:m of MiIi fabrics of 5.36 lath 
tomes in 1955-56, the production in 1969-70 was ody  5.23 
lakhs. As against this, prahction of handloom sector 
increased during the samc paiod from 1.86 l a b  tomes 
4.44 lakh bnner. 

Despite these unfavourable circumstances the Railways arc making 
an earnest endeavour to rccapturr a traffic. In this connection it may 
k meatioatd that an appreciable quantum of traffic in cotton te~tiles is 
bemg carried by ffti&ht forwarders but these figures do not appear in the 
p8blisbed statistics of cotton textile rnoveraenr bq rail as wagorlj Loaded 
by frew (brwetders is a tfaf6c 'mix' charged at specially negotiated 
rate and railways do not hale information about the individual commo- 
dui& loaded in a wagon by Fmight fotwwdm. 

The railways are fully alive to the need to arrest the trend of declining 
movement crt high rated commodities and to take e M v e  df* to itverse 
this t r d .  ' Railways are undertaking special market suww td sitHW3 
commodities to ascertain the spacial requirements of the comn)odities 
for movamurt by r d  mj hbR fiV it d 1 d  I;t wside to proiide special 
~nducuasntr antm&nt ahh ~ sxpcdhtrtte i d d d  a d  t& additional 
return expacted. 

This has bean stca by subit. 

d R- (R?y. 1CjorUd) O.M. No. 71-B(C)-PAC/V/11 d& 
16th March. 1972.) 



1968-69 was 1.47 os gainst 0.06 of Japanese National Railways and 0.26 
of Oennan Federal Raitways. I h e  Committee w a e  informed that 60% 
of the total lows in transit on Indian Railways were on account of pilfwagt 
and theft amti the balance was due to damage in handling, It is obvious 
that such huge losses have h t e d  the growth of goods traffic. The Com- 
mittee hope that all possible steps will be taken to minimise the transit 
losses so as to instil confidence among the consignees." 

[Sl. No. 9 of Appendix IX, para 1.74 of 11th Report of PAC (5th Lok 
Sabha) .I 

The Railways have instructions to take all possible measures to minimisc 
the transit losses. The Railways have again been instructed vide Board's 
letter No. TCll/3132/7l dated 25-1-197 1 to intensify these measures. 
Some of these measures are indicated in the attached statement. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 71-B(C)-P.rlC/V/I l ( 9 )  
dated 7-2-1972. 18. Maaa ,  189311. 

CLAIMS PREVESTION MEASURES 

(i) Proper riveting and E.P. Locking of wagons carrying valuable goods 
as per extant instructions so as to prevent wagon breaking; 

(ii) ensuring pad locking of brake vans. luggage vans and parcel vans 
etc; 

(iii) e8CORing of p d s  trains by Railway Protection Force armed 
personnel in vulnerable sections; 

(iv) patrolling by armed Railway protection Force pcrsonncl as also 
by Railway protection Force Dog Squads in vulnerable and major yards; 

(v) c d k t i o n  of crime intelligence and conducting of surprise raids by 
the staff of the crime Intelligence Branch of Railways as well as thc 
Central <Xime Bureau, Railway Board, with a view to tracking down &mi- 
d and receivers d stden railway property under the Railway property 
(Unlawful PosSCdlSiOll) Act, 1966; 

(vi) maintenance of cloe coordination between Railway Protection 
Force, Govcrmmt Aailnap Poke and State Palice Oflicers to deal with 
CrimiPals and Reccivsn d aden pmpcrties; p 



(vii) shadowing of uains/wogons loaded with foodgains, sugar, oil 
seeds etc., by Railway Protection Force Staff in order to dttect che modus 
operandi of crimes and tbe areas where they are common and to arrest the 
c-; 

(viii) insiistence on provision of dunnage to protect flap doors where 
required in case, for instance, of wagonload consignments of sugar, grains 
and pulm and oil seeds; 

(ix) proper marking and addressing of packages, to avoid their p ing  
astray; 

(x)  p r o p  labelling of wagons to avoid mis-despatches and to prevent 
them from becoming unconnected; 

(xi) emphasis on correct documentation and securing relevant docu- 
ments with wagons; 

(xii) proper supcrvisiun and.careful tallying of packages during loading 
and unloading; 

(xjii) proper handling of goods at forwarding, destinat~on and tranship- 
ment points; 

(xiv) cnsuring usc of pictorial labels on fragile goods with a view to 
preventing breakage, damage etc; 

(XV)  patching of panel-holes of wagons not only in sick lines but also 
in yards and good-sheds so that goods us not pilfered through boles, and 
rain water cannot seep in; 

(xvi) intcnsification of surprise checks to detect cases of s h m  Iondings 
and other irregularities and mal-practises; 

(xvii) regular analysis of damage and deficiency messages issued by 
iind received at stations; 

(xviii) c b e  watch over movenlcnr uf wagons/vans carrying ptistnble 
traffic, so that they are not detained en route; 

(xix) timely supply of stores and stationery of standard quality; 

I (xxi) qwdsl of rpocific streams of tramc to localbe the causes 
and dace8 of h f t r  and pilfcrapes. and follow up actions thereon 



~ ~ n ~ e t h a t t b e r c t u c r l p a m ~ g ~ ~ t ~ M s h a i i o f t h e .  
By h. 12.90 cram mainly on account of a check in the i$~wth of 

passenger traffic which was even iess than that of the previous yeu by 2.0 
per cent Wnst an i n e m  o[ 3.5 pbr c t d  tliitici@tcd in the Bu-. Tht 
CorhmittCc gcc coacaad to &&I that this was the first time in tbs recent 
years when the originating passenger traffic carried driring the year showed 
a d e c b  over that of the previous year. They watq iowewr, hfbmed 
thq submqueatlj tra* l#M picked up add that the abnormality in thc year 
1968-69 was attributable to natural calamities. The Committee hope that 
the $rowth of passenger traffic will be maintained in fatwe by emuring 
better service and punctuality in running ttaios 
[SI. No. 1 1 of Appendix IX, Para 1.83 of I l th Repon of PAC, (5th Lok 

Sabha 11. 

As already explained during the course of discussion, the fall in passen- 
ger trafFic in 196849 was an obeafilal karun due to special circumstances. 
The passenger traffic has shown an upward trend during 1969-70 and 1970- 
71;  the percentage increase over the previous year has been of tbc ordcr 
of 5.69 per cent aed 3.96 per cent rcspedibe)f. The observations of tbe 
Committee in regard to ensuring better se& to passengers and maintc- 
name of punctuality have been noted. 

[Ministq of Railways (Rly. Board) O.M. NO. 7%-We)-?M/V/1 I ,  dated 
7th W., l!WZ/f 8, m a ,  I%3) .1 

Ihe Committee an wmxmal to note that the stakion o u W w r m  bave 
~ t b r s W d & h g & f o t w y e a r s e o d i a g . 3 1 s t M p r h i 1 9 6 @ .  'Ilk' 
percentaOje of total ouWdb@ fo gross earnings has also doubled during 
this period thereby indicating tbnt thr iPcoW. b rhs & d & n g h  
wu to the $rowtb of gnas earnings. C)utst(rodinp over 
4mTiafftarad b~~,~l lbcro(*r tww~to: lb.M- 
b 196849. 



'LPe-wJimry df-ays arc colutrour, of itrc ~ ~ ! ! ! ~ , t i o a s 4  
station out- W& hdoc rqka&y 'brmght this matts to the notice 

, of the Railways for takiig eflective steps ;to .bridg dmva the <&at!. The 
Railways have been directed recently to Iamch a gpecial drive to clear 
the older i t ~ s  of outatantbgs, '&e*foHawtng farher action is & being 
taken to check the increase of outstandings in future: 

( i )  With effect from 1-4-1972, prepayment of freight is proposed 
to be made compuloohy QIB mme more commodities. 

( i i )  Effoa is beiq made to lue the outgut of the Board's compu- 
tor for clearatace at fd$w ba $m& nst bn hand. Details d 
the procedwa to be folIoffal in this cohnectjon wottb be fur- 
nished to the € l x m h e .  

( i i i )  Rules governing disposal d goods on band are being revised 
to ensure quicker disposal and chsaraare of fawight thereon. 
Copies of orders issued in this connection would be -shed 
to tbe Commitpee. 

This has been ston by Adit. 

[MMatry of Railways (Railways Bqard) O.M. No. 71-B(CbPACIVI11 
dated 28th April, 19731. 

IS. No. 16 of Appeadix IX, P m  1.114 of the 11th Repoq of the PAC 
(5th Lok Sabha).l 



30-6-1971. The Collmnittae are assured that the matter wiU be pursued 
vigorously with the Eastern Railway Administration with a view to bringing 
down the outstandings to the maximum extent possibIa. 

This has been scan by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 71 -B(C) -PAC/V/I I 
dated 28th April, 1972.1 

The Committee are unhappy to note that the position of late stan of 
goods trains has deteriorated in recent years. There has been a steep rise 
in the figures of total late start hours in most of the Railways. In the casc 
Of Central Railway (BG) and Northeast Frontier Railway the position is 
very unsatisfactory. On these Railways the average latc start per goods 
trains ranged between 1 hr. mt. to 1 hr. 31 mts. in 1968-69 and 1959. 
70. This needs to be looked into. 

The Committee feel that With the improvements in traffic facilities, as a 
result of completion of remodelling of yards, line capacities works, doubliiy 
of important trunk routes, etc., and introduction of diesel and elechic trac- 
tion as per Plans, it should have been possible for the Railways to improve 
on their past performances or at least arrest any deterioration The Com- 
mittee need h d y  emphasize that late stans are not only an unsatisfactor) 
feature of train operation but have considerably financial implications, lead- 
ing to increase in operating and other expenses of the R ; l i l w i ~ ~ .  Jt is, 
therefore, in tbe interest of economy and efficient operation of train services 
that the late 6bTt hours of the Railways are reduced to the barest minimum. 

The Committee would like the Railway Board to evdve a procedure 
whereby responsibility of the staff for late stans is  fixed and adequate action 
is taken against the staff at fault. 

The tbeft of overhead copper wins has been adduced as the main 
reason for the late stan of most of the trains. The Committee fccl that the 
replacement of copper wirm by ACSR (Aluminium Conductor Steel Run- 
forced) wires, which is stated to be in propess, should be cxpdited and 
completed as early ar possible. 

T h e  Committee note that tho figures for la4: start U, gooQ train8 arc 
not being maintained on the Eastern Railwey. rite Committee fail' (0 
anderstand how the latc stan of @s trainn on thi, Railway in k i n ?  

. natchcd without thew figures The Cornminee woald like tbe Raitwa? 



Board to look into the matta urgently and apprise the Committee of action 
taken to keep an otfcaive watch on late start of goods vains on Eastarrr 
Railway. 

[S. Nos. 17-21 of Appendix IX, paras 1.147 to 1.151 of the 11th Report 
of the PAC (5th Lok Sabha).] 

The observations of the Committee havc been notcd. Whde all Railways 
havc been apprised of the Committee's observations, the attention of the 
General Managcrs, Central and Northeast Frontier Railways has becn 
specially drawn to the deterioration in their past performance. The posi- 
tion in thc Central Railway has happily shown an improvement, but the 
Northeast Frontier Railway was not ablc tu show alike improvement on 
account of certain extraordinary and unavoid~lblc factors such ar prolonged 
brcaches ant! wnshnways, emergency conditions. hostilities. etc. Both N.F. 
and Cent~al Railways havc, however, been separatclv instructed by the 
Jsoard to Ltcp ; I  ~trict  w t c h  by improving t h t  Iak starts of p o d s  trains. 

[Copy of lcttcr No, 71-B(C)-PAC'!!'/I 1 ( 17-21 , d a t q  23-1-'2.1 

The observations of thc Committee arc nottd 

On almost all the Zoniil Railway$, the Yard Masters of iniponant yards 
hold d d p  n~cetings with thc Senior S u p c n w m  otf Loco and Carriage and 
Wagon D-pth. to analyx the cause of late starts to trains and fix responsi- 
bility. They also discuss and decide on thc spot meawres required to re- 
duce tho late Stam. T h c  proceedinp of thecc late start meetings are sent 
to thc Divisional Officers concerned, who in their turn go thmugh them to 
fin responsibility if there is anv dereliction of duty cm the pan of the staff 
and take suitable r e d  knsures .  Railways have been advised to 
rcvitalise the system and pay particular attention to the fixation of responsi- 
bility for avddabk late startz nnd take necmqav action against the staff at 
fault. 

Railways have launched an cxteasivc programme for rcplacemcnt of 
o m h e a d  tclacommuniatjou wires by ACSR. 2621 Kms, have already done 
upto 30-9-1971 md mnction fur 6843 Kms isued. Difficulties are. how- 
cvcr. being experinwed for pmcunment of ACSR. All possiMe efforts 
will cadnue to expsdilc provision of as much ACSR as p i b k  *hfn 
the ahartbat pcndWe time. 



to 
of 

Railway has since, howcvd: &ri 
asked to maintain late start registers seprately, like all other Rail- - af Railways (RaihvaY h d )  O.M. NO. 71 -B(C)-PAC/V/11 

dated 24th April, 1972; 4, Vaisalcha, 1894 (S.E.).] 

MINISTRY OF RALLWAYS 
(Railway Board) 

All Mian Govt. Raihvays. 
SUB: Deteriorating position 05 late start of goods trains on Railways. 

The Pubk Accounts Committee in revlewlng the perforruance, have 
adversely commented on the late stan of goods trains on Railways. It IS 

newswry that instructions are issued to thc D i s i o n a l  Supdts. to maintain 
late start regkrters in all yards aad revitafise the system of anatysmg and 
takmg corrective a c m  to eliminate late starts, on a daity basis. Yard 
Masters of impMtant yards should hold daily meetings with senior super- 
visors of Loco and CiPrriagc and Wagon departments to d p c  the came of 
late starts to goods trains and fix responsibihty. Tht p a d i n g s  of the 
h e  start meetiags arr to be seat to the Divisiond Ofhn concerned who, 
ia tun, shouAd through them to fix reapoasibClity, if any, for dcte)iCtk 
of duty on the part of staff and take suitable remedial memum. 

2. Some Railways have pvcn up maintainmg thc late start statements 
on the plea that in cbctric traction the same is no? r a q u k l  as the ekcttic 
kwxrmotived do not originate in the yard in which the bb6 wighate. On 
the expected axrival of l d v e r ,  Wain artan@meMs afe made snd cCr- 
taib targoes are aJw laiddown for the locbmotivc n n n 4  In rJiaae yards 
?h latc rtvt smcnmb will analye the debdoratinn of thc tMHvrrrnd of 
locomotives, late arrival of locomotives from the sbd i fdm sbcrB b ~ t d  
a ~ a r  the yard and also  he lapses, if any, on the pa~t  d tbs C&W bqpafl- 
meat and the ynd staff In maHag tkt tnh ready W add" m'h 
fmpmh of **type a l r r ~ ~ i a t f r ,  t ~ ~ h d Y C I b e  -- 



Jt, Pirrdot Tra& (Trans,), 
Railway b a r d .  

Recomnrsodrtbs 
m t  to note that because of the delay in the w e n -  

*us dc-nt of #rmPoWtS for power packs used in Diesel h m o -  
tives, the Railway Board had to import Suri Transmission and reversing 
gear boxes from West Geunany involving large amount of fateiga ex- 
change. 

The Committee furtber note that an indigenous manufacturer ofkred, 
first ia Auyst,  1965 and again in October, 1966 to manufacture 2nd mpp- 
ly  Suri transmissions and reversing pear boxes according to the requirements 
of the Chittaranjan Locomotive Work\, but these offers were summarily re- 
jected by the Railway Board. Asked about the reasons far rejecting these 
offers. it was stated in evidence that as thc design had not h e n  finalised. 
the offers from the indigenous manufacturer could not be considered This 
docs not appear to be correct because when the offer made by the indipncruc 
manufacturer in August, 1965 was forwarded by the N.R.D.C. to the Rnd- 
way Board no such r w n  was pven for the rejection of tha o&r Instead 
thc Railway b a r d  had decided h a t  the manufacture of Suri Transmisston 
ctc . should be donc in some Railway Workshop cw some Public Uadertak- 
1" At the same time the N.R.D.C. was directed to approach other i d i -  
grnous manutaeturetlr in view of the uclusive licence asked for by M/q.  . . . . . . . .Again in Octobcr, 1964. when the offer of tbc ibdimms 
~iii~nufadurCr was m w c d  thc G w r a l  Mimapr (CLW) t d h d  that the 
%TI hmmimims, as per CLW's requirements, could be produced the 
:ndisenous Rrm. But still the Railway %ard did not agree to accept this 
ofltr, evm t b @  the fitm had bv then civcn up thc plea of e w l u w "  
I l c c m ,  ~n the mcatime. &&ion had alreadv heen taken In March. 
1 of16 to makc e r  fmQ Wy Wk'ttn 'Hat' ~VIW of d i d  encine 
a n d  the &si@ at the Suri Transmission was thus uttled 
I$ ~ r w  22 & 23 AW* IX, paras 2.28 (1 2.29 d the 11th Re- 

d P.A.C. (5th Lalt %*).) 



The Chumittee further note that in the case of North Eastern Railway, 
where 80 per cent of the beams failed, the Administration is not in a 
position to identify the manufacturers and are therefore unable to prefer 
any claim for replacement. The Committee feel that such a contingency 
should have been foreseen by the Railways. In any case, the Committee 
hope that they will profit by this expericnce and will take suitable measures 
to safeguard their interests in the future. 

[S. No. 29 of Appendix IX, Para 2.6k of the 1 lth Report df the PAC (5th 
Lok Sabha).] 

Action taken 
The observations of the Committec arc noted. So far as thc equillis~ng 

beams for M.G. IRS Coaching stock i?; concerned, the drawing provides for 
the manufacturers to &x their seal. For othcr important components cf 
coaching stock, necessary action is hein! taken. 

This has been seen by Audit. 

[Mmisq  of Railways (Railway Roardl O.M. No. 71-B(C)-PACIVII I 
datcd 5, June. 1972119 Jyaistha, 1894 S E.] 

Recommendation 

The Committee v k w  with cnnccrn the derailment of coaches resuit~ng 
from the failure of cqualising bcarnc ;I\ also the breakages of beams due 
to overcrowding on trains Thew prohlcms nced to bc looked into care- 
fully. It was slated during evidence that certain modificationfi have been 
made in the design of the h a m  particularly in the swan neck sectlon, 
to make :t stronger. The Committee desire that tbc Railway Board 
should rektcw in detail how the failurc. occurred in this vital section of the 
beam and take suitable remedial measures to safeguard against the rccur- 
rcnce of such defects. 
[S. No. 31 of Appcndix IX-Para 2.68 of I l t h  Report of the P.A.C'- 

5th Lok Sabhal 

The various aspects of failure of equalieing bczlms, tbc reasons for 
the failure and the action required to be taken were conrfdcred in the 
mbding of Indian Railways Chemists dl: Metallurgists Committee in 1968 
and Railways advised d the apprppriate edon to k taken. 

The design of tbe equaliuing beams as dl u ml&! from which 
the e q u d i d n ~  beams sn required to be rna&#umd hrv4 b8m d t d  
Zanal Railways have also bcen advivd d p d d d V  rql lype of 



axamination to be carrkd out on equalising beams in service. A design 
of mfuy sttap that would be easy to manufacure, easy to maintain, and 
which w d d  adequately support equalising beams, has been developed 
and adopted as a standard. With these measures already taken, there bas 
been a marked improvcment and there has been no case\ of failure of 
oqualising beams introduced in servie since 1968. At IS, therefore, cotrrri- 
dered that from the point of view of design, manufac~ure, inspection and 
maintenance, adequate remedial measures have been taken to avoid failures, 
in furuta. 

This has been seen by Audit who have remarked as follows+- 

"The Rai lwy Board seem to feel that no further review ps desired 
by PAC regarding the circumstances in which the failure in 
the Swan neck r e p n  of the equalising beam is called for and 
that the existing arrangements are satisfatory. It is, however, 
to br noted in this connection that there arc two board aspects 
to this case: ( i  r The ques~icm of u&ipuic~ of design, speciji- 
cation for marerials CIL.. Though no modifications were c o d -  
derad necessary earlier in 1964, later on in 1968 and thereafter 
changes havc been introduced ( i i )  Detection ol delelts ar the 
stage of injriul inspecrim und during rnainremm-P. The short- 
comings in this respect are clear from the fact that following 
a number of failures. the cracks in a large number of beams 
came to Iigh~ and the replaccrnent/repair d such beams had 
to be undertaken. it seems worthwhile examining therefore, 
whether in this case and in general, any improvement in pro- 
cedures is possible. 

The fact that there havc been no further failures of the beams in 
any of the Zonal Railways especially N.E. Br X.F. Railways is 
being checked up." 



m J A w T  -1 
(MU NlANmmwh') 

WVMNMBNT OF INDIA 
MRIISIXY O F  RAILWAYS 

(Railway Board) 
No. 67]M(C)1142/31 

New Delhi, &led 25th Mutch, 1972. 

The General 'Managers, 
:Northem, ,North Eastem, 'Northeast Frontier, 'Southern, 

. Qburh Central and Western Railways. 

Sun: Failure of Equalisins Becmw o n  MG IRS bop~vs. 

In ~ ~ ~ ~ ~ l e c t i o n  with the failures of MG IRS cqualising beams on the 
N.E. and N.F. Railways in 1966-67, RDSO had taken action as detailed 
h l0W:-  

1. The design of the equalking beam was criticallp examined and 
alterations eff ectect .&at would dimioote possibility of defects 
during the course of manufacture (drnptirmpinp./forpin:!, 

under pntss). 

2 The specification of the material from which cqualising beams 
are required to be manufactured was upd.;ltrd to enabk selec- 
thl of the nroat appro* quality of steel. 

3. Comprehensive labontory invcstigatim were canied out on 
several of the broken equa!ising beams and Mctallurgicnl In- 

vestipthn R e v  No. 13?4 (if 33th March. 1968 yuhl~thcd 
by tbe RDSO. 

4. The enbject of failure of equal~sing beams. the reasons for the 
fanures and the action required to be lakn, wcrc wnsidercd 
in the Meeting of the Indian Railway Chemists .& Mrtallur- 
g W  Cbukdtc in 1968, and Railways advtaed of dK approprlale 
~ t o b e b s e n .  



7. A detailed repair p d u r e  under proper metalhrgicd guidancd 
"was d rhh  Up 'by a cO&ttee and circulated to all Railways to 
endble standardhki procedure for effective repairs by welding 
to equalising^beams. 

Pkase confirm that the various instructions on the subject are being 
rigidly followed, to avoid fidures of equaliCmg beams and derai ints  that 
may result therefrom. It may also be advised wbetha there has been any 
caw of failures of &he modified equalising beams which had been introduced 
in service from 1968. 

Please acknowledge receipt. 

(T. P. S. K E N ) ,  

Joint Director, Mech. Engg. (RS), 

Kailwa) Board. 

No. 67]M(C)j142!31. 

NCH Delhi, dated 26th Mririh. 1972. 

Copy to Director General, R.D.S.0 . Alambegh, Luckuow. with refer- 
ence to his office letter \u. MC&MI,B dated 19th November, 1971 It 
is requested that .J. consol~datcd note detailing all thc ins:ructions ~ssued 
to the Railways on tbc wbject may he circulated to the Railways for ready 
refenace and guidance. of the Railways. 

(T. P. S. KEFT), 
Joint Dirstor, Mech. Eng.  (R.S.) , 

Railway Board. 

CQpy W DDP(BC) and Budget (Committee) Branch of Board's office 
hrr -. j .  

(T. P. S. KENT). 
\ Joint a imtor ,  Eqdrch. E w  (R.S.), 

Railway Board. 



Further to the reply forwarded under this office Memorandum No, 
71-B(C)-PAC/V/II dated 20th June, 1972 & the above recommendation, 
it is stated that audit have furnished the following further comments in 
regard to failure of M. G, equalising beams on railways since 1968. 

"N. F. Ririhng.~-The Chief Auditor, N. F. Railway, has informed 
us that record to show the dates of introduction in service of 
aqualising beams since 1968 is not forthcoming from the Rail- 
way Adnunistrntion. In thc circumstances it has not k e n  
possible to verify that there has b c a  no case of failure of 
equalising beams on N. F. Railway." 

SoPthem Way: -Thc  Southern Railway have advised the Chid 
Auditor of the Southern Railway that out of 137 equalising hesms found 
defcctl\.e during thc period from 1st January, 1968 to 31s December. 1971 
in one case of failure that took placc during the quarter ending 31st De 
cember. 1971, the bcam was of ncu design. 

"As regards other Railways, we have no furher remarks to offin." 

As stated In the concluding poRion of the earlier reply, the M. G. 
Rni ! i \ ay  have been addressed b) thc Board. Reply recc~vcd from the 
Sonhern Railway indicates that thcrc has hem no casc of f,~~lurc of 11mrl1-  
fied cqualisinp beams introduwd i n  xcnricc since, 1968. 

Southern Railway have stated that during the period from 1st Januar!. 
1968 to 31st December, 1971. 137 beam\ were found defective. In only 
one case, the equalising beam was found to he of the rcviscd dcsigri. I hi$ 
bmm was found to have a hair breadth seam running across the side of 
the bcam. This modified cqualising beam did nor get invnlvcd in fajlurv 
but was examined and rejected in thc d e v t .  

[M.O. Rlvs. (Rly. Bd.) O.M. No. 71-B(C)-PAC/V/II, dated the 27th 
July, 19735 Sravana. 1894 (S.E. ) . I  

The Cornmlttcc regret to observe tha t  no realistic asscssmeot of the 
rrqui11~5~eo1s of train lighting cells was madc by the Ru~lway Board bc 
fore ordering import of 23,000 ceUs oti an urgency bask wbich involvd 
foreign exchange expenditure d about Ra 38.47 U, Instead d work- 
ing out their requi- on the wuaf bads d put e m ,  stock 
in hand and indiepnous capcity, the Railway Bmrd .dopad u ~DU@ ad 
ready method by taking note of the outstaadEag i&a of the prcvh' 
year, which were not covered by the rurrPsg am- and the c u m t  
year's indents. The Qurc so loved at ant oap.od with ruugh y;; 
M t  of the indigmats capacity available. Tky bd not c3#!bd up 



actual consumption of these cells in the immediate past from the Railways. 
Tbe Committee note that all cells imported on an urgency basis could not 
bc put to use bccause of delayed supplies in some case of other ancillary 
materials like clcctrolyte, connectors and acid, etc. The, Railways were 
carrying a stock of the order of 24,288 cel& in May, 1969. 

The Committee also observe that t k  prescribed procedure of obtain- 
ing clearance from the DGTD from thc point of view ai indigenous avai- 
lability before arranging import was also not followed. 

The C'ortmittec: in para 3.90 of their 116th Report (Fourth Lok Sabha) 
had recommended that the Railway Board should study aII cases of imports 
in detail and evolve an appropriate proccdurc to ensure that proposak for 
import are approprietc pocedurc to cnsure that proposals for import are 
not cleared except after a searching scrutiny to meet compelling needs. 
The Committee are informd that an office order detailing the procedure to 
be followcd in such cases has already bocn iwcd  for the guidance of 
officers and staff. The Committee trust that the revised procedure would 
~nzure th?t imports are not made unle,~ it  is patently clear that the require- 
ments cannot be met from indigenous sources. 

IS. No. 32, 3.1 & 34. of Appendix I X ,  paras 2.94, 2.95 & 2.96 of : lth 
Repan of the PAC, Fifth Lnk Sabha.] 

Aaion taken 

The b r v a t i o n s  of tbe Committee are noted. This has been s e n  by 
Audit. 

Ministry PI Railways (Rly Emrd) 0. \I. So. 7 I -BC-PAC/V/ 1 1 ,  dated 
14th January, 197?/24 Pausa, 1893.1 



factors. Evidently the provWoa of thp Nyp rms done modPaiorrlly e. 
iajudiciously without t a m  into considbration all the relevant ot, 
the matter.' 

The Cammittbe need hardly stress the inqgootaoce of correct provislw- 
ing of stores in tbe interest of economy. l%ey hope that such instances 
of over-provisioning of stores will not be repeated in future. 

IS. Nos. 35, 36 of Appendix IX, Paras 2.1 10 & 2.1'1 1 of 11 th Repon of 
PAC 5th Lok Sabha.] 

The obsrrvations of the Committee are noted and the same have aim 
been brought to the notice of the Railway Administmtion. I 

This has been s e n  by Audit. 

Lblmis~y ok Radways ( M y .  Board) 0. M. No. 71-B(C)-PAC/V/l I 
d a t a  10th April, 1972/18 Ch;rilra, 1893.1 

llle GII~II~~~LCX: dre d l ~ t r w d  IU observe that ebcn though co~irplunts 
uzrr bcmg recaved from the engueermg subord~ndtcs suce July, 1963 
n;h ut h c ~ i y  short~gc of cenlcal received by thcm, no actmn ~ o s  taken tto 
r c u e  the procedure  re^^ mue of uqualdied Kdwey receipts all 
Soimiber, 1968. The C o m t t w  arc not able to apprccraie bw*v Kadways 
assumed that D G W  were exera* checks on Uu we@t of ccruen~ b, 
w~thout malung any spec& enquiry. la any case con~plrunts: regard~ng 
shortage which had been coming in slow 1965 should huvo bccu c h d c d  
up w~tb DGS&D to make sure d CanQm chudong of the ccnwu bags ~ l u  

being done by the~r Inspectors m thc factorrcs. 

The Committee arc informal &at dl t l~c cement suppliers havc becn 
warned by DGSW to cnsurc correct wight in thc cement bngs failn:: 
which action against thcm would be taken undcr Wcigbrs and Measurcs 
Act, apart. from administrative action. The Cammittce would like the 
Railway Ministry to h u e  suitable inshuctions to the Railway Administra- 
tion re&ng the procedure to be fdlowcd by the rcccivin~ bcpanmenb 
for initiating action against the defaulting mppElin ugcr JV&&ts nnd 
Measures Act. The Ccrmmittet dab tbat the *tiar? mgp be @viewed 
after the revisad pocedun han b Wicd for a* two years. 



The observations of the Committee are noted. The same have also 
been kmgbt to thic notiire d ' k  Rhihvay Adbihbtration; v& boa id'^ 
letter M. 71-B(C)-PAC/V/l l (3d-403 dt. 23rd September, 1971 (wpy 
cnciosed) 

The observations of the Committue are noted. On their part, the 
Minisay of Railways have iaftructed the Railway Adminiswation that, 
besides saxding the shortag~ on receipt certificates for the purpose of 
recovery of the cost of ahonages by the Pay & Accounts Officers, the 
\hortages abould also be brought to the notice of the Director of Weights & 
Measures for taking suitable action against the Cement factories and the 
rnarter followed up with them vide Board's letter ~nentioncd in  the reply 
~ ~ J n s t  para 2.1 25 above. 

This  hab b n  seen by Audit. 

[Winistry of Railwnys (Rly.  Board) 0.M No. 71-R(C)-PACIVIJI dt. 7th 
Februar~;. 1 W 2 / I  8 Magha, 1893.1 

Copy of Railway Board's lettcr No. 71-B!C)-PAC/V, l l ( 3 8 - 4 0 )  dated 
23rd September. 1971. to the General M~naecr.  

Si kc. --Acfrun taken Or1 P A C  Recammendations .$I. NOS. 3 8 4  contained 
in tfy I 1 rh Repon ( 1971 -72) on Pnrn 15 of Hailn~ov A:cd11 Report, 
1970-Law due to *&rf receipt of ccrnmr from t h ~  n~ppl;~+rs. 

Rt~s--Your letter No. G .  259-W/@-70/( 1 3 )  d l .  7th April ,  1971 

An esarct of P.A.C'r observations contained in paras 2.125 to 1.127 
of the 11th Report (1971-721, dat ing  to thc a h o w  cax ,  is sent hr~ewitfi 
for information a d  necessary d o n .  



3. A half yearly repon on the aho r t ap  in the cement supplies from 
different factories mt(y be submitted to the Board in July and January every 
year till huther orders. 

Copy of D.G.S. & D's letter No. SMH-8/RC-726Y,'CemenziShon Weight 
dated 2nd February, 1971 to the Chief Secretaries, State Governments. 

SUB : -Underfilling of Cement bags hy cement factories. 

I have the honour to report to you that complaints have been received 
from the various indentors that they are recording underfilled cement bags 
from various factories. The matter is being examined in consultation with 
the Ministry of Law to take suitable action against such firms. The Minis- 
try of Law wants to study the State, Law for weights and measures. 

You are, therefore. requested to kindly fornard a copy of the weights 
and measures Act concerning your State. 

You are also requested to instruct the respective Director of weights iYr 
Measures to make surprise checks to the cement factories and rake necessary 
begal action against the manufacturers who supply underfilled cement bags. 

Your early reply will be much appreciated. 

The Committee observed that thc Northern R a i l w y  fniled to f 0 l 1 1 ~  
thc standard procedure laid down when a consignment of papcr is found 
to be defective. In the first instance, some quantity of the defective, paper 
was CQU- to the detriment of Railway's claim on the supplier uithout 
waiting for the report of thc Deputy Controller (Inspection). to whom 
sample had been sent for laboratory test. Secondly the Railway Adminis- 
tration Bailed to take up the matter of Meets in the supplies with the 
Mills as advised by the D.G.S. & D, And thirdly there was unrcascmablc 
delay in inforniinp the Dcp!y Controller (Inspection) about the dcfcctc 
noticed in the paper. 

The Committee arc surprised to learn that although, at one stage I t  
had been decided to put this paper to alternative use, in actunl fact i t  wa. 
utilised for the indented purpose'. This nerds to be looked into. 

The Committee would like Ministry of Railways to isme ddailcd 
standing instructions, In consultation with the Department of Supply to 
obviate recurrence of such imanccs. 

IS. 3m. 41. 42 & 44 of Appendix IX ,  paras 2.141, 2.142 & 2.141 d 11th 
Repan of PAC (5th Idr Sabha) 1 



Action taken 

The matter has been examined in &tail in consultation with the 
Northem Railway. The various lapses in this case a n  (i) initial accept- 
ance of the paper when visual inspection indicated defects and when the 
test report of the Inspecting Oflicer was awaited. The result of such 
premature acceptance, was taking over of the paper into stock and its 
part consumption which was detrimental to Railway's claim against the 
supplier. (ii) Not allawing the tirm's representative to inspect the paper 
on or about 11th Sept., 1964 when he came within 15 days of the test 
report from the Dy. Controlla of Inspection. Calcutta. (iii) Uttreasonablc 
delay in informing the Dy. Controller of Inspection about all the defects 
in the paper and also superficial nature of the initial inspection on 48-64 
with the r e 4 1  that the major dcfcct in thc supplies was not reported to 
the inspecting officer or to the ordering authority in time. 

The Asiistant Superintendent (Printing and Stationery). Shakurbasti 
has been held responsible for these failures. The officer concerned. how- 
ever, retired on 1st October. 1966 and hi9 scttlcment dues have, been paid 
long ago and no action can be takcn at thi\ stage. 

After a decision was taken to accept the supplies at a reduction of 
5 per cent, the railway carried out practical demonstration on a number 
of reams to see whether the paper could be used profitably. The practical 
tests indicated that the paper wiis suitable and accordingly it was u,cd 
for indented purpose itself. 

Necessary instructions in consultation with the Department of Suppl!, 
have been issued under Hoard's letter Yo. 7 1-B(C)-PAC/V/I l(41-44) 
datcd 10-4- 1972 (copy enclosed). 

This has hccn secn by audit. 
[Ministry of Railw-ivs (Railway Board) 0.34. Yo. 71-B(C)-PAC/S/11 

dated 9 June. 1972 119 Jyaistha, 1894s  E 1 1 

GOVERN~~ENT OF I N D I A  ( RHAR.IT SARICAR) 

MINI!3TRY OF RAILWAYS (RAIL MAhTRALAYA ) 

(Railway Board) 
No. 7 1-B(C)-PAC/V/ 1 1 (41-44) 

New &hi, the 10th April, 1972 
'Ttw Gencrrrl Managers, 
All Indian Rdlwap. 
InclutJiq D.L.W. C.L.W. & I.C.F. 
Chief Admlnistrativc Olticen. 



Metropolitan ~Projects, 
Bombay, Calcutta, Madras & Delhi. 

Sm:--Rccom~l~naUrim No. 44(Para 2.144) of 'the 11th 
Report of the P A C ,  (5th Lok Sobhri) re- to 
para 16 of Audit Repart Railways ~ ~ ~ O , - - - Q C C C P ~  
of defective printing papers. 

In respect of purchase of p d n g  paper in b&, tha D.G.S. & D, eaters 
into a rate contract with the various milts. The Controller of Stationery, 
CaIcutta acts as the direct &manding officer who receives the indents 
from Railways and pla-s orders. The relevant portions relating to thc 
procedure for inspection and complaints are enclosed as Annexurc I. 

Besides, as per insuuction issued by by. Controller of Inspecrion. 
C~lcutta, the consigwc is required to f i l l  in the portion "details of stores 
inspected" of Part I of the Inspection Note and also to fill in Part 11 of 
the "Receipt Certificate" in token of his having reccivd comigunenta 
oorrectly. Tlte consignee is required to send all thc copies af the inspec- 
tion notes duly filled in and signed by him under his office seul/nrbbcr 
stamp, to the 4 i c e  d Dy. Controller of Inspection, Calcutta alongwith 
6 sampk sheets of paper drawn at random. Thc consignee is also roquiml 
to indicate his view a h u t  the service-ability of the supplies received by 
him for his intended parpox. The consignee is not to enter any remarks 
about any son of discrepancy noticed in  the paper in the Inspection Natc 
unless and until the same attains a state of scttlcmcnt with the pan) 
cowemed, a entcring of such remarks in thc inspection Note at t h  
initial stage without concurrence of the party concerned is liable to a e a t c  
a lot of complications. A copy of such cydostyld circulars issual'to thc 
consignee by the Deputy ~onlr6ller af Infpction (Statioaery) Calarlra 'R 
enclosed as Annexure 11. 

2. In a specific case dcdt with by the PuMic Accounts Committee i n  
the above noted recommmdation the fdlowinp defects werc noticed: 

(i) The consignment of paper was initially acccpled althw@ the 
consignee's inspection indicated that the paper was defocth 
and the preliminary report scat by thc lo tk W t ?  
CbntroUer of Inspection stated that the pper was opecb'. 
weak Ead pulp not ditpsled. 

(ii) As the consignment was initially a-, a pad quantify 
was utilised tharcbg weakening thl pcnntlon d ha W w n Y  
for claiming full replaccmcnt/rad~ian ia 

(lii) After examination of the samplea reat by the tbc 
by. CoatroOhd laspcctim, c&!Ua&~b&inrrhasd*fkm 



that the paper was (~Uk#aa~bwd and had advised the finn to 
inspect the cowignqent. within 15 d q s  fr-w dotci o f + h  
of hisf letter. Acccordbgiy, when the ~up~lieis m g r m  
tivo m t c d  to take sampbs within the periods ppecifiod in the 
Dy. Controller of Inspection's letter, the amaim did not 
allow him to do so in the first instance. In the same letter 
addressed to tbe firm, tb Dy. Conmilur of inspectian had 

undq his endorsemeat to the wsignct, asked him to  intimate 
whether papcr would serve thc Railway's purpose. There was 
abnormal delay of 10 months on the, paxt of the conmpe 
in answering this qucry wherein consignee reponed that the 
paper was not suitable for the indented purposc. 

( iv) On account of the above delay on the part of the consignee 
as well as on account o f  his action to utilise part oi tl~c s u p  
plies, the supplicr did not ;iccept ihc rejection of the balance 
quantity of papcr and insisted on acceptance of the entire 
quantity at 5 per cent reduction in pricc. At this stage whcn 
the matter was referred to the consignee for acceptance of 
the entire quantity, at a reduction in price. he pointed out 
further defects in paper viz.,  the existence of holes of thc s i x  
of pinpoint to button holes. As these defects were pointed 
out veq much belatedly, i t  was not possible for the DGS & D 
to makc the firm agree to the fresh defects and that there was 
no s e a  for obtaining any funhtr reduction in price on account 
of the esistencc of additional defects. 

( v l  Finall! thc cm~igrrnent of pq*r had to be accepted at a 
reduction of only 5 pc, ccn: in the price. 

3. Tk details af the case as mentioned above arc brought tn the norice 
()I the Railway for their puidnncc to avoid recurrence crf such instances 
In future. 

P. R. BHAGWAT. 

Dp. Director Railway Storcs(G) 
Railway Board. 

No 7 I -B(O-PAC/V/ 1 1 
N'& &hi. the 1041972. 



ANNEXURE I 
 TRACT OF PARAS 6 AND 7 RELATING TO "~NSPBCTION" AND "COM- 

PLAINTS" F R W  THE BOOKLET "ANNUAL RATE CONTRACT FOR THE 
SUPPLY OF PAPER AND PAPER BOARDS' ISSUED BY THE DEPARTMENT 
OF SUPPLY. 

6 (a) Inspection:--In respect of supply order placed by the Con- 
troller of Stationery, Government of India, Stationery Office, 3, Church 
Lane, Calcutta, the inspection will be carried out by tbe Deputy Controller 
(Lnsptction), Government of India, Stationery Office, 3 Church Lane, Cal- 
cutta. But with regard to supplies of paper ordcred on behalf of the 
Ordnance I-nctory and/or thc Defence Scrviccs and for which supplj 
orders are placed by the Controller of Slationcry. G.I.S.O., 3, Church 
Lane, Calcutta, the inspection will be carried out by the following autho- 
rities:- 

( i  ) Inspdion authority/ A.H.S.P.- 
(i) The Chief Inspector of C.I.G.S.. Post Box No. 127, Kimpur, 

for IND and/or GS Specifications. 
' (2) The Chief Inqpector of Military Explosives, Kirkee, Poona-3 

for mlD/ME Specifkations. 
(ii) Inspecting Officer- 

T h e  A.I.O./O.i./c., of the I.G., S/G.S.I.D. of ~ h c  area concerned c\r 
hi? authoriwd repwentathe will carry out inspcctron and complete I n k -  

pectlon note portion I of form D.G.S. &: D., (S  )-%. 
(b) In respect of local deliveries to the consignws in calcutt;~ thc 

inspection portion d form D.G.S. & D.(S)--84 will bc fillcd in and 
signed by the Deputy Controller Inspection Calcu~ta or rn Officer actlng 
tot him. 

(c) (I)  In respect of supply orders placed by thc Controller of Sta- 
tionery, Calcutta for supplies to out statim consipccs Part I Inspection 
Cutificak of Fonn D.G.S. & D (S)-84 will be fillcd in by the &put!, 
Controlkc (Inspection), Calcutta or on Ofliccr acting lor him. Thc 
consignee wil! fill in Part I1 Receipt C'crtihcatc 13f Form D.G.S. & D (S ) -  
84 only before sending these forms to the Deputy C a d l e r  (Inspctton~ 
Calcutta. Part I-Iaspection Ccnificatc bhould be lcft bl-k. 

(2) In aspect of supply orders pfaccd by thc Direct Demandw 
Officers other than tbe Controllcr d Stahwry, Calcutta w o n  will bc 
carried out by thc rtqroetive corrsimeeo. Pan 1 of the iospt~tim cW'~'- 
cafe form D.G. SkD(S)-84 will in such rasm be filled by t k  rcspccll'. 
consignee dong with Part 11 thereof after he Imcr satisfied him?ieu aho''' 
tk qoaMity a d  qwlity d the stores and also tbat complainu, t f  Uf1' 
regardfng quality, rhoft weight, etc have bten ~ n l c d .  



7. Complaintr: (a) Complaints regarding defective quality short 
weight, etc., in respect of supplies made against this Rate Contract shall 
be made in writing by the Direct Demanding Officers p l a g  the supply 
order and sent to the supplying mill by registered post acknowledment 
due within 120 days for reeled paper and within 45 days for sheet papa  
&om the date of receipt of paper. Copies of all such complaints must 
invariably be endorsed to the Director General of Supplies and Disposals, 
Now Delhi, the Pay and Accounts Officer, Department of Supply, New 
Delhi, and the Chief Controller of Printing and Stationery, India, New 
Delhi.' Consignment in respect of which a complaint regarding quality is 
king preferred must be available for examination and should bc kept intact. 

A period of 15 days from thc datc of reporting of such consignments 
shall 'be allowed to the mills to inspcct the consignment and take samples 
if so dcsired. A further period of 15 days would b: also allowed from 
the date of inspection of the consignments for reporting on the samples. 
Mter the expiry of thc prcscribcd period the consignee would however be 
.I! liberty to utilise the consignrnemt without any further reference. 

(b) The Direct Dcmandiny Oficcr or his noniincc may. however at 
the instance of the consignee. bring lo the notice of the Chief Controller 
of Printing & stationery, India, New Dclhi anj defect In the quality of 
paper supplied and he will deal with ail cornplaint< regard~ng quality of 
papet from dl Direct Demanding Ofticers. Thi. Chief Controller of Print- 
!ng and Stationery, India. Ncw Dclhi, will order such test or tests to be 
made as he may consider ncceswry and his decision in respect of quality 
of paper shall be final and bindin? on the partics. 

GOVERNMENT OF ISDIA STATTWERY OFFICE, CALCL-TTA. 
( INSPECTION WING ) . 

Form X-B 
3. Church tam, 

Cllcuna, Daad 10th Auguxt. 64 



~~re:-AYupplies of 2240 rsor3r shacts o# paper 'Wh. Rg. 69 'x '$6' 'Cmr.- 
14.2 Kgs. in ,Reels. 

(Dtraed given blow made to you by M/s. Delhi Pulp Idtfu8ldb Ltd, 
under Despabb advica No.. . ., . . . . ) , 

RJR N u m b  C. 363908 and'C-363965 
Ch'dlan number against order No. 
dated 18-7-64 and 20-7-64. 

Sir, 

In encWig a M a d  set of Inspection Notes No. X-142/DP1/9 /64 
caasisting of seven copies of book No. 219201 for the above supply of 
paper, I am to request you to fill in the portion under "Details of stores 
inspected" (Part I of the Inspection 'notes) as per specimen sent hmwith 
as also to fill in part I1 "Receipt Certificate" in token of your having rc- 
cbived the consignment comctly. 

I also request you that all copies (without retaining any copy at our 
a d  for YOLK records) of the Inspction Notes, duly filled in and signed h! 
you under your office seal !rubber stamp in token of your having recei\cd 
the consignment correctly. may bc forwarded to this ~Ft icc within 10 dn)\ 
of receipt of the blank set along with six sample sheets of paper drawn at 
random. I t  is essential that each sheet i s  duly marked and signed by your 
oflice. The set of six sample sheets should then be folded in the size no: 
below 8" 131 and packed flat under stiff cover for transmission to thi.; 
d i c e  indicating your view about the ser~iceahilit~ of the sopply rece~vtd h! 
vou for your indented purpose. 

T further request you that copies of the inspu3.h notes mwkcd 
accounts office copy No. 1 and 2 should in addition be attcsted under yorlr 
signature at the top left comer of part 1 of Inspection Notes. 

I shall mum copy No, 4 d 'the laspdctitm notes to you after certificil- 
tion by this office for your office records. 

I also request you to furnish verification report about d g b t  of and 
sheetape in 5-10 p ~ r  cent of the lo? dram at random d indicate the 
date of nceipt d ttrc-~Mgdmeat at your 4, If it is not possible to 

furnhh woi&-std4PAlt w uhd for. it may be c e d e d  that Ihe wti€ht 
.ol the paper taillies wttb the weight printed on the ream label. 



.4, G+R ot e d d t ~ t  rrBaut quaMy/We&M@hm&Wfshwt8peI&fL 
.eiaPdt./dtclrpvcisatw. (if rayOlesrs~mb.op~muttmWwmilIs 
direct to avoid time 1% in this office taking up *Whl'thc Mls ,wbhix1'45 
days (in case of supplies in reams) and 121) days (in cmc of in 
'r&)".trom Zhe date of rcceipt of the consignment at your end eiliag 
*kh the  nrltls will not entertain such complaint. In such an event, p;baee 
keep the lot aside and send a few ream/reel labels to the mills. 

I rdso ~ o q u w t ~  you that m ease of future supplies the procedure detailed 
: a h  may M y  k foUQwbd, dgedPMy in respect bf farwarding sample 
dcctsfaad va i f lea%m and that complaint. lif any be bought t o  the 
notkc of the mills immediately, even if the issue of the blank cet i s  delayed 
by this office on account of non-receipt of relevant despatch intimation or 
any other reason beyond the control of this office inspection Wing. 

P ~ S C  note that the pay and accounts officer, concerned desires that 
thc oficers signing the las&on Notes on behalf of the consignee or in- 
dtntor should indicate their own designation on the inspection Notes, The 
hspettinn Notes otherwise will not he treated as valid for payment. 

Important: If any m t  of discrepancy is noticed in the supply yvu 
should not enter anv emarks  about the same in the inspection N ~ t e s  unless 
and until the same attains a state of settlement with the party concerned. 
Entering of such remarks in the Inspection Notes at the initial stage wirh- 
out the concurwnce of the party cnnccrned is liable to creilte a lot oi unne- 
cessary embarrament  towards the later atapc. 

Please notc that if you fail to furnish verification reports about 
u1cipht and shcrtap while fomardinp sntnple shccts/'Inspction Notes. 
this . a c e  will presume that the said factors are in order and you have nn 
complaints on the same. T h i s  office will not issue any further reminder 
rcprdinp cubmi~ion of the said r c p n s ,  but will release inspection nnw4 
forthwith. 

Your c k  co-opcmtion in the matter is requested. 
Pleasc ackoowledgc receipt. 

Yours faithfully. 



The accounts oilice copies of the Inspection Nota and dnuation: 
sheets should be signed individually in ink. IndeliWe pencil or ban Pbiat 
pen sbould not be uesd 

The remaining copies of Inspection notes and continuation sheets can 
he simed in copying pencil in one stroke placing carbon paper under cach 
sheet, provided the signature are clear. 

Whenever Inspection Notcs arc typed, all copies should & signed in 
ink individually. The continuation sheets should be signed as above in all 
cases without any lapse. Consignees should sign the Receipt Certificate 
portion of the Inspection Notes in ink. Ball Point pens should not be used, 
in signature. 

Thc Committee regret to h c r v e  that in thc contract entered in@ with 
the firm in 1961. there was no built-in provision for safeguarding thc 
monetary interests of the Railways if the tinn used the scrap for a purpose 
other th,m manufacturing C.I. Slccpcrs When n new contract with thc. 
firm was entered into in 1965. the Raihr\ys failed to obtain Bank guarantee 
to fully safeguard their interests. The Committee take a serious view of 
this lapse nnd desire that respnsihility fnr it should be fixed asld thc 
Committee informed of the action taken. 

Thc Committee arc wrpriw~ l o  learn thi~t following a special policc 
enquiq a ban was in~posed on the supply of pig iron and coal ctc. to thi. 
fi7.n. but the Railways who had k e n  dealing with the firm for quite s4rmc' 
ti.= hc~d n ,  information about the action taken against the firm. T h i 4  
illustrate, lack of co-ordinntion amongst various Ministricdlkpartment of 
Government of India. Thc Committee recommend that a detailed procc- 
dur: should h: laid down to en.ure that action initiated against my firm/ 
party by one Cjvernment Department iq  notified to all other Oovcrnmcnr 
Departmcnts/Ministries for information and necessary &ctkm. 

[S. No. 45 6;: 46 of Appendix IS. Paras 2.160 8: 2.161 of 1 lth Report 
of the P.A.C. (Fifth Ink Sabhil) 1 

The circumatancts under which the Bank GuamaW could not bc 
obuincd whilc cnterhg into conrract with Ibe Bnn ia 1965 has lm~ 
rPrttKl uuniasd. Ibe poritba is as under:- 



"1/We hereby mlamnly declare that in!& 
ed for shove is required for the putpose of manufacturing 
Cf. Sleeper places 8gi3inM the Railway allotment and tbtu 11 
will be coneumod at and wiU not be utilig 
ad for any other purposes and funher it will wt be resoM 

without the prlor approval of the W a y  concernsd/lron and 
Stat1 Coaudter." 

Railway scrap was sold at tht convolld Cab ooly with the irbove 
declaration of the contractor. As the wntractor did not supply the equi- 
v&nt'qurntity of sleepers again81 the scrap, about 537 tomes scrap 
remeid with bhn unutiliscd. Since, bowevcr, the W w a y  did 
not have any proof of the firm having sold or misused the scrap, no action 
wuld be taken under the above quored clause a p n s t  the contractor, by 
rcpmhg the matler to the Iron and Steel Controller. 

La view of the failure of certain firms in not having utilised the raw 
material in the manufacture of C.1. Sleepers during the period prior :o 
962, the mawr came up before the P.A.C. and the P.A.C. in their 2lsr 
Report (Second Lok Sabha 1 recommended incorporation of a clause in 
all contracts p l d  after 1963 stipulating that raw material secured with 
Gowmmcnt assistance for the execution of Government contracts are held 
by the contractors as trustees for Govemmmt and such nuterials are uscd 
kolely for the perform;ince of the contract against which they are issued 
and oot dirporcd d without the permission of the Government. This 
provision tosther with tthc provisiom existing in 1962 for safeparding the 
Government interests in  thc raw materials issued to the cantractors were 
incorporatctj in 1965 rmntncts placed on this fiml. This contract alw 
specifically pmvidcd Inr the utilisation 537 tonne5 of railway scrap 
supplied to tbe hnn in 1962 and for the reimbursement d the amount paid 
by the firm already after h e  scrap was accounted for in the supply of 
C.1. Sbgn. 'IMrr c l a w  is extracted belaw for information:- 

"The quantity a( 537 tonne of rolilwa! C.I. scrap m i v r d  by the 
contnctof against rxlnvact No. 62 '746/24/RS(S) dated 27th 
February 1962 tor OK supply of 3 . 0  tonncs of C.I. Sleepers 
4, Eastern Rslway and which is lying unutilised with him 
&all k pdj~olcd winst thc quantity of wrap to he supflied 

tbc Bstcm Railway against this contract. n e  payment 
pUds by contractor lot thk 537 tonnes of scrap mxivcd 
e d h q  rh.a k ref& b him after completion af supply of 
1Of4 of dcqcrs @nsr this contract." 



T$e firm had acQepOtd this coatrect. h w u ,  $Itdon, expeored that 
the firm would fulfil its commitment po par torhe of thb COlltfact. 
The n m a ~  ks of the Railway Board's representative at the time of discussion 
that the Railway w l d  have or should have executed a bank guarantee at 
the time of placement of the XIOW contraot &odd be interpreted in the 
~aase that with tlne exellcisc of a little mare circnmspection the officers who 
de& with the contract at that time could have tried to persuade the 6rm 
to execute a bank guarantee for the dWennce of price between the rate 
at which 537 tomes of scrap was sold to the fim and the current market 
rate. It is,  howe ever, submitted that while placing the new coatract with 
the firm in 1965 specific provision was made in the contract for the 
adjustment of 537 tomes of scrap already lying un-utilked with the lirm 
m as to safeguard the interest of Railways and to prevent the firm from 
making profit by disposing it off at the higher market price. As that time 
further action could have &o been taken to persuade the firm to furnish 
the bank guarantee for 537 tonaes of scrap already in their possession. 
How- omission to take this action may not be treated as a failure 
calling for fixing up responsibility on any individud officer. It may also 
be stated that under the existing standard conditions of conLract for the 
supply of cast iron sleeper plates, the C.I. scrap is supplied by tkn Rail- 
way free of cost against a Bank Guarantee and as such there ore no chanccs 
of recurrence of such cases in future. Howcver, the question of issuing 
instructions to the Railways to safeguard thc interests of the Railways in 
similar cases is under consideration. 

FoII~ing a Special Polk Enquiq. the ban was imposed by the 
Ministry of Industrial Devclopmcm. That Ministry has b m  requested 
to take necessary action on this recommcndntion and f'uniish an action 
taken note. . . 

This has been seen by Audit. 

winistry of Railways (Railway Board) O.M. No. 'II-B(C).PAC/ 
V/II, date4 2 1 st February. l972/2nd Phnlguna, 1893 .I 

Fwher to the reply to para 2.161 $VUI in rtn acalon urkea nou 
submitted to the Public Aocouuts Commit(kc onQtr M W r y  of Railways 
O.M. No. 7 1-B(C)-PAC/V/II, dated 21 rt PC-, 1972, it is  subtpitted 
that the Minktry of Industrial k c l o p n c r ~  ham rt~d W a dcraild 
pmccdurc to cnum that action Misted rlphnt any ftrmEpaity by one 



Ganrernmmtt Depwmea/Ministcy is notified to d G o v ~  lhpart- 
ments/Ministries has been laid down in D e p a m t  of Supply's cimi%r 
O.M. No. 13/38/65-V, dated 14th September, 1971. 

SdJ- 
(K. T. MIRCHANDANI) , 

Director, Account Railway Board. 

[Ministry of Railways (Rly Board) O.M. No. 71-B(C)-PAC/V/11 
dated 15th July, 1972/Asadha, 1 894 (S.E.)] 

The Committee note that an order for manufacture of 1,000 wagons 
was placed on the Golden Rock Worksbop by the Railways in 1961; and 
again for 500 wagons in 1963. Thew orders were placed to meet the 
pressing requirements d wagons for the Railways as also to utilise gain- 
fully the staff who were expected to become surpius as a result d wage 
incentive scheme. While the Committee appreciate the considerations for 
placing orders on the workshop even when it had no previous experience. 
of manufacturing wagons, they feel that adequate precautions were not 
taken to eliminate chances of murence of manufacturing deviations and 
manutncturing defects. Tire Committee feel that no d~riation from the 
prescribed spc&atidcornp&ents should have been allowed without 
prim oonsultatim with the Research, Deglgns and Shndards Organisation 
which also works under the Railway Board. Secondly, the inspection 
organisation should havc k e n  suitably strenpthemd to ensure that no 
shortcomings were allowcd to crcep in during the p r o w s  of manufacture 
3~ that rigid standards wcrc enforced at the time of final passing. 

The Cornminee understand that the Railways are switching over from 
onc type of manufacture to m h e r  in various Workshops under thc,ir 
control to maah the changing requirements. T h c  Comrnitcec arc. keen 
that the Railway Board should E e ~ n  from the costly lapse that has cxcurr- 
ed in the prtsmt c a u  and dcvix rr.mcdia1 mcasres to emurc that such 
instances & vital defects crec-pinp in the process of manuf;icture should 
not bc M tb m a r  on the plea manufacture k ing  taken up for 
tlic first time. 

IS. Nos. 48 & 49 of ~ p p n d i x  IX, paras 3.19 & 3.10 of 1 lth R e p n  of 
the P.A.C. (5th Lok Sabha).] 

The Committt~'~ obmvaticMs havc been noted 

b doa id  by t b  Commine, dctailcd instructions have been i u d  
tho Railways Railmy Production l rni t~ to avoid similar lltlpsrs in 



future vide copy of letter No. 71-BC-PAC/V/11(4849) dated 27th 
September, 197 1 enclosed. 

This has been seen by Audit. 
[Ministry of Railways (Railway Board) O.M. No. 7 1-BGPAC/V/ 11, 

dated 14th January, 1972124 Pausa, 1893.1 

MINISTRY OF RAILWAYS 

(Railway Board) 

New Delhi, dated the 27th September, 1971 

The General Managr ,  

All Railways including CLW, DLW & ICF. 

SUBJECT:-Rccomtnendatiori Nos. 48-49 of the 1 l rh Reporr of the PAC 
( 1971.72) on Para 18 of Audir Report (Rcriln'ays) 1970 rr 
extra expenditure Rtrc to defecri~~c monufoctitrr of '0' type 
wagons in Railway Workshops. 

In a reccnt case of an audit para pertaining to add~tional cxpcnditurc. 
involbcd in improvmg a particular type of wagon manufactured in the 
reccnt )cars within a shon period In x.cniq because of failures in s c p c c  
of certain wagon m m k r s .  a specific point wa\ nude by the Committee 
witb respect LO detailed precautions that arc to bc tukcn by the manufao- 
luring units while launchtng in to vaned types d wagons production etc 
The Committee comn~rntcd that the Railway Manufacturing Units shoulrl 
be specificall) advtscd t o  enCrcm muxjmum cnrc while switching over 
from one type of manufacture to amther to match the chhraging require- 
ments on the Railways. 

2. It should be spccific;ill! rlotcd hj tht Chief Mech. hginecrs  thi1! 
ahcre previous experiaw: 1s not n&quav or available in respect of 
manufacturing different types *I m l h p  block a campmcnts or any othc* 
type of neN fabncattcm, adcquatc precautions shcwkj be taken to eliminatr 
c h a m  of occurence of rnanufactoriq del* & t k c  & ~ l d  be no 
manufacturing deviations from prcscnbe~ a * . Any dun& '" 
specification required or in the t y p  d c o m ~ r n u s t  not. REPEA'I. 
VOT. be docat without prior cmsultatioa and a@ of the R m .  



3. The, Jnspection Organisation checking these items of manufacture 
a; each stage as well as at thc tijne of final curtificatiw should be adeqoate 
to ensure a through check and make sure that no shortcoming are 
allowed to creep in during the process of manufwturc and that rigid stand- 
ards are endorsed righl up to the time af final inspection and certification. 
The inspection Organisation in ail such cases sbould work under the direct 
control of the CMEs of the Railways/Production Units and should be 
responsible to directly report to him regarding the quality of manufacture 
at the, different stages and during final certification. 

4. Lack or experience in the initial stages as well as adopting short 
cut methods in the process of manufacture resulting in vital detects 
creeping in should on no account be made ;I plea for final bad perfor- 
mance. 

5. hstructions iswed may be carefully gone into and immediate 
witable actim taken at all lcvcls and in<tructions ylecifically given to the 
nlandilcturing units to avoid recurrence of such lapses and later expen- 
diture for corrcctivc action. 

Sd.1- 
J .  M A r n A N ,  

Director, Mc~ch. E n g ~ .  ( f 3 . & D . ) ,  R h .  Board. 
No. 71-B(C)-PAC/V/ 1 l(48-49). 

Copy with 45 spares for information to thc ADA1 (Rlys.), New 
Del hi. 

K. PARAMESWARAN. 

'Ihe Committee note that the irctual production in the Chittaranjan 
Steel Foundry, even aftcr providing alternative load in the shape of 
castings which werc not originally planned for. is helow the full capacity 
production. Against thc 10,000 tonncs cnpncit! targetted ro he rcachc.d 
hy September. 1966, the actual production had reached 7718 tonnes in 
1067-68 and 8602 ronncs in 1968-69. 

The Committee note that as apaimr the installed capacity of 1000 
tanner, the annual tarpt production of the manpmx steel croqdngs S ~ C -  
[Ion of the Steel Foundry has k n  waled down to 350 tonnes only. Even 
lhen the actual rwilabiiitv of bad per annum hac been mud1 less. The 
IOtal quantitfr al manganeq steel c r ~ s i n ~  manufactu~d during 1967-68 
and 1968-CiP - only 99 tonncs rind 198 tmnes respectively. Simiiarly 
'he total qurntity d fr& order$ received for manpnee steel crossins 
during 1969-70 wa* mly 205 tonncs. 



Tlu Camnitkc furtbar note that in the iaitial stypas 4 h  p d W n  d 
w r  sins of crossing like 1 in 20 and 1 in 16 orasslnp WRB UEer UQ 
as the amparatiye usdulnms of maagrnsa crow@ crver built up cmm 
iqgs in these sizes is far mom ahan on 1 in 12 end 1 in 8.) sizes. How- 
ewer, the production is now cancentrated on l in 12 and 1 in 8 i  sizes in 
view of the smellncss of tbe orders for the bigger size crossings. 

The Committee also note that as stated by the Railway Board "the use 
of cast manganese steel crossings is necessarily limited as they can be used 
only with wooden sleeper assemblies, the supply of wbich is d c t e d  and 
the use of cast manganese stwl crossings of smaller dimensions is not 
wsential but only desirable." 

The Committec are constrained to observc that bclforc planning of 
capacity for the manufacture of manganese steel crossings at the Chittaran- 
jan Steel Foundry. no detailed assessment of the sustained requirements of 
different sizes of crossings was made nor the financial and technical implica- 
tions of providing manganese stecl crossing in the yards etc, adequately 
examined. 

[S. Nos. 50 to 54 of Appendix tX, para 3.52 to 3.56 of the 11th Report 
of the P.A.C. (5th Lok Sabha)] 

Action Takem 

The observations of thc Committee are noted. 

This has been seen by audit. 

[Ministry of R:lilway) ( R l y .  Ronrd's) O.M. No. 71.B(C)-PACW111 
(50-56). dated 10-4-1972/18 Chaiira, 1893 1 

The Cmmittec are not convinced by the explanation d c r c d  by the 
Railwav Administration that the manufacture d mechanical stolrcr~ Wac 

sugpcndul as due to dieselisation and electrificatba thcir 4 for 11w i n  
the steam locomotives recedsd. Evcn at prcsmt the W h  b t m n  Railwav 
h a  as many as 509 sturn kxmwtiver. 



did not yidd any flrm ooncluoions. At the same time it has been stated 
that Railways did a% have any prior experience of mechanical stokers for 
WG class of locolnotives. 

Tbe CoPunittee are unhappy to note that the Railways proceeded with 
the manutacme of as many as 20 mechanical s t o h  without having any 
previous eqicrhce and without waiting for the condusivt results of trial 
witb the imported stokers, thereby incurrmg an iatructuous expenditure of 
Rs. 8.43 l a b .  

The Committee need hardly emphasise that before embarking on any 
JXW Project there should be adequate planning and the pros and cons 
should be carefully gone into. Tbe Committee would like the Railway 
Board to examine h e t h c r  the capacity rendered surplus following suspen- 
sion of manufacture of stokers is being fully utilised. 

[S. Nos. 57-60 of Appendix IX, Paras 3.70, 3.71, 3.72 and 3.73 of 11th 
Report of PAC (5th Lok Sbha)] 

The obscrvations of the Committee are noted. 

The observations made in the Orst portion of this para are noted. As 
regards the utilisation of the capacity following th uqcns ion  of manu- 
facture of stokers, the committee are informed that surplus capacity following 
suspension of manufacture of mechanical ctokcrs is bcing fully utilised in 
other Dmveloprncnt works undertaken in the workshops. 

This has k r n  smn by Audit. 

[Ministry of Railways (Rly. Board) O.M. KO. 71-B(C)-PACiV;II, dated 
14- 1-72/21 Pausa, 1893.) 

The C o d a m  arc concerned to note that out of 5250 I.C.F. wachcs 
put into mvia s h e  1955 upto April, 1968, as many 3s 2442 coaches 
W C  found W be scvcrdy affected by corrosion upto April. 1969. The 
rcpairs to dKae coaches arc estimated to cost about RA. 2.18 crorcs. 

11 is soen that al~lwugh the d for \cry h ~ g h  standard of maintenance 
d the~a rcalised and cmpha<iced Cvcn at thc design stage, no 
daailed btm&xs jsa;rrud to the Zmol R;~ilwn>s as to how theso 
coachcrr, e h  m m  wry much ditfcrcnt fruni thc conventional coachcs 



which they had bean handling so far, strauld bc m- *dy 
to prevent the omet of mmsion. CColamltls kil (Lq; -.my 
well .that the trough floor of these coaches was deslgls(i W '  MtQ 70 wr 
cent of the buffing force and that climatic and u s w  cblrdkiaar in Idr mre 
widely different from Switzerland from where SchiletW~ mpt 
was taken, the Railways should have kap! claw md mdrrr b b d v c  m h  
in conjunction with I.C.F. and Research, Designs and !%&&R& Or8afi1- 
sation on the performance of these c u a c h .  Had such can been t&n 
the corrosion problem could have bten fomtalled by taking timely r a -  
dial measures. 

The Committee desire that Railways should now take planned action 
without delay to repair 2442 coaches which are reported to be stverely 
affected by cormion. 

The Committee also desire that the working relating to redesigning of 
window to amst  corrosion on pillar parts. side walls etc. of the ma& 
should be cxpeditiousiy completed by RDSO and cflective remedial 
rnea~um taken. 

[S. Nos. 61-63 and 65 of Appendix JX. Paras 4.25. 4.26. 4.27, and 4.29 
of 1 l th Report of PAC (5th I-ok Sabha ) .] 

Action Takea 

The observations of the Committee are noted. 

The obrervation~ of the Committee are noted. The Railways have 
been instruckd to take immediate action lo complete the repah  on tk 
coaches affected by corrosion. 

The obscrvatmns of LJIC Committee are noted. NcceMary iw i td0n . i  
have since been irsued to the RDSO 10 finalirc the matter without any 
further delay. 

This has been seen by Audi! 

[Min~stry of Railways (Rly. Hoard) O.M. No. 71-B(O-PACW 11, dated 
21-2-1912" 2WJm 1893.1 

T h e  Committee note that in 1964. 1401 Immmt~w had bear brwght 
under internal water treatment eiiher throu* the fhnent d dodng gerrc 
or hq. manuail) dishg the chcrnicak. The nu& of lacor tm#sd efternally 



~op)l.m# a s h i  ir964 brrrJR %7 in 1956. Wwwerr t&e 14 rsta 
~ - ~ t o k o p c m r d ~ t r s o l ~ o Z m t c l r p ~ o 1 ~ 7  

1968 mdtb ' b ~ a  eJPpedikire of% 1.59 fnUlr Gpriae tDI 
p i d d .  The Comndttes consider that witb (he progressive dadtoe in thr 
nu-r of krtc# m@rin# external treatment, the water softening plan@ 
stwuld bve kcu closed ,down earlier. 

Zha Cammi## find that out of the 7150 locos on all Railways rquir- 
ing treatment far dcnlnf i  of wakr only 3057 locos have so far been fitted 
with the p n .  Since the Railways have now several years d ex- 
perience of working of dosing gears for softening of water for steam loco- 
motives and the cost is a h  admittedly cheaper than of softening water 
externally through water sattening plants, the Cotpmittee would like Rail- 
ways to ins'al dosing gem of ruort to manual dosing of chemicals m the 
remaining steam locomotives and save on the water softening plants if any, 
still hmctioaing on the Railways fa boiler feed purposes. 

[S. Nos. 66 & 67 d Appendix IX, Paras 4.37 and 4.38 of the 1 1 tb Repart 
of the PAC (5th Lok %Mu)]. 

ACtkR Takm 

Tho o h a t i o n s  of the Committee are noted. 

The position regarding fitment of dosing gears oo Railways as aa 
304-1971 is given below:- 

- 
No. Under- Xo.fittcd N o .  under- 
g m g  aa'cr with d o w g  p w g  manwl 
freatmcnt c a r s  dosmg 



' Ibe criteria ior tnatmeat of hard water msd as baifer tebd water on 
r # a r n l o a e ~ ~ i s w t d y o n e o f a d o p t i a g r h c ~ ~ m d b a d ,  
MiscdsodepeadeaCupan themastdikadoussystem Parthetltped 
Pbad water wed. At l(re 16th Mscting of the Water n'catment Committm 
(A- 1970) it was decided that when pcnnanent barbus was in excess 
of 200 parts per million, external treatment should be considered in am- 
junction with internal treatment. In the light of this recommendation, the 
4 railways on which external water treatment plants continue to function 
were asked to review the necessity for operating them. The result of the 
review is as under:- 

NORTHERN RAILWAY: 

Thcre arc seven water sof- plaats in Jodhpur aad u x  in Bilraner 
Divisions. As a result of the review, it has been &id& to close d m  two 
in Jodhpur and one in Bikamr Divisions. ' b e  others will have to continue 
as the ertert d permaeent harQess is higher than 200 P.P.M. 

SOUTH CENTRAL RAILWAY: 

There are thinten water softening plants in the Pune-Raichur Section. 
Four water softening plants arc being installed on the Kurduwadi-Miraj- 
Latur (NG) Section as the extent of permanent hardness is vary hi&. In 
regard to the Pune-Raichur *tion, the Railway has stated that a2 seven 
watering stations, water is taken from river sources which is turbid for thc 
most part of the year and the presdmentarion is necessary before external 
treatment is i a t r o d d  The mmparative cost of internal matment as 
against external treatment is still under examination. 

SOUTH EASTERN RAILWAY: 

There are three water softening plants at Shalimar, Santragachi and 
Waltair. As a result of review, the plants at Santragachi and Waltair haw 
been closed down. The extent of permanent hardness at Sbalimar is very 
high and this plant has to continue. 

WESTERN RAILWAY: 

Thae are tight water softening plants on this R a i l w a y d  in Baroda, 
four in Rajku and three in Bhawgar Division. Mort d t k  Plants arc 
situated in tk coasta1 atear of Seurashtn whae hard- mtmt depend$ 
upon the amount of rain-fall and hardness content varies whh dte c h a w  



i o t ~ l m l o i & i n t t i a w &  a t ~ c r m t  pcriodtotthcycar. TIW 
operation d these plants is kept under constant watch and adion be 
taken to close down the plant whenever the position improves. 

fMi.iffry d Railways (actilway haid)  O.M. No. 71-B(C)-PAC/V/11 
Qotad 2-72, (3 AahsQ, 1894 S.E)] 

The Committee note that w i t h  a year of at a coot d 
Rs. 1.65 lalrhr the w e ~ r i d g e  at Bhaga hod to be closed down because of 
m g  trend of tr&. The closing down was expeded to result in an 
annual saving of Rs. 1.78 lakhs. The weighbridge was, however, r+opad 
in October, I969 as its closure had 'generated complaints about inordinate 
delay in weighment and issue of railway receipts' for the wagons weighed 
at neighbouriag station Bhojudih. 

It is obvious from the facts of the case that the economy aspect of the 
installation of a 100 ton wcighbridge or its re-crpening after closure was 
never considerod. The 100 ton weighbridge was installed at Bhaga because 
there was no other suiWc place for instaIfing the wughbride which had 
;ilrcady arrived. It was reopened because its closure had ~ v e n  rise to some 
complrintr. 

Tbe Commim are of the visw that the installation of rbc 100 jtms 
weighbridge wrrr not indispeasable and could bave ken avbidbd an eco- 
nomic ooasiderations. 

[S. Nos. 68 to 70 d Appendix TX, Paras 4.48 to 4.50 of the 11th Repofl 
of the P.A.C. (5th b k  Sabha)]. 

The observations of the Committee arc noted. 

This has baco wen by audit. 

INIinistry of Roilways (Railmy Board) O.M. No. 7 I -B(C)-PAC/V/I 1 
dated 16-3-72]. 

' h e  CktCMQttea note that only small percentage of the quantities of 
quan)r pmdods d c c k d  each year was trained out directly from the river 



70 
bed. ThC average of 10 years comes to about 34 percent only. The rest 
of the pohy products had had K, be carted to the high groudd L 9dy 
a s e  during all these years. 

From the infarmation mede available to the Committee i t  L wtod 8hat 
the camparative cast d &g the products to the high grounds is consi- 
derably lower than the cost of training out of products directly from the 
river bed. T& Railway B o d  have admitted that this aspect had not been 
considered earlier although this system had been in operation for a very 
long time. In the cirrumstances. the Committee would sugpd that a 
thorough study be made ahout the economics of cnninp the products to high 
grounds vis-o-vi~ laying of siding in the river hed and the position reviewed 
in the light of the finding. 

(S. Nos. 71-72 of Appendix IX. paras 4.61 & 4.61, of 1 lth report of the 
P A C .  (15th 1.ok %Ma).) 

The observations of the Committee src noted. 

As &sired by the Committce, a detailed study has h e n  made about the 
economics of carting the quarr! productc to high ground vis-o-vis laying ( i f  

siding in the river bed covering the period from 15th August, 1960 to 16th 
August, 1969. A statement showing thc rrsultc i s  enclosed. 

It emerges from the study that economics of laytrig of riding depenclc 
upon the following: - 

( i )  The cost of kmporaty siding, 

( i i i )  Utilisation of t empran  sidings which are lnid in the rivcr bcd 

(iii) Utilisation of temporary siding which arc laid in the river k d  

While planning for laying of temporary \idin# i f  the rutin of the cmt 
siding to the cost of caning of total quarry moterialr is less than the r a w  
between materials planned to he directly !mined bt. rnotcrinl train lo t t v  
tatel quantity to be supplied, the laying nf the Rid& would be mnomical 



7 1 
The N. F. Railway have advised chat no siding was ~ o n s u u c t e d  durieg 

t& ycus 1969-70 and 1971-72 and no oprution was d w  Pw 1979.71. 
Thc N. F. Rdway have been diroctcd that the comuu~ion of t& uQqg 
need be undertaken only if it is found to be economjc. 

Thio has been seen by audit who have stated as under:- 

"The facts stated in the concluding sub-para of the action taken 
note on para 4.62 are under verification by Chief Auditor, 
Northeast Frontier Railway and a further communication will 
lonow." 

[Ministry of Railways (Rly.  Board) 0.1U. No. 71-BC-PAC/V/11 dated 
20th June, J 972/3Oth Jyaistha, 1894.1 

MWlSIRY OF RAILWAYS (RAIL MAh'TRALAYA) 

(Railway Uoard) 

71-BC-PAC/b'/l l f 71 -72 , .  Dated March, 1972. 

T h e  GeocrP) Miinagcr, 
Northeast Frontier Railway, 
Muliplaon, Gauhati. 

Whik laying tempwiry siding in thc n v r r  k d  for quarning oprations 
and lor Qircclly training the marcrials during Lhc. non-monbwu p.r id ,  it is 
n ~ ~ ~ ~ o r y  10 work tk economics of laying of temporary sidings vis-u-vi\ 
the carting of the mcirr. pmducts to a high ground vhcrc from it could be 
trained thmuphtout the war. ~ h h o u g h  i t  lllay he truc t i n t  quarry sidings 
o n  river my be nn ewntial ~djunsr lo  . I  rivcrinc quarr). i t  should 
bc n c o r y  tom Idin@ i n  f i  w v  so 2s m bcilitila not onh t b ~  
qmditEons t r in iq  d mter idc  but &a to cnsurc thut i t  would be ecm* 
"'ical on the flde. In the: ul~imatc analysis. 



i 

2. Tbs Railway Admhistratian should, therefore take into caisidehtion 
dm rolldug factors Wore contemplating to provide quarry aidiw in the 
river bed :- 

(i) The w t  of laying temporary sidinga. 

(ii) 'Zbt cost of c a t i q  the total quanti$ of quarw products to the 
w m  

( i i i )  Utilisation of the temporary sidings laid in the river bed for 
direcZ troiaiag out d the OPttfi01s. 

3. As is evident for a quarry sidkg to be cconornical, the ratio of the 
cost of temporary siding in the river bed to tbe cost of carting the total 
quarried materials to a hi@ gnnmd s b d d  be kw tbn tho ratio between 
the materials planned to be directly trpined out from the bed of the river to 
the total quantity to be trained out. The Railway Administration should. 
after taking into account the econdcs  of laying of the siding in the rivcr 
bed, deci& the idsue as to whether laying of temporary sidmgs in the river 
bed, would be economical or not. 

4. Receipt of this letter nay be ackaowWgcd. 

D.A. Nil. 

sd.1- 
KALICHARAN, 

Dhrcror, Civil E n ~ i n m i n s .  
Railway B w d .  

No. 71/BCPAC/V/l 1 (71-72). Dated March,1972. 

Copg to Gamd Managers, AII Inman Railways (except N, F. Railway) 
for iaformatim. 

D.A. Nn. 



n 
NO. 7l~BGPAC/V/l1(71-72). Dated March, 1972 

Copy to A.D'A.1. (Rlys.) with 45 spares with reference to Recornme* 
dation Mo. 72 of the 11th Report of the P.A.C. (5th LoL Sabha). 

a*/- 
KALICHARAN, 

D.A. Nil. Director, Civil Engineering, 
Railway Board. 







The Cornmities note that the main wnsidcration for providing a 'My- 
over' in Naihati Yard was the anticipated incriase in coal trafijc which 
was cxpccted to increase from 882 wagons in 1962 and 982 w a p n s  in 
1962-63 lo 1280 wagons at the end of the Third Fivc Year Plan i.e., by 
M m h .  1966. From the information furnished to the Committee, it is 
however, seen that in February, 1966 when the iibstract cstimatcs were 
sanctioned, the daily avcragc was 851 loaded wagons w d  in June, 1966, 
when thc tenders were cdlcd thls figurc stood at 796 wagons only. Again 
in February. 1967, whcn thc contract was awarded, the daily average was 
of the order of 859 wirgons only. The Committee fcel that in view of thc 
considerable olspi~rity bctwcc~-, for tus ts  and actual materalisation of rual 
traffic retlpprawl of the need for the work was callcd for which was un- 
fortunately not done at [lie appropriate time. 

The Comrniitcc trust such lapscs will not be allowed to rccur. T ~ L  
Committee would also like to be appriscd of the outcomc of thc arbitl:i- 
tion procccdinps currtntly in progress o,j thc c ~ n t r a c t o r ' ~  claim. 

[ R c ~ ~ n ~ ~ ~ ~ c n d ; ~ t i c , n  S1. No.. 7 3  ,md 74 ot Appndix 1X. p a m  5.17 & 5 I .\ 
of 1 lth R c p r t  of PAC (5th LAA S:tbh;r 1 ] 

The obcerrw~ons of thc Cornmittcc arc notcd. Nccesaary inhtructicm. 
have also k e n  issucd to thc Railways In M~nis tn  of Kailwi~y's Icticr 
So. 71 -U(C) -P4C V/!  l(7.3-74) dt. 1 [ / I ? -1  1-71 (copy enckxcd).  

The ohsmdtions of the Cwnmittcc arc nn~cd. The Joint Arb~tr;~tor. 
have awardcd :I sum of Rs. 19.850 i n  favour of thc cl:~im;mt iontr:tctor. 
in full and f ind wttlcmcnt of a l l  their cli~i~llr. 

This has hccn sccn by Audit. 

Copy of Railway Hnnrd's lcttcr No. 71 -R(C)-PAC,i\ ' I l  l(73-74) did:d 
12-1 1-1971 to all Indian Railwayr ctc., d c .  

Srn .-Reromm~ndafbn Nor. 73-74 nf rhr 1 l rh Rrporr of the P..4 .C 
(71-72 1 nn poru 25 01 Rdlwng Audit R q w t  1970-Eas1t'rt 
Railwav-A handontwn~ of ( I  w w k  after inrrmNttng heavy rr- 
prndrrrtrr'. 



1280 wagons of coal in down country direction at the end o f ,  the Third 
Plan and to facilitate cross movemem of passenger and goods trains has 
been wmrnented upon. 

At the time of sanctioning the estimate, in February, 1966, the coal 
loading was considerably lower than thc estimated target and continued 
to be so even when the tcndcrs were invited in Junc, 1966, and the con- 
tract was awardcd in February, 1967. Due to the Indo-Pak conflict there 
was a drop in coal loading in the down country direction sincc Scptembcr. 
1 ~ 0 5 ,  and this trend continued. Thc work was, however, scaled off in 
xc,vcntber, 1967, on account of dccline in trend of coal loading. 

The Public Accwnts C'omrnitlee pointed out that, in view of the con- 
.IJcrablc disparity betwecn forccast and niatcri:rlization of co;d traffic. a 
r~;cppraisal ,uf the work wxs called for which was not &me at the appro- 
p;-i ;~tc,  time. The Comniittcc haw rcconmended that such I;ipscs should 
llt,t be allowcd to recur. 

The Board dcsire that the recommendation of tht Co;nrn~ttec may be 
notccl for future guidance and i t  should !x enrurcd th,~t In such casts all 
(hc rcl~vant factor\ nrc taken Into account bcfor~ tender4 arc acccptcd. 

Recommendations 

Thc Committee ohwrvc that the requircrncnt of earthwork as also the 
,t\,~~l;ihility of earth in thc r.dufa!. borrow pits was not propcrl! asscsscd 
ir'isn the abstract estirnntr \v:is simctiond. Thc d;ffcrcncc between the 
;~pprc\xin~atc cstimatcs of ca r th~ork  in the sanctioricd abstract estjnlatc 2nd 
rllc tinal ntiniatc hawcl on cross section mcasurmcnts done is d the 
~ d c r  of 22 l d h s  cft. In all thcrc was an under estimation to the e x t d  
of 96 I&hs eft. of cantiwork, for which ;I fresh contract at highcr rotc.4 
i : l ~ o l \ i ~ ~ g  additional expcnditurc of Rs. 0.5 lilktu had ti) th: pivcn. 



The observatims of the Committee arc noted. 

This has been sm by Audit. 

[Ministry of Railways (Railway Board) 's O.M, No. 7 1 -B(C) /PAC/ 
V/11 Dated: 14-1-1972/24 Pausa, 1893.3 

The Commitke observe that tbe coonoruics of diffwnt kinds of 
gradients hud not been carefully considered by South Central Railwa) 
One a[ the ma& considerations for easing the gradient was to enabl; 
steam locomotives to haul a full train load of 2250 tons without banking 
From hte statistice furnished to the Cbmmime, i t  is seen that during t h ~  
period from April, 1964 to Aupust. 1969 the average pros load hould 
nevsr exceeded 1600 tonnes for a train hauled by steam engine and l W  
tonnes for a train hauled by diesel engine. The, gradient of 1 in 200 u.1. 
found quite adequate for hadage of mtins with this much of load. 

The Committee fecl that if a p o p e r  assessment of thc ha& require- 
ments had been made. it could have been possible initially to plan ;1 

gradient of 1 in 200 instead d 1 in 250. That would have nvoiJ:d th: 
cxtra cxpenditurc of Us. 4.88 lakhi incurred on tk prnvisim of w i d r  
banfs to suit the gradient of 1 in 250. 

[S. So. 78-80 of .4pfwm%x 1X. Paras 5.40. 5.41 & 5.42  nf I l l h  Repor: 
of PAC (5 th  Lot Satill:\ 1 

The observations of thc Committee are noted 



(BHARAT SARKAR) 
(RAIL MANTRALAYA) 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAY 

(Ruilway Board) 
~ o .  7 I -B(C) -PAC/V/ I 1/78-80. 

New Ddhi, thv 28th Sppternher 1971 

'To 
The General Managers 
All Indian Railways. 

While examining the cast rcferrcd 10 in para 27 of Audit Repon 
~U:~ilways) 1070 i n  which carth work was conlplctld for providing a 
p d i c n t  of 1 in 250 in  I douhling work hut subsequently the line was 
,*cmiplrted with ;I gradient of 1 in 300 for ;I btrctch of ilbou! u mile, first 
::. ;I temporary n\ci\sUrc i~nd 1;ltcr as a pcrrnanenl meaburc following the 
intrtriuction uf dirscl traction in t h ~  scction. the Public. .4ccounts Committee 
'i;~!'cs observed th;tl i f  ;I proper ;ts\cwnt.nt of trirflic requirements had becn 
.!intle. i t  would I I ; I \ C  h c n  pwib lc  initially tn plan a gradient of 1 in 200 
~:isrcnd of 1 in  750  ;in,! t h !  wt~u lJ  haw avoided !he cstra cxpcnditure of 
I < < .  4.8.1 lakhs ins.urrcd cm ~ ! i c  provisicw of wider hank\ to suit the grn- 
dlcnt  of 1 in  250. The\- h:lw also w c s s c d  the  nced for extra caution 
;md abundant cnrc i.1 planning of \uch works in future. 

3. The Board hiivc a l r d y  lai J down vidt, thc Icttcr So. 6S/WJ/CN1/ 
i: d ; t t d  5th Qctohr .  1968 th:lt in  rc\prct of :ill linc i q w i t y  works 

::!;ltlding doobliy,  co\linc otcr K k .  20 lnkh, cab. ir triiffi~ surw)., works 
. I : I , ~ ! ,  s h o u l ~  c:)rr!cd ,?il~ az,c,, i.orrc.z~I> t h e  rcquirernents for  moving 
I!\;. ;Ln(icipatcd t r ; , f i~  Th2 R<,a;J Jc\irc that th;. okcn~ ,~ t ion?  of the 
1' 4 C. in t\lis cilW , \ ~ , , I . J I , ~  .I\W k Lcpt in mind with ;I view 10 avoid un- 
fic,.c.\sary expencjilurs. 

Sd. 
Jtlint Director W O I ~  

R \ilwa!. Board. 

N w  Dclhi, dnrrd f k  ,% p ~ p p ' w  19'1. 

~op ; . ,  with 4; qp,lrcC, ftjrx,nldpd for 1nfrwvaI1crr1 to AD41 ( W s . ) .  
Yeu k l h i .  

Sd 
J ~ : n t  fircctor Works. 

Railway Board. 
C(T! to W-5 (in duplicate) 



The Committee regret to observe that thc work planncd in 1957-58 
to be executed at a cost of Rs. 35.38 lakhs was completed after 10 years 
by incurring expenditure which was more than double the amount initially 
cstimated. Besides the increased cost, the Railway Administration con- 
tinued to incur an expcnditurc of Rs. 94,000 per ycar towards the cost 
of staff which was expected to be reduced iiftcr thc commissionipg of 
thc works. 

From the information madc available to the Committee. it i~ seen 
that there was inordinatc delay at every stage of plnnnine and execution 
of the work. It took the Administmtion four vears kfore the astracr 
estimate for the work war, sanctinned After thc tcndcrs had been accept- 
cd, the Administration took 6 months in placine the contract. Amin 
although the contract was w a d e d  in April. 1962 thc Contractor could ncrt 
commence the work hefore Aupst .  1963 duc to non-finalisation of thc  
plan. Even this plan was modificd aftcr two mmths and the final plnv 
was given to thc contractor only in Vav. 1965. The Administration to I 
five montho more in dctcrmininc thc additional rec~uircrncnts of matcrinl 
consequent on the revision of thi? plan :ind nnnthcr 9 months in cxccor- 
ing the ncw agreement with thc contractor 

Thc Comrnittcc feel that if thc Project to rcpliicv the- sntem of nwlr I -  

nical operation of pointc and rignals uith Ro ~ t c  R c l ; ~  lntcrlock~n~. $11 

k l h i  main Station had hccn prowrlv cnnr.-iv.d ant1 plitnned. n t  lea\! 
comc of thc chnnprs suhscqucntl~ ma& could h w c  hecn anticipated nnJ 
provided for rcducinc! thcrchv the inordina~c dc'nv in thc cxecutien (if 
thc work and thc expcnditurc nn M?. 

The obwrvationc of the Comrnirtcc arc nntctl The chronoionc~il 
wrnmary of the main cvcnts nlrcadv furni\hetl lo ~ k -  Cnmmittcc indic:lt~, 
hroadly rhe rime takcn for rach aspect of thc ctccotinn 01 thc work Th. 
Railwav Ibnrd wnul,! cuhrnit that thk u.nrk wac thr first of itc kind on 1 1 .  
Narfhcrn Railnnv nnd the Ra'lww had tn enzurp t i l t  rhc work as c't' 

~ t c d  would takc into acccmt rhc c h a n ~ ~  In varJ lavour likclv to k~ ) " '  
ncccssarv in thc near future co that attcnrticm r c t  *be route rrlav int" 
lock in^ immcdiatr 'v r~ftcr cmmmissionlnp mdtj b 31 o:dctl The con<('- 
qucnt deby in rhc p r n v - c q  nf +@ hm. 'rmm.cver k e n  inordinatr 
?nd efforts co lid h:vc mac;jc at hic;lhcr lc\clc crf tFc Northern R lil- 



way Administration to cornprey the total perioct of delay by bringing 
together conwrned departments for discussion ,ind finalisation of the out- 
standing technical points. This aspect has b m  srccibcally brougbt to 
the notice of the Northern Railway as well as other Railways, with a 
view to ensure that major projecls bcforc t h q  a c  t*~kcn up are properly 
conceived and planned so that subsequent chi~ngcs ;ind resultant &hys 
in the execution of the work are avoided. 

This has been scen by Audit. 

[Ministry of Railweys (Railway Board) O.M. No. 7 1 -B( C)-PAC/V;lI 
dated 10th April. l9IYl8, Chailra, 1893.1 

Recommendation 
The (3ommitlcc note that thc cstimatcs which cnvisagcd cre;~ticm c ~ f  

capacity at Lumding Yard to rcccivc and de.11 uith lO4n wapons pr 
day had been sanctioned in December. 1963 nrrd thc nrigiml plan for 
remodelling of Badatpur Yard providing 8 shti;.tifig ' i n s  wi:h 
f;lcilities was finaiiscd hy thc R a i l w , ~ y  Adtnini.:!a!;or~ I" August, 1965. 
The ~st imalc for the Radarpur Yard rcrnndcllin;? jbork was sanctioned in 
l?cccmbcr, 1966 and the contract cmtin; R\. 10.37 lnkh5 u;c\ auartied in , 

March, 1967. The contract was termina!cd in Aupd 1967 after a por- 
tion of wnrk valuing Rs 79.r)o had been d w c .  

's. NM. R4 In $6 Aplk.nJjl jx, par;,< 5.75 to 5 77 id 111s 1 Ith Report 
,,f thi. p . A . t .  ( 5\11 1 . A  Snhh:rll. 



The observations of the Committee arc noted. 

The observations of the Committee are noted. The Railway has 
brought to the notice of all concerned for ensuring that projects arc under- 
taken only after most careful planning and taking all rekvant faactars 
into account. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board ) O.M. No. 71 -B(C )-PAC/V/ll 
dated 16th March. 19721. 

5.86. The Committee find that there was no overriding justification for 
making a departure from the standard conditions of contract and practicc 
under which the use of 'bazar' cement was prohibited in works executed 
through the agency of contractors. They are not convinced by the ex- 
planation that the Administration would have bcon d k d  upon to incur 
extra expenditure on storage dep t s  if they had undertaken to aupply Rail- 
way cement to the contradnr. The average quantity of cemenT used on 
the workz referred to in the para. each year cnmm to a b u t  2,500 tonnes 
This much of cement wuld haw becn issued from the three cement depot4 
already exisling and two more d e p t s  set up a: Devlali and Pachora which 
according to Railway Board did not havc any transport facilities for deli- 
very of cement to the contractors. Such an arrangement, boaides avoiding 
an extra expenditure d Rs. 93,445 on account of Salts Tax would havc 
ensured (hat 'bazar' cement which is prbhitilcd WPP not used by the oontrac 
tor. The Committee are of the view that deviatibn from the prescribed 
procedure should not be resorted to unless there arc compelling circum- 
stances to warrant other action. 

The ntmrvationz of the Cornminee haw becn bmueht to the norict of 
the Railway Administrations rrmccrned with the R a l h y  RlecMflcation 
works 

Thk has been seen hv Audit 

IMiniW nf Railways (Rly Board) OM. No. 71-BC-PACN/11 dated 
1 +-l.l972/24 Pausa, I RO' I 



Tho Committee ere distressed to observe that although the work had 
beon sanctioned under urgency certificate there was undue delay in finalisa- 
tion of yard plans and bridge drawings. While tho work was to k c a p  
leted by March, 1960, the last drawing was f i n a l i ~ d  only in November, 
1960. &cause of this the contractor had to be given two extensions for 
completing the work. 

[S. No. 89 of Appe~idix IX. Para 5.97 of the 1 lth Rcport of the PAC 
5th Lok Sabhd).]  

The observations of the Committee arc noted. 

[Ministry of Railways (Railway Hoard) O.M. No. 71 -B(C 1-PAC/V;l I ,  
dated 16-3-19721. 

Recommendation 

The Committee observe that facilitics at cost of Rs. 6.58 crores were 
provided by the Southern Railway in the Guntakal-Hospa section in or&r 
to cope with the anticipated traffic nf 2 million tonnes of ore. The actual 
traffic rnatcrialisation over a number of years wac far below thc anticipated 
figure with the result that facilities provided were not fully utilised. 

The Committee feel that adcquatc attention was M: paid by the Rail- 
way Administration to  the zcrutin\ of the trafic estimates put forward by 
the Minerah and Metals Trading Corporation and 2s has k e n  ;idmitred 
by the Chairman. Railway Board, thnf  were guided more bv optimism 
than bv the actuality of the potition then obtaining The Committee have 
made some rmmend , i t ion .  on hi? ncpct clwwhcre in the Report, which 
they would like to ht concidertii by Railway Roard 

T h e  observations d rhc Committee arc notcd. 

Thc observations d rhe Commitrcr arc noted The recommenda- 
tion made in pan 6.55 1% i , h p  dealt rvith wparatcly 2nd a reply is k i n g  
submitted. 

T h i s  has bccn seen by Audit. 

[Ministry of Rajlwny?r ( ~ ) y .  O.M NO ' I -Rt  C )-PAC '\'il 1 diied 
10-4-19721 18, C'hitra 18931. 



RamllurcnQLion 

From the facts placed before them the Committee cannot help feeling 
that from the very beginning the assessment made by the Railway Adminis- 
uati~a,regarding acW..onal traffic consequent on the setting up of the Ney- 
veli Ligaite Roject was anything but realistic. The estimate of the traffic fur- 
nished by the Neyveli Li.yite Corporation (NLC) turned out to bt: highly 
inflated in as much as against 205 wagons per day anticipated to be nlovcd, 
the actual traffic moved was a nwrc 30 to 35 wagons. On top of this, thc 
Railwsys on their pan instead of criticallv cxaminina the position planncd 
to develop rail capacity for 240 w a p n s  per day, that is 35 wagons more 
than estimated by N.L.C. The Committee arc not inclined to accept the 
Railway Board's statements that 'thc prospects of traffic likely to bc offered 
by the NLC for transport by rail were assessed after detailed discucsion with 
concerned authorities at different levcls' and 'the position was under constant 
watch by the Administration.'. Had this h e n  donc. thc trafic forccnct 
would not have gone so completely wroncr. When the asscssmcnt war, first 
made during 1963, the production in the NIX' had not startcd and taken 
shape and hence the targets :IS given hv the Proicct :~ethoritics 1,hould have 
been treated as tentative to hc snhiected to continucus review in thc lirht 
of the actual m n d s  of pmduction and traffic offcrines. The Comcnittcr 
repet  that no reviews wcrc made rrntil 1968 whcn it was tm Intc a$ almnct 
all thc works had hecn &nplcted Thus mil proernmmc was not ccurrtfi- 
nated and correlated to the pmduction lcvrls rcnchcd in the Mac nnd thc 
actual tpaterialisation of traffic from w a r  tn vcir was nc\l kcpt in v i r t  
Had adequate caution been exercised thc wide gap bctween the ; \CIII : I~ 

traffic and that anticipated in Dcccnrtn~ 1964 and Mwch. 1066 woultl 
havc sugpested to the Railwai Administrntin- rhr need for a rcannr:li<nl 
of the mi t ion .  Tt dncs not hchove a tmrnrncr~.i:~l orc:~nis*!ticm like the Rid- 
wavs merely to accent the staterncnt/aliscssmcnt of the othcr oahlic u n h -  
takines ~ ~ i t h o u t  a critical ccrutins nf thr m i t i o n .  It was clcwlv the tint\, 

and responsihilit~ of the Railwavc to hwc  vrornntlv rduccd or rcviwitd :rncl 
nm relied umn the advice nf thr Dcvtitv Gcncr:d M i ~ n a ~ r r T r k W  of NT C 
in Januan~. 1965 to the cfjcc.r char thcir mothiclinn wodd b" rf"dv fr'r 
movement from a h t i +  June 1965. 

The Cnmmittec also notc that a suhst;lnti;tl poflicrn of the outlrtlt of the 
h7-C was mwcd out hv road tranmwt This m d ,  ~ C W T -  aPFc2r' 
to have hccn cnrnd,lctclv lost sight of when the c~timaten d anticio:ltpli 
traffic wcrc wrvkcd out hv thr Railwav Rnmd Tho Committee w d t l  
FtrCrs that in thc n r w x  of wscwmrnt nf tht. tram< the in)nW of ro'"I 
trnnzoon on thr R R ~ ! R V ' Z  chnv  of ~ m - u l ~  rrlfi* chntlln hc r ~ n a t n n h  k''nf 
in view. Thr Cnmmittw cannot r r a i ~  t h ~  rr~n4t1~iCHI that thC ~nt i r r  hn- 
nine of the work we( f~rrt tv and ~~nrcnlic;tic 



The Project authorities are equally at fault in-as-much as they exageera- 
fed theif production estimates. By any standard, the figures given out by 
the Project authorities were too optimistic and far from being realistic and 
reawnable. 

The general question as to how the proposals emanating from Public 
un&nakings/private bodies etc. for provision of new/additional facilities 
should be scrutiniscd by the Railways before agreeing to provide such facili- 
*ies deserves special attention. The Committee are informed that the traffic 
estimates given by various departments/Ministrics are being thorougtlly 
scrutinised by the Railway Board in association with thc Plannina Com- 
mission. Besides this the financial arrangement with the intending parties 
is now governed by Coda1 provisions. While the Conmittee note that 
attention is now hein€ given to the propcr scrutiny of the initial estimates 
of traffic, the Committee feel that it would be worthwhile if some procedure 
is evolved under which periodic asscsmcnt of traffic materialisation vha- 
isis the progress in ~ h c  execution of the capacity works is carried out as a 
matter of rcpular practice. In this connection thc Committee would like 
to nlakc a rcfsrcncc to thc observations contained in para 1.24 of their 22nd 
Report (Founh Lok Sahha) which reads a< under: 

"It is not busincbslikc for ii conlmcrcial orpisa t ion like the Rail- 
ways merdy to accept thc stntcn~ents/assessnicnts of othcr 
Ministries without critically examining the psition themselves. 
Even when estimated traffic tvns not forthcoming. the Ministry 
of Railways did not yrl~rnptl! rcducc o r  revise thc programme 
mcrely kcausc: cvcryhody \\a\- confident that thcv would pro- 
duce the goods". 

IS. Nm. 94 to 97 of Appendix IS. Para, 6.52 to 6.55 of 1 l th Report nf 
thc PAC 5th Lok Sibha\ l 



the production estimates. The following table gives tbe detailed - 
beak-up of the fipurcs. 

- ---- -- - - - -- 
Nd 11: 01 n ~ . e r i a  R u . 4  Qwlriry uwumed for n~ove- Eulimale of wagon require 

C a ~ a c ~ t y  ment by rail mcnt 
lrf Pdn. 
(dally Average Maximum 
tonncs) (daily) drily lord- 

ing accord- 
In# to @a- 
aonal fluc- 
tuations - - .- - -- - .. -- - --. -- -- *--- 

r .  Fly Asit . . 240 to about 75 ' ( ,  of Col. 2 I S  2 5 
320 

2. Urea . . 5Qo 75 ',, of Col. 2 36 70 

7. Clay 

-- - -- ---- .- - .- 
At the time the estimate was drawn up, we had no rcawn to pmumv 

the production in thc plants u30uld n(~t rc:ich thc ratcd output. At thc 
same time. it was duly recogniscd that thc time kmit of b months xt our 
by the Hailway BodrJ for thc h i ~ i l d i n ~  up of the traffic to thc estim:itrd 
level was too shnn and that thC project could not bc cxprcted to reach f u l l  
production \tape in Ic\< than 2 vcan S c ~ ~ e r t h c l t s ~  the ma~\halling yard 
facilities had to he built up t;rhmg into account the requirement$ ar thc ful l  
production sta_ee. 

I r  urwld. rhereforc hc oh4-rvcd that thc pnxhction ntimatcq of t'w 
Cnrpration were bawd on the contract f i~urcc nnl! irnd a, these cstimate~ 
were drawn up. ac a fnrward plannine for puqmc of provtding manhallin:. 
yard facilities at the time of the plant* ucrc hclnc crracd the Coqmmtinn 
*i@htly rclied u p n  the rated capacitx nf thc Plnnt In ~ h c  circumsranccq 
the ficurez given hy thi\ proiect mav not hc. cnnsiilrrrri t c w l  optimictic ?nd 
unrcawnahlc or exappcrated with rcfcrcncc to the f:ictz then known rind 
the reasonable ecpcctationo in that context There has hccn a dradic fnl' 
rn the requirement of waeons nnt only kww.~ of kwcr  pmdacticm in 
various plant$ hut RIW to wmc extent ~ C ~ I I Y  the rttSlnmcn are t n k b  I 

larcer molv*rtinn nf nor pmducts hv m:rd instcnd nf hv mil in of 
rmtinuous r ~ n c c r t a i n ~  in thr matter of w v p h  nf w:feonz. nilfrrttcc Cn 

r w k ,  delay in movement and mutr rt*trEctim$ fm vew lone p c a q  

cxphincd drrrinr the diwarion,  'be tmfftc crlimatccr ~ l i v ~ n  hv t h '  
variouz Uini\ tr ic\ l l)eprtmtnt~ arc now wtci~tcd VC(Y cI("ec ~ n l l ~ l ' '  



tlad ut the highest level so as to ensurc that the Railway investments re- 
quired to be maJc ure kept to  thc minimum. As regards periodic asscss- 
mant of tr& materidisatiou vrs-n-vis the progress of railway line capacity 
works, a fimilar recon~n~cnciation was made vi& para 1.50 of the 93rd 
Report of the P.A.C. (Fourth Lok Sabha) and instructions have been 
issued to thc railways to undertake a p i o d i c  review of thc progrcs, of the 
works v i w - v i s  the U&ii Mering, particularly in respect of works costing 
mote than Ks. 20 lakhs to ensure that the scope of the work is suitably re- 
adjusted if necessary in the light of any change in the pattern or non- 
materialisation of traffic. 

This has hecn sccn bq Audit who h;lvc rc:~iarkcd as undcr: 

"Scon. Thc p i t i o n  s t ; ~ ~ c d  in the action taken notc against para 
6.54 is undcr vmificntion and furthcr communication would 
follow.'' 

7hc Railway Rnnrd ,hciuld c n w t  that 311 propm;~li aimed at lurhinp 
:i\vidahle rnpcnditurc 2.c implcrnrntcd e.cpt.ditiously. 



Recommendation . . 
The Committee note that in 13 cases goods traf?ic is being htluled by 

routes othcr than thc shortest routes because the latter were either not pro- 
perly developed or are uneconomical in operation. From the information 
furnished to the Cornminee, it is seen that in some -s the cost of operai- 
ing a longer route is more than what it should be if this traffic is diverted to 
the shortest route. In sucb cases it has been pleaded that the additional 
cost involved in developing the shortest route would far outweigh thc addi- 
tional cost being incurred in the haulage of goods traffic by longu routcs. 
The Committee desire that Railway Board should keep the position under 
constant review and watch the economy aspect. 

Tbe Committee feel that Railways hwe been using BOX wagons for 
quite some time and it should now br. possible for thcm to devise measllrcs 
to obviate the admittedly undesireablc practice of return of loaded BOX 
wagons to the point of their origin. The Committee hope that the instanx 
like the onc referred to in the Audit para would not bc allowed to he re- 
peated. 

[S. Nos. 102 & 103 of Appendix IX. paras 7.28 & 7.29 of the 1 Ith Report 
of thc PAC (5 th  l d k  Sahhir).] 

Action taken 
The observations of the Comrnittcc arc notcd. 

Iastructions have been issued to thc Railways against rcpctilion of thc 
irregularity of the type mentioned. 

This has been seen by Audit. 
ministry of Railways (Railway Board ) O.M. No. 7 1 -B( C 1 /PAC/V/ I I 

datcd 20-6- 1971/Jy;1isth;r 30, 1894.1 

The Committee regret to note that thcrc was a failure on the ptul of 
N.E. Railway in not following thc orders of thc 1.R.C.A /Railway R o d  
properly. This needs to he looked into with s vicw to fix rcspcmaibility. 

[S. No. 104 al Appendix IX. para 8.9 of thc 1 lth Repon of the PAC 
(5th Lok Snbhu).] 

Neemay action is being takcn to fix rryranribility on the c 0 ~ ~ ~ c ~  
staff of the Mechanical Department. The m a w  is still ubdcr proltm. 

[Ministry of Railways (Railway Board) O.M. No. ~I.B(C)/PAC/~/~ 1. 
cslrcJ 19-4-72.] 



Further I n f o r d o n  

The Assistant Mechanical Engineer (Drawing) and Chief Mechanical 
Draftsman (CkW1 who have been held responsible for lack of judgement 
have since retired from servicc in 1969 and 1965 respectively and therefore 
no action can bc taken against thcm. 

[Ministry of Railways Office Mcmnandum No. 7 I -BI C ) /PAC/V,/ lI ,  
datcd 14-8-1972]. 

Thc Conlmittec arc informed that thc undcr-charges d11r;ng the period 
from April, 1963 to May. 1965 consequent upon wrong fixation of carrying 
capacities have bccn asscsscd for thc threc s ta~ions rcfcrrcd to in the para. 
Thc Commince would likc that an asscssmcnt of thc undcrcharges on other 
stations, if any, mnv also hc made. 

'Jhc Committrc would also like to be infornxd of the action taken 
; p i n s t  the staff hcld rcsponsiblc for thc Inpscs u.hich have rcsultcd in 
fin;mcial loss to the Railways. 

[S. Nos. 105 d: 106 or 

Action was taken 
\l:ltions for thc period 
hc.low:- 

Appcndix 1X. paras 8.10 & 8.1 1 of thc 1 l th  Report 
of ttic PAC (5th Lok Sahha).] 

by the milwn)' to mess thr undtrchargcs at other 
14- 100.1 to 3 1-5- 1965 and the position is indicated 



Disciplinary action has been initiated by issuing chargesheets to I5 
station staff for minor penalties and 7 station staff for majar p e d e r .  The 
Divisional Superintendents concerned have been &d to p r o w  tbt 
disciplinary action. 

This has been seen by audit. 

[Ministry of Railways (Railway Board) O.M. No. 'll -B(C)PAC/V/ I 1 
dntcd 19-4-72/30, Chaitra, 1893). 

Out of 22 staff against whom disciplinary action wa8 initiated, action 
against 15 saff has been finalixd. The increment of 13 has been withheld 
for one to two years and 2 persons who arc on thc maximum of their scale 
ham been punished with stoppage of the privilcg of passes and P.T.Os: 
for three ycars. 

Og the remaining seven staflff,one has since retired from scrvice aad 
action against six is still being proprcssed. 
[Ministr! of R a i l ~ a y  Oficc Ucmmandum No 71 -RC-PAC/V ' 1  1. dntcd 

1 4-R- 19721 

Thc Con~mi~cce arc unhappy t h : ~ ~  cven though instructions regarding 
freight charpes on consignments hooked in R F I '  type well wapoa. wcrc 
notified in thc Goods Tariff. these wcrc not followcd strictly by several Rail- 
wa! Adn~tni\trat~on~ thcrcb! resulrmp In con4detuhlc undcrcharp. 

The Comniittee how that wstained efforts will he made to recover all 
oubtanding undercharges. At the samc time it should be ensured that s t ~ h  
lapses do not recur. 

[S. Nos. 107 & 108 of Appendix IX. P~lrss R 17 8 8.18 of 1 l th  Report of 
the PAC (5th Ld; %&)I 

The recommcodations of thc Commitlee are noted. 

The obKlralioas of the Committee have been brought to the notkc of 
the railways concsracd and they have been asked to take c f f d v e  W" 



to rcoover the undcrchargcs. The position of undercharges as on 30-6-71 
and on 30-9-1971, on Railways is as undcr: 

Central . . 
BaWrn . . 
Northern . . 
Southern . . 
SbwthCtxral . . 
 SOL;!^ Eai'ern . , 

\Vcsrcrn . . 
- -- ..--- - 

Th~s has hfcn sccn h) Audit. 



I n  regard to the staff for the Commercial Department, the following 
staff has been held responsible: 

( i )  Head Clerk/Rater  Publication Section 
(ii) Junior Clerk to whom the work relating to  the notilicntion was 

allottad, and 
(iii) Office Su~erintendent iRutes Section. 
The Hcad Clerk cnnccrncd had retired on 23rcl April, 1969 and as 

suck no :ic:'r:l nipinst him is possible. The Oficc Supt. Rutcs section has 
been punished with withholding of promotion to higher post for one 
year :ind t h 3  junior clc.rk working as senior clerk sincc 6th January, 1967 
has  been punished with withholding of increment temporarily for 6 nmntlis. 

[Mi..listr! of Railways (Rly. Board)  O.M. No.  7 1 - B ( C ) - P A C / \ / l I  
Thi j  has been sen by audit. 

dt .  17th April. 1972126, Chaitrn. 1893.1. 

Rccornmendation 

Thc Commi!tce notc that instructions have been issucd to all the Kail- 
wr.ay 10 tighten up ttlcil. S L I P C I . V ~ S O ~ ~  ril;lchin:r!.. . r h ~ !  hope t11;it tllc ins- 
tructions '.4.oulc! be 5trictlv irnplcmcntcd. 

The Committee noti. Ks. 3.16.547 out of R , ,  4,6(1,11 X raisccl on account 
of undercharges pointcd ou: by audit 11:ivc hccn rccovcrcd. They tlcsirc 
t h t  vigorous ctfort% should b: m2.k to recows the balancc out.tariding. 

The Conmittce would likc ;hilt thc cxhaustivc review slatcd to hc in 
pr?f:s, ~5:1::Ici hc c8?r!ip!clcd c ~ p c d i t i o m l ~  nnd s l c p  b.! t;1kcn t t r  rccnvcr 
the undcrcharccs, if :In\-: assesscd aF!cr the rcvicw. 

This has been sccn by audit. 

[Ministry of Railways (Rly. Board) O.M. No. 7 I -B (C) -PAC/V/I  1 dalcd 
16th March, 1972.1 



Recommendation 

The  Committee are not satisfied with the cxplanation given by the Rail- 
way Administration that caustic embrittlcment of boilers in 1964 was so 
wide-spread that the problem had to be  tack'ed on a war footing by setting 
up a field organhation of water trcatmcnt KhalaG\ , ~ n d  the Khalasis 
were withdrawn after the position had stabiliscd. It i \  well-hnown that 
chenlical treatment is a prevcntivi: measure t o  obviate caustic embrittlement 
and if this treatment had been introduced as a regular measurc and applied 
a t  all the watering stations round the year from 1961 itself by entrusting 
thc wort  to r x i ~ f i n g  trd?ic st:~ff and fitting dosir,: gears cx!em.vel!, the 
c r i s ~ s  would nnt have develnped in 1964. 

[S ho. 113 of . A p p a ~ i i x  IX,  ; 7 i m  9.1 1 of the I l t h  Rcporl of thc P.A.C. 
(5th 1-ob Sahha) 1. 

Action takcn 

The  obscrvationi of ;!I: C'ommittcc. arc notcd. 

This has hecn scen by ;~udit.  

i t  S I (  rail^';^! R o , ~ r d )  O.hZ. SO. 7 1-131 C)-PS.C C'/1 1 
( 1 1  3-1 1 4 )  d'ited 7th February, 1972/18 M:lgh:i. 1893.1 

The Committee arc unhappl! 1;. x v c  that due to lack of a n  cfficirnt 
ol-pnisation  id s!.tclii ::I' c:rli,,::,:jr;. thc kihtcrn F , ,c i l :~~~ h3J to s ~ f f e r  
loss oi' Ks. 4 . 2 2  I~ikh> on : ~ c i o l ~ l . i  0 .  , I ~ i ~ r t  r c c o v q  of b r a s  b r i n g s .  It i s  
regrettable that no fool proof pr~li..dirrc. Nils evoivcd by the authorities in 
works'tiop for cc?Ile~~!ion all,! aciou!lt,~i sf thc vuluablc material since 1905 
when the machining of brass bearings was taken up  by thc workshop. Only 
after the loss had bccn pointcc! o ~ l ;  by Audit. 3 Fac: Finding Conirnittc.: 
was nppointcd to  look into the matter. 

The Committee f e d  th:it whcrc. j~ it  m . 1 ~  not bc pocsi!-lc !o  fix recpon- 
sibility for  the past l o w s  su5tn:ncd eflort\ nlay now be m d i :  I,? iniplcmcnt 
the recornmcnrlat i~n~ of th,: Fact rind in^ C o m m i ' t x  so t h ~ t  thcr; is no 
scope for any future Ins$. 

From the information furnished to thc Committee it is seen thiu in 
certain workshops the perccntagc o f  recovery is as high as 100 p r  cent but 
in thc. case of C&W Kanchrnparn :!nd Lollaguda workshops the recovery 



percentage is much less. In order to ensure niaxiniun~ collcction, realistic 
standards of recovery of quantity of br ings  may be fixed in each work- 
shop and adequate machinery should be evolved to have periodical checks 
and reviews at the appropriate level. I 

[S. Nos. 115 to 1 17 of Appendix IX, Paras 9.23 to 9.25 of the l l th  Report 
of the P.A.C. (5th Lok SaMa)]. 

Action taken 

The observations of the Committee are noted. The Eastern Railway 
have advised that the following steps have been taken to improve the 
percentage of recovery. 

(i) Closer supervision in the daily recovery of borings and investi- 
I gating into any dropping trend for remedial maisures: 

(ii) Nominating machines separately for non-ferrous and ferrouq 
work to avoid mixing up ferrous and non-ferrcluq borings and 

I swarf; 

(iii) Bcttcr arnngcments n~rtctc for thc collcction of non-ferrous 
swarf and br ings  at machines by thc usi. of suitable dcflec- 
tion shields and gettin: them collccted in canvac shects or 
trays. 

As a result of the above, thc percentage of rccovery hns since improied 
3s will be seen from the figures for three quarters given below. 

(a) Quarter orditz,q . . . . . Lorn Shop 9."96",, 
30-9-1971 C & \Y'Sh,p 99 ' 7'.'L 

ib jQtcaf~tcre )d ir~~  . . , . . L r u ~ S h o p  95.6'' 
30-6- I g j I C &%. S l : i ~ p  99% 

(c)Quarterendbg . . . . . 1,ocnShop 95 .2oC',, 
31-3-1971 C & W Shop 91 '40" 

' As desired by the Cnmmitlec, ,I Circular has been issued to the rail- 
ways asking them to fix a target perccnhgc for each workshop, to ar rang 
test checks and to revicw the position to progressively improve on the 
percentage of recovery vide Board's lcttcr No. 69/M( W )  ,'963/'lO3 datcd 
17th February, 1972 (copy cncloscd) . 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 71-B(C)-PAC/V/11 
dated 10th April, 1972/l8 Chaitm, 18931. 



MINISTRY OF RAILWAYS 

(Railway Board) 

The General Managers, 

All Indian Kailw'~ys. 

lit t.. I'lic~ Ho~~rtl'.\ Ic/iczr.\ of r w n  ~lrrwbcrs of ~ h r  3 1st junuary, 6th illarch, 
(rnd I .st Sr>p~embcr, 1970. 

Your attcntion is drawn to Board's lettcrs quoted abovc. Board dc- 
4 rc  that a target percentage be f i x d  for each Workshop jointly by the 
Chemist & Metallurgist and the Worhs ManapcriDy. C.M.E. of the Work- 
&hop concerned and this must bc properly followed up. The prmdurcs  
indicated in the letters referred to above ako should be followed in detail 
.~nd tcst checks organised to ensurc that  these are being correctly adopted. 

2. The percentage of recovery fixed should : ~ t  a maximum and at- 
tempts must be continued to progressively improve on this. 

End. Nil: 
Sd- 

( H. H. MUKERJI 1 ,  
I)!.. Dirrctor Alech. Engg. ( , " ) I ,  

Rnilwm Hoard. 

Copy with 15 spares forwnrdcd for infornintion to the ADA1 (RaiI- 
ways). New Dclhi. This hits reference to R.xommend;~tion No. 117 of 
ihc 1 1 t h  Report of rhc PAC' (Fifth Lok S i ~ b h a ) .  



The Committee desire that the negotiations with the Ministry of Finance 
and Reserve Bank should be expeditiously pursed and a sound procedure 
may he evolved to n~inimise the holding and transportation of liquid cash. 

The Committee desire that the progress of the cases stated to be 
~ltbju'lic r < ~ O L I ! ~  hc w:~tc?ic$ and a d q u t c  actica shosld bc takc,~ &cr the 
courts have >\en t h i r  verdict. 

The Committee desire that efforts should he made to ensure that 
all such cases of loss of cash from the travelling cash safes and station 
staff, short receipt from the State Bunk etc, arc finaliscd quickly. 

[ S .  No. 11:;. 119 L 12i) oi Appendix 1X, Paras 9.30, 9.37 & 9.40 of 1 l t h  
R c p ~ r t  of the P.A.C. (Fifth 1,ok Sabha)]. 

Action taken 

The Committee observations are noted. It has already been arranged 
with the Reserve Bank of India so that remittance of station earnings local- 
ly into the Nationalised Banks at certain important places would be per- 
mitted. The Ministry of Finance has since issued necessary notification 
autborising Reserve Bank of lndia to appoint Nationalised Banks as their 
agents to recelve depssits of Railway earnings at certain important Junc- 
tions. 

Besides. in order to minimise handling of liquid cash, instructions have 
been issued to the Railways that 

(i) payment of freight charges in respect of traffic carried by 
container service can be accepted by cheque; 

(ii) non-gazetted employees not governed by payment of Wages 
Act may be permitted to have thcir pay deposited directly in 
a bank. if they so choose; and 

(iii) carnesl monej far work.\ contr,ict\ ctc.. may  be accepted in thc 
form 01 Demand Draft. Deposits, Kece~pts etc., In lieu of ca9h 

The observations of the Committee arc notcd The 'Railways have 
been instructed to furnish monthly reports so that an effective wa+ch can 
be kept on finalisation of casec. 

This hris been soen by Audit. 

[Ministry of Railway., (Railway Hoard) O.M. No 71-B(C)-PAC,V,'I  1 
dated 21st February 1972/2 Phalguna 18931. 



The Committee view with concern the iocreasing amount of losses ad- 
justed each year in the Appropriation Accounts. The amount of Rs. 3.43 
crores adjusted towards lasses during 1968-69 was in fact the highest ever 
recorded iu the last 9 years. It is seen that though the numbcr of acci- 
dents are showing a doclining trend, the amount of loss during 1968-69 as 
compured to 1967-68 was much more in all cases such as losscs on a icmnt  
of ac:idcnts, thefts, fircs ctc. 

[S .  No.  121 of Appendix l X ,  Para 9.56 of the 1 l th Report of P.A.C. 
(Fifth Lok Sabha)]. 

Action taken 

The observations of the Committee are noted and Indian Railways etc. 
have been advised suitably. 

2. It is stated that the aggrega:e amount of losses adjusted during 
1969-70 was Rs. 3.22 c r o w  as compared to Rs. 3.43 crores for 1968-69. 

This has becn seen by audit. 

[.Ministry of Railways (Railway Board) O.M. No. 71-B(C),/V/11( 121 ), 
dated 14th January, 1972/24 Pausa, 18931. 

The Conunittee find that there are still a large number of recommenda- 
tions of the Railway Accidents Inquiry Committee. 1968, which are await- 
ing implementation. They should be processed expeditiously and imple- 
nlentcd without further loss of time. 

[S. No. 122 of Appendix i X ,  Para 9.57 of 1 lth Report of the P.A.C. (5th 
Lok Sabha)]. 

Action taken 

In all there are 729 observations and recommendation. c,m'nincJ in 
both the parts ol the report of the Railway Accidents Inquir) Committee. 
Of these, 190 are in rhe nature uf observations and 539 in thc naturc of 
recommendathns. Of the recommendations, 382 (including 71 which are 
in  conformity with the policy or practice in  vogue) llmc bctn :lcccptt.d and 
another 29 partially accepted. 63 recomnxndaqion\ have not been accept- 
ed. The remaining 65 ~ecomnicndations are still under examination and 
are by their nature such as require detailed cxnn~ination of their implica- 
tions either by the Ministry of Railways themselves or in consultation with 



a t h e r  authorit&. It would take some time beforc the Government's views 
o n  thesc. recommendations :\re iii~alisecl. Further action for carly finalis:\- 
tion of v i e w  on these recommendations is being pursued, 

Of the -1: 1 accepted reconinlendations (including those partially accep- 
t e d ) ,  251) have since been implemcnted. On the remaining (161) items 
action :\long the lines of views of the Ministry of Railways (Railway 
Board)  has already hecn initiated 2nd the implementation of these rccom- 
mcndnticm is bring closely watched. 

'Ihi., has been swn by audit. 

IMiniw! of' R;~il\vay's ( K l y .  B o ; ~ r d )  O.M. No. 7 I -B(C1-PAC/V/I  I .  dated 
7th February. 1972,  18th Magha. 1893). 

Recommendation 

Thc Committcs itre also unhappy to note that the incidence of fire, on 
the Central Raihvay hac not hecn adequately invectigatcd. 

'The 'ommittsc fully cndorse the following observation made in tlh: 
Railwa!. Accidents Inqui? Comnlittce Report vi:. "We are unable to  FCC 

any  special rcasonj why thc Cen!r;i] Railway shou\d be less able to  locatc 
the causes of fires in passcngm train5 than its other counterparts and 
d ~ ~ ~ l d  accept thc position with cornpl;~cency." 

1s. No. IS4 of A p p e n d i ~  IX,  Para 9 59 of the 1 Ith Rcport of thc P 4.C. 
r 5th Lok Sabtia) 1. 

Action taken 

Pre;unlably7 while referring t o  the inadequacy of investigation into the 
incidence of fires on the Central Rly.. the Committec had in mind the ob- 
servations made by the Wanchoo Cornmittce in para 117 of Part I of their 
Report. which was based on the analysis of the cause of fires in passenger 
trains on different railways during the years 1963-64 to 1967-68 as given 
in Table 24 of the said Report. 

In \hi, connection it may be incn t l~ned  that in quitc a large numbcr 
.of case$ of tircs. most of the cvidcnce is dcstroycd hy the fire itself thus rcn- 
dcring nn unequivocal statement of the causcs impracticable, In  such 
cases. the inve$tigations ]lave t~ depend chktly on indirect and ci&umst:in- 
tin1 cvidtncc ;md thc causes have invariably to be prosumcd. On the Cen- 
tral R;~il\wy. !he procticc then prevailin? w s  that in case of fires in  trains 
the causc of fire. unless i t  was definitely determinable, was listed 
unknown. This position was reviewed in April, 1969. and it was dccidcd 
thn: when i t  i* not pr;~cticahlc to come to :I definite conclusion based on 



direct evidence, the nwst probable cam: should be ascertained based on 
the circumstantial cvidence ovailahlc. It ha5 al\o becn decided that the 
part of the enquiry report referring to the prob'ihlc cause. should be givcn 
3s a sepiratc document marhet 'Confidcntial'. 

With tho change in procedure in rcgard to recording the causes or 
firc in trains, thc position of the Central My. ,  has altercd considerably in 
[hat during the 3 year pcriod 1968-6% to 1970-71, out of a total of 28 
;,i$es of fires in passenger trains. the Central Railway could not determine 
the caures in 7 cases anl) uhich nark out to 25 per ccnt against an 
.werage of 65.6 per ccnt of such case> during thc pcriod 1963-64 to 1967- 
68 taken intn account by thc U'anchoo Committee. 

It will thus been seen that the position thcn obtaining on the Central 
'Hailway arose, not because the investigation.; into cases of fires in trains 
on that Railway were lccs thorough or  ohjrctive, but hecause according 
to the practice then prevailing, the investigating ofticers were d i c p s e d  not 
lo base their findings on circurnctantial evidence whcn direct evidence was 
missing. 

This has k c n  w n  by Audit. 

rblinistry of Rai lway ( Kiiilway Board)  O.M. So.  7 1 -Bt C )-PAC/V/I  I .  
dated 19th 4pril. 1071!30 Cli;~itr;l. 1894 (S.E.) ] .  



CHAPTER I11 

RECOMMENDATIONS/OBSERVATlONS WHICH THE COMMITTEE 
DO SOT DESIRE TO PURSUE 1N THE LIGHT O F  THE REPLIES 

OF GOVERNMENT 

The Committec note that the Railway Convention Committec, 1965, 
after having considered the requirements during the period 1966-71 for 
t'hc purpose of replacement of lwon?otivcs, rolling stock and track renewals 
etc., which were estimated by the Railway Board a1 Rs. 650 crores, recom- 
mended that "the appropriation to Depreciation Reserve Fund from Railway 
revenues may be increased to an average of Rs. 130 crores per year for the 
quinquennium 1 9 6 6 7 1  or as close thercto as possible, taking account of 
the financial psi!ion." The Committee, therefore, feel that the yearly 
a~pr~opriation to the Depreciation Reserve Fund should have bccn rqulated 
according to the actual requirements during each year. However, during 
the four years from 1966-67 to 1969-70. the total appropriations to the 
Fund amounted to Rs. 408.37 crores while the withdrawals for meeting 
the expenditure on replacements from the Fund we.rc of the order od 
Rs. 327.68 crores only. Thcrc was net accretion of Rs. 80.69 crores to 
the Fund during these four years even when the Railways sufkred a deficit 
of Rs. 67.49 crores over these years. The Committee consider that in 
years when the Railways run at a loss, the contribution to the Fund should 
be related as far as possible to the actual requirements. 
IS. No. 12 of Appendix IX. 1.95 of 1 lth Report of thc P.A.C. (5th Lok 

# Sibha)]. 

Artion taken 

The following submissions are made for the consideration of the Com- 
mittee on the above recon~mendations: 

1. From 1950-51, in terms of the recornmcndations of the 'Railway 
Convention Committee, 1949, the contribution to the Fund have been re- 
lated, not to the amount of depreciation calculated as accruing on the wast- 
ing assets of the Railways from year to year, but to the amounts that are 
expected to be withdrawan from the Fund during eacb fivc year period 
covered by the successive Plans. 

2. The D.R.F. i; in effect now a renewal rcscrvc fund and is utilised 
to finance all renewals at current prices including the improvement clement. 
Thc annual contribution to the fund is made up of appropriation from 
Revenue rcceip+s, a charge to the cost of production in respect of depre- 
ciation on thc assets of the Production Units and the interest accruing on 
the balance. 



3. During the decade 1951-52 to 1962-63 the withdrawals from the 
fund were much more than the contribution to the Fund with the result 
that , i~r :  bdidrlce in thc Fund got run down t o  extremely b w  levels. The 
tublr: bcbw illustrates the point: 

4. While exlaining the position in respect of this Fund to the Railway 
Convention Committee, 1965, it was stated that owing to historical cir- 
cumstnnces, i.e., a large number of new aassets having been commissioned 
after the First World War between 1920 and 1930, the current replace- 
ment reuirements of those assets were on the high side. In view of the 
extremely low balance available in the Fund. it was pleaded before the 
Convention Committee that the fund required to be built up and that if 
t h c  Fund was to meet the expenditure liability on renewal and replacement 
account from year to year. appropriations to the fund during the Fourth 
and Fifth Plans would have to be maintained at a level somewhat higher 
than obtaining earlier. 

5. The total appropriations to the Depreciation Reserve Fund during 
the years 1966-67 to 1970-71 including that from Capital (Rs. 11.60 
crorcs) and interest on Fund balance (20.31 crores] amounted to R s  516.91 
crorcs and against this appropriation. the withdrawal from this Fund 
werc to the cxtcnt nf R\. 418.36 crores. T%e reasons for contributions 
c ~ c c c d i n ~  thc. withdrawals arc set forth in the follonfing sub-parapphs. 

5.1. The replacements should normally he programmed on the basis 
of thc expiry of the normal lives of thc aqsets but actual replacements of 
Rolling Stock have becn, and continue to be, regulated according to the 
;~vailability of internal and cxicrnal rewurccs (both physical and financial) 
illdipcnous capacity to manufacture rolling stock with the minimum lm- 
Port content and other relevant factors. 



6. The total expenditure to be incurrcd from the Depreciation Reserve 
Fund during the quinquenniunl 1969-74 \\.:I$ originally planned at Rs. 52.5 

hcrores and accordingly, the con!ribution to the Fund was also set at this 
figure as under: 

1971-72 . . . . . . . .  105 
1972-73 . . .  . . .  I 1 0  

1973-74 . . . . . .  . . 1x5 - 
Total Rs. . , 52 5 

...-..... ..-...... ...--.. . . . .  .. 

7. In the revised Fourrh Plan for the Railways, the Government have, 
with the concurrence of the Planning Commission. recently appmvcd an 

I outlay of 550 crores on Depreciation 'Reserve Fund account. To niczt this 
enlarged liability. appropriation to thc Fund should normally have been 

,correspondingly increased. But appropria!ion to thc fund is still propo3cd 
to be kept at 535 crores during thc Fourth Plan period. 

8. The question of adequate building up d D.R.F. has also bccn 
.examined in detail by thc team of Transport and Distribution Conwltmts 
deputed by the World Bank in Sep:cmber--October, 1969, to India. While 
agreeing with the existing policy of financing the Depreciation Rcservr: 
Fund, thc team, in their Report on Costing and Financial Control on 
Indian Railways, have recommended a build up of the Fund, which can 

.only take place if our contribution to the Fund is more than the annual 
withdrawal. 

9. To sum up, appropriation to the D.R.F. rcquires to be regulated on 
three considerations viz. : 

(i) withdrawals to meet the expenditure on renewals and replace- 
ments, as planned in a Plan period of five years; 

(ii) need to maintain the Fund balances at a reasonable level cum- 
mensurate with the Capital-at-Charge; 

(iii) financial position of the Railways. 

10. It is, therefore, submitted that the contributions proposcd to be 
made to the Depreciation Reserve Fund as per the Fourth Plan ~f the Rnil- 
ways may be allowed to remain as they are. Tt may be mentioned thnt 

' lhe question of contributions to b.e made to the Depreciation Rescrve 
Fund during the quinquennium 1969-74 is already under the consiclc- 
ration of the Railway Convention Committee. In  their interim report. 
tllc Comniittec have agreed &ill1 thc  propowl5 made h!, 1 1 1 ~  R a i l w )  no;ir~l 



and recommended that the appropriation to the Depreciation Reserve 
Fund from Railway 'Revenues for 1971-72 and 1972-73 may be placed at  
Rs. I05 and 110 crores respectively or as clasc thereto as possible taking 
account of the financial position." An extract of paras 71 and 72 d the 
Interim Rcport of the Railway Convention Committcc, 1971 dated 30th 
November, 1971 is ulso enclosed. The interim report of the Committee 
ha!, bccn rtdaptcd b j  thc Parliament vitlc their Resolution of December, 
1971. 

1 1 .  The recommendations made by the Public Accounts Committee 
and the subnlissions made to them by the Government, as incorporated in 
this no:e, will be brought to the notice of the Railway Convention Corn- 
mittce for their consideration. 

This has been sccn by Audit. 

[Ministry of Railways (Rail~a!. Board) O.M. S o .  7 1 B(C) , ,PAC3 \II' 

1 1  dated the 20th Junc. 1972./30 Jyaistha. 1894.1 

Extracis of paras 71 & 72 of thc Interim Repor! of the Railway Convcn- 
tinn Committee. 197 1 .  

71.  The Railway Board haw suggcsied that thc Railways bc asked 
to aim at nuking a total contribution of Rs. 525 crorcs, as under, to the 
Dcprcciation 'Rese~vz Fund in thi: quinquenniuni pcriod 1969-1974: 

- . , - . . - . - - -. -- . -.-.- - -- -- --- - .- . - .- .- 

On t!lis basis, the bala~lce in the Fund will rnarejndlly increase, mainly by 
the accretion of interest and the small contributions from Production 
Units outside the Rcvenue Account and is cstimatcd to moun t  to Rs. 142 
cwrcs approxin1atc;y by 31st Marc,h, 1971. 

72. The Comnliittec agree with thc abmc proposals and rcco~uincid 
that the appropriation to the Depreciation Rescrvc Fund from Railway 
Revenues for 1971-72 and 1972-73 nlny be p laed at  Rs. 105 and 1 10 
crores respectively or as close thereto as possihlc taking account of the 
financial posi!ion. 



The Commiltee regret to observe that instead of showing impravenlent 
the position has deteriorated since 1962-63 when the Comnlittec had in 
their 40th Report emphasized the need for tightening up of thc existing 
pwcedure with n view to clear the outstanding. The outstandings have 
since then been sSeadily rising from year to  year. It  is secn f r m  thc Audit 
Para that out  of the total outstandings of R s  31.03 crores for  the year 
enc!in,o 31s. March, 1969 'Frcight on consipnnients on hand' and 'Freight 
on  consignments not on  hand' account for Rs. 25.87 crorcs, i .r. about 
80 pcr cent. The Committee would like the Railway Board to  ertaminc in  
this context whether the existing rules regarding filling of compensation 
c!:lima and trai~sferencc of consignments to Lost Property Office call for a 
rcvi iion. / 
[S. Xo. 14 of Appendix JX, Para 1 . 1  12 of the I l r h  R c p r t  of the P A C '  

(5th Lok Sabha)].  

Action taken 

7.  The matter has been cxanrincd bq [hi\  Ministry and tlre Gcn:r:tl 
Rlanngers h a w  b x n  tlirec ed to launch a spccinl drive immediately for the 
clearance of the statioll ou~s~andinps .  T o  ;~chiei~r. sul7stantial reduction in 
the station outitandings in a shcrt time, the Rai!n;ay$ h:lvc hecn asked to 
inirac!uce a scheme of "dynamic" chasing froni CJ.hJ.'s Icvel downw:irds 
b! including this subject i n  the agcnda of th: nionthl! nlectings with :hc 
Hcads of Departments bo!h in t h p  Hc;dquarlcrs anii in the Divisions. 
M'ith thest steps. i! j.\ IlopeJ therc will be appreci;ihlt iniprovcnicnt i n  thc 
cl:nr;~ncc of station nulstanJingr. 

3. 41 rcp:i~di Co!nmi!~tc's sucgstion for rct,isi:m c ~ f  cui<tinp rul.s rc- 
gw'dir?: fi!ling of compensation clainir an:l trnndcrcncc r l f  consignments to 
Lost Property Off~cc, the Ministry considers :hat the rules rc!;rtinp to 
filling of compensation c l ~ ~ i m s  d o  not rcq~tire :In:; rciision at prescnt. 

Ho\vever, with a view to realise nuickly the freight outstnndine on con- 
signments on hand and to fetch propcr ~va111.e in nuctionq. the Rni lw;~y  
have been asked to dispose of mclaimcd and unnconnccted coniyntnent 
ex~editiouslv m d  to mininlise the cores of trancfer of  such consignment 
to Lost Property Office.;. The rclevant rules regarding disposal oF un- 
claimed bookcd consignments have also bcen sui!ably anicnded. A copv 
of R w d ' s  lctter No. 70/TC/RCC/Imp,/75-81, dated 2nd  marc?^. 1972. in 
this connection is enclosed. 
S;ll::;stry :)f Railways (Railway Board ) O.M. No. 7 I -RC-PAC/V/l I .  

dated thc 20th Junc. 1972130 Jyaistha. 1894.1 



(;OVERNMFNT OF I N D I A  ' 

MiNlSTRY OF RAILWAYS - 
(Railway Board) 

To 
The Gmer a1 Managers, 
All Indian Kdilwnys. 

  auction in!^ of ~ ~ n c l a i n l r c l  and unconnccteil p r d s  should be de. 
centralised. A s  fur as possihlc. gncl<li shot~lcl bc :RIG ioncd I I ~  

t he  station where they are found or :it the nenre.\r m:~),hcting 



ccntrc. with thc least possible delay. Some Railways are al- 
ready arranging local auctions and this should be encouraged 
At the silmr. time, [he workload in the existing Lost Propert) 
Offices should be rcviewcd and staff adjustments made." 

1. It was dcsircd in para 2 (iii) of thc Board's lctrer ihid that specific 
g d s  sheds should be noniinated on each Railway where unconnected 
packages should bt. sent from a prcssribed area for auclion. Th'is should 
be implemented. if not already done. 

5. Wherc it bccomcs necessary to t~ansfer unclaimed and unconnscted 
goods to Lost Property ORce. it should not be necessary for Station Master 
to obtain prior approval of D.C.S. in each and every case. m e  permis- 
sion should bc sought o n 1  whcrc Jcllvsr) is disputed or claini is pending 
or the MIUC of the consignment excecds Rs. 3000. Rules 2217 to 2219 
of the Indian Railuays Commercial Mmuul  are being amended as per ad- 
vance copy of Correction Slip a: .4nnc\u1c 'A'. 

Please acknoLkdge rccsipt. 

(Sd.)/- (M. S. BHANDARI), 
J r .  I)iwr.ror, Trofi,- ( R f l t ~ ~ , O  . R n i l ~ w v  B o n d .  

No. 70/TC/RCC'i'lmp./75-XI. New. Delhi, thc 2nd March, 1972. 
- 

12th Phalprtrl, 189.3. 

Copy forwarded to the A.D.A. ( 1 )  Railtvays, New Delhi (with 45 
spares). This hLis reference to P.A.C.'? Recornmcndntion S. No. 14 of tho 
I l t h  R e p r t  (197 1-72). 

(Sd.)/- (M. S. BHANDARI), 
Jt. Director. Traffic (Rates). Railway Board. 

Copy to: 

AC.IIT, B(C'1. F(S)III, TClII and TG(SD) Branches, 'Railway Board. 

Recommendation 

Thc Com~nitl~:: arc constr;iincd to obscrve that  no proper ncsessmcnt 
of the indigenouS capacity was nnde by the Railway Board eitlicr in 1965 
when the first order of 37 sets of Suri Transmission was placed or in 1967 
when the second order of 15 sets was placed wit11 thc German firm. l"hc 
Committee feel that if the offer of the indigenous firm had been accepted 
in November, 1965 or at least in October, 1966 the import of the second 



lot af ,$S %to 96 Transmission, otc., &om @many for Wch udcr 
was rjleice0 in NQwdwr, 1967 could have bean avoided. Tbe inbigem 
firm on whom an order for 18 sets of Suri Transmission, etc., was p i a d  
in Novqmber, 1967 have demonstrated their ability to produce tho !ki 
~ransmission by actual performance. 

It is also seen that in 1968, 45 spare parts of Suri Transmission and 
reversing gear boxes were imported even though indigenous capacity exist- 
ed for the manufacture of these parts. Here again even a formal enquiry 
was not made from the indigenous manufacturers as to whether they could 
supply these parts. 

From the facts as mentioned above the Committee are led to the con- 
clusion that no serious effort was made by the Railway Board to explore 
the possibility of developing the manufacturing capacity for Suri Transmis- 
sion, etc., indigenously. The capability of the indigenous manufacturer 
does not appear to have been gone into earnestly even though their terms 
and conditions were favourable in so far as the cost element was concerned. 
DGTD does not appear to have been consulted at any stage. There is 
nothing to show whether the, requisite clearance was obtained from them 
before ordering imports of Suri Transmission and their spare parts. 

The Committee cannot, but resist the conclusion that the Railway 
Board for reason best known to them were more interested in inrpow 
power packs used in Diesel engines than in indigenous development of Suri 
Transmission. This indifferent attitude of the Railway Board has cost the 
country considerable foreign exchange and extra expenditure which worked 
out to Rs. 27.2 lakhs and Rs. 1.86 lakhs respectively in respect of the 
sccond lot of 15 sets imported. 

[S. Nos. 24 to 27 of Appendix IX, paras 2.30 to 2.33 d the 1 lth Repod 
of the P.A.C. (5th Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. It is however, sub- 
mitted that the offer from an indigenous manufacturer for the supply of 
Suri Transmission in 1965 could at best be considered to be only in general 
terms and not a tinal and firm one in view of the fact that the Suri Trans- 
mission, as manufactured under licence in West Germany was successfully 
tested against the MaK engine only in April, 1967. Any indigenous manu- 
facturer witbout havhg drawings (development drawings being with M/s. 
MaK) and not even knowing bow tbe ' h m m W 6 n  woaM behave agafnst 
the. MaK ctq$nt! wag hardly in a pasidan to n& a redistic fk 
manufacture. With such a podtion prevailing, the d-t of !kd 



TrPnsmission and Reversing Gear could have commend in India only rrltsr 
tho reaeipt of drawings frona West Otrmany and after the trials, thcm g+ 
mg on in Gemany with She MaK engine, were reponed successful. Wbk 
the working drawings were r d v o d  in Ocbber/Novembcr, 1966, the trisle 
with Slari Transmission and MaK engine w6re ;reported successful only in 
April, 1967 and thus, the statement that the design h d  not been finalised 
with respect to the easplo vis-avis the aansmission in August, 1965 or 
even by April, 1967 is factually correct. 

Here, it is necessary to mention that Suri Transmission without a cor- 
responding fiaalised locomotive engine could not be developed in i s o ~  
In other words, the engine which would be matched by the Transmission 
had to be first determined and only after such an engine was finalised that 
the transmission could be developed. 

The Government, taking over the patent for exploitation, took a cate- 
gorical decision in Nov., 65 that Suri Transmission for rail traction ap- 
plication would be exploited in the Government sector and only for non- 
railway application would it be licensed for manufacture and exploited in 
the Private Sector. NRDC had been asked to seek a manufacturer who 
would be willing to exploit the Suri Transmission for other than Railway 
purposes. The offer of M/s. KPC in Dec. '66 though based on working 
drawings (shown to them by CLW) and without insisting for exclusive 
license, could not be accepted straightway pending examination of the 
feasibility of developing manufacture of Sufi Transmission & gear boxes in 
Railway Workshops or in other Government sectors pursuant to the Policy 
decision referred to above. 

In June, 1967, CLW was assigned the task of developing the Suri Trans- 
mission and Reversing Gear Box, at a joint discussion held by the, Board 
with the CLW's representatives. At that juncture, as well as for sometime 
to come it was noted that CLW had a lirrge array of diversified production 
ranging from manufacture \of steam locos, electric locos to development of 
the manufacture of the MaK diesel engines. Hence, the development of 
Suri Transmission and Reversing Gear Box at CLW had to be planned on 
a gradual basis and perhaps at a slower pace than would have been possible 
had the engine and transmission been developad in a new factory exclusive- 
ly.' 'h developmeat of the MaK dimel emgine and transmission, in via# 
Of the diversi&d activities, had to be devotailed with the tapering down of 
the steam locolnodve pmhcth. A lmnny indicated that while CLW had 
mchbry  to take up accdmW d e w l ~ e n t  of the engine, sp#.W pm'- 
pase macMnwy wm rsqoind tor the manafiroftre of trdw and p r  
b o x f o r w h i c h C L W w w a ~ t o p l ~ o r d a r .  



lo ib cam of the engine, it was accordingly decided to develop the 
mau- stage by stage by rcearting to assembling of CKD, parts and 
then take up manufacture of increasingly larger proportion of the engines' 
o o v n t s  alongwith importing balancing parts. But in the case of SIlai 
Transmission and Gear Box, it was to start with the importing of balancing 
comgonents such as converters, bearings and gear blanks to be replaced 
later by importation of convertors and bearings as other components were 
taken up for manufacture indigenously and in CLW. As a natural corol- 
lary it followed therefore that until the special purpose machinery asked for 
by CLW for machining of gears etc. was obtained and installed, indigenous 
sources would have to be found for undertaking this work in India. It was 
against this background that an Indian manufacturer engaged in the manu- 
facture of gears at that time viz. M/s. Kirloskar Pneumatic Ltd. was given 
the responsibility for the supply of Suri Transmission and Gear Boxes with 
support from imported components as mentioned earlier, In accordance 
with the original plan, yet another stage has now been reached when parts of 
the Suri Transmission are being manufactured in CLW and arrangements 
have been ma& for the supply of the gears only from M/s. Kirloskar 
Pneumatic Ltd. which will be paired with some imported components and 
the gear box assembled in Chittaranjan itself. 

It has to be appreciated that the MaK engine and Suri Transmission has 
been indigenously developed at CLW as fast as it is possible within the 
limited resources of the country and compares very favourably with the 
development of the diesel engine of this size in other sectors of economy 
including the engine by DLW,/Varanasi. 

The Railway Board at all times maintain a close liaison with the Office 
of the DGTD and one of the Board's Officers who coordinates, is nominat- 
ed by the DGTD as an "Industrial Adviser"' to DGTD. Hence, at all 
times the Board is fully aware of the developments taking place in the 
country as comes to the knowledge of the DGTD. 

Under the earlier procedure in force as mentioned above. a Joint 
Director of the Railway Board who was nominated by the DGTD as an 
Industrial Adviser to the DGTD cleared proposals for imports on behalf of 
DGTD. This procedure was followed in respect of the imports of Suri 
Tr-ssion and their spare parts in this case. However, in accordance 
with the recommendation No. 58 of the 116th Report of the P.A.C. (4th 
Lok Sabha), the procedure has since been modified and all proposals far 
impm are now spJfically got cleared by the DGTD itself. 

It is submitted that it was only after making sure that no Railway 
W~kfihom including OLW or any other Public Sector Undutakings were 



sots nf. ki T r e n  errd Ftevereiag Geer %exes frad:beeh ottfered 
aba3gwitb p a  packs ikuu the cdhbo-rn T4 d&opihnrti atid 
m u f a c t m e  of sophisticated equipment like *i T~ltmmlssiodimd Revem- 
ing Gear Box does take time, which would be as much as two years from 
the time working drawings arc made available, as prdblems and teethmg 
troubles are usually encountad in the initial stages. Hence, the certainty 
of obtaining such transmissions and gear boxes from M/s. KPC who 
desired only an educational order to match with the tight schedulc mmu- 
facture of locos could not be relied upon. Even now M/s KBC have not 
developed enough capacity to meet the entire and timely requirements of 
the Railways due to which production of Diesel shunting locomotives is 
Often held up. CLW, is however. steadily progressing in setting up Its own 
line of production for the Snri Transmission and Reversing Gear Boxes and 
is expected to step into the breach within the next two years. 

This has been seen by Audit. 
[Ministry of Railways O.M. No. 71-B(C)-PAC/V/ll, dt. 24-6-7213 

Asadh 18941. 

Recommendation 
The Committee would also like to know whether responsibility for the 

delays at various stages had been fixed and suitable action taken against 
those responsible for the lapse. 
[S. No. 43 of Appendix IX, para 2.143 of 11th Report of PAC (5th 

Lok Sabha]. 

Action taken 

The matter has been examined in detail in consultation with the 
Northern Railway. The various lapses in this case are (i)  initial accept- 
ance of the paper when visual inspection indicated defects and when the 
test report of the Inspecting OfEcer was awaited. The result of such pre- 
mature acceptance, was taking over of the paper into stock and its port 
consumption which was defaimental to Railway's claim against the supplier. 
( i i )  Not allowing the firm's representative to inspect the paper on or about 
1 l th Sept., 1964 when he came within 15 days of the test repat from the 
Dy. Controller of Inspection, Calcutta. (iii) Unreasonable delay in inform- 
ing the Dy. Canmoller of Inepection about all the defects in the paper and 
also superftdal nature d the initial inspmtion on 4-8-64 with the mult that 
the major defed in the sa@plies was not reportad to the inspecting officer 
or to the ordering authority in time. 

This has &en sea By ad&. 



MINISTRY OF RAILWAYS (RAIL MANTRALAYA BHARAT 
SARKAR) 

(Railway Board) 

New Dellti, dated 10th April ,  1972 

The General Managers, 
All Indian Railways, 
Including D. L. W.,C.L .  W.&I .  C. F. 
Chief Administrative Officen, 
Metropolitan Projects, 
Bombay. Calcutta, Madras & Dclhi. 

111 rcspccl uf p ~ r c l ~ , ~ x .  01 printing p q w  in bill!,, thr: D.G.S.&D. entcn 
into a rille contract with t h ~  vnriou~ mills. I h e  Controller of Statior,cry. 
Calcutta acts as the direct den~anding oficer who receives the indents 
l'ro~n Railways and places orders. The relevant portions relating to the 
procedure for inspection and complaints arc cllclosed as Annexure I. 

Besidcs, as pcr instruction issuctl by Dy. Controller of Inspection, 
(~'cllctlttn. thc consignee i s  rcquircd to fill in the p r t ion  "details of W r s s  
inspected" of Part I of the Inspection Note and also to fill in Pan I1 of 
Ihc "Recdpt Certificate" in token of his having received con>ignnlrtits 
~orl-cctly. The consignee is required to wnd all the copies of the inspec- 
tion notes duly filled in md signed h!. him undcr his officc s s n l ~ w b l v r  
W n p .  to the office of Dy. Controller of Inspection, Calcutta alonyitll 6 
sample sheets of paper drawn at random. The consignee is also-required to 
indicate his view about thc service-ability of the supplies received by him 
for his intended purpose. The consignee is not to enter any remarks about 
any sort of discrepancy noticed in the paper in the Inspection Note unless 
;lnd until the same attains a state af settlement with the party concerned. 
as entering of such remarks in the ~nspectibn Note at &a initial stage 

, . 
i l l  



without concurrence of the party concerned is liable to create a lot of oom- 
plioations. A copy of such cyclostyled &ulars issued to the consignee 
by the Deputy Controller of Inspection (Stationery) Calm* is encloaed 
as Annexure 11. 

2. In a specific case dealt with by the Public Accounts Committee in 
the above noted recornmenhtion the following defects were noticed: 

(i) The consignment of paper was initially accepted although the 
consignee's inspection indicated that the paper was ddective 
and the preliminary report sent by the consignee to the Deputy 
Controller of Inspection stated that the paper was specky, 
weak and pulp not digested. 

(ii) As the consignment was initially accepted, a part quantity was 
utiiised thereby weakening the position of the .Railway for 
claiming full replacementlreduction in price. 

(iii) After examination of the samples sent by the consignee, the ' Dy. Controller of Inspection, Calcutta, had intimated the firm 
that the paper w a s  substandard and $ad advised the firm to 
inspect the consignment within 15 days from the date of issue 
of his letter. Accordingly, when h supplier's representative 
wanted to take samples within the periods specified in the Dy 
Controller of Inspectionrs letter, the consignee, did not allow 
him to do so in the 6rst instance. In the same letter addressed 
to the firm, the Dy. Controller of Inspection had under his 
endorsement to the consignee, asked him to intimate whether 
paper would serve the Railway's purpose. There was abnortn:rl ' delay of 10 months on the part of the consignee in answering 
this query wherein consignee reported that the paper was not 
suitable for the indented purpose. 

(iv) On account of the ahve  May  on the part Q£ the consignee as 
well as on account of his action to utilise part of the supplie5. 
the supplier did not accept the rejection of the b a l m  quan- 
tity of paper and insisted on acceptance of the entire quantity 
at 5 per cent reduction in price. At this stage wbm tbe - matter was referred to the consignee for acceptance of the 
entire quantity, at a reduction price, he pointed out further 
defects in pager viz., the existence of holes of the s i ~  of pin- 
point to button holes. As t h e  defects were pointed out very 
belatedly, it was not possible for the DaS&D to make the firm 

. agree to the fresh Mectg and that there was no scope for 
obtaining any further reduction &I price on account of the 
existence d additional Wedr. 



(v) Finally the c~~sigtuwnt of paper had to be accepted at a raduc- 
ticm of only 5 per in the price. 

3. Tim details of the case as mentioned abve are brought to the notice 
aE the Wlways for thair guidance to avoid recurrence of such instances 
ia AttllLb. . J 

P. R. BHAGWAT, 
Dy. Director Railwqy Stores(G) 

Railway Board. 
Encl. 2 
NO. 71 -B(C)-PACiVJll(4-44) 

New Delhi, h e  10-61972. 

Copy with 45 spares forwarded for information to A.D.A.I. (Railways), 
New Ddhi. e . 

P. R. BHAGWAT, 
Dy. Director Railway Stnres(G) 

Railway Board. 

ANNEXURE I 

Extract of Paras 6 and 7 relating to "Inspection" and "Complaints" 
from the Booklet "Annual Rate Contract fof the supply of paper and 

paper boardsw issued by the Department of Supply. 
6. (a) Inspection.-In respect of supply order placed by the Controller 

of Stationery, Government of India, Stationery Office, 3, Church h u e .  
Calcutta, the inspection will be carried out by the Dy. Controller (Inspec- 
tion), Government of India, Stationery Oflice. 3 Church Lane, Calcutta. 
But with regard to supplies of paper ordered on behalf of the Ordnance 
Factory and/or the Defence Services and for which supply orders are 
placed by the Controller of Stationery, G.I.S.O., 3, Church Lane, Calcutta, 
the inspection will be camed out by the following authorities:- 

( I ) Inspection autharity/A.H.S.P.-- 

( i )  The Chief Inspector of C.I.G.S., Post Box No. 127. 
Kanpur, for MD and/or GS Specifications. 

(ii) Inspecting OfEmr- 
The A.I.O./o.i/c., of the I.G.. S/G.S.I.D. of the area 

ccmc01ped af his authorised representative will carry 
out inspodion send complete inspecticm note portion t 
al iorm D.G.S.dbD.(S)-64. ' 



In respect of h a !  ddioetQes to the consignees in ~ a l c k a  the 
Inspection portion of f o m  D.G.S.&D.(S)-84 will be filled in and signed 
by tbt: Dy. Controller, Inspection, Calcutta or an 0fIjce.r a d @  Whim. 

(c) (1 )  In respect qf supply orders placed by the Contk%er of 
Stationery, C a l c w  for supplies to out station consignees Part I Inspection 
Certificate of Form D.G.S.&D.(S)-84 will be filled in by the Dy. Controller 
(Inspection), Calcutta or an Officer acting for him. The consignee will 
fill in Part I1 Receipt Certificate of For D.G.S.&D.(S)-84 only before 
sending these forms to the Dy. Controller (Inspection), Calcutta. Part 
I-Inspection Certificate should be left blank. 

(2 )  In respect of supply orders placed by the Direct Demanding W a r s  
other than the Controller olf Stationery, Calcutta inspection will bc carricd 
out by the iespective consignees. Par,t I of the inspection certificate form 
D.G.S.&D.(S)-84 will in such cases be filled by the respective consignee 
along with Part I1 thereof after he has satisfied himself about the quantity 
and quality of thc stores and also that complaints, if  any, rcgarding quality, 
short weight, etc, have been settled. 

7. Complaints.-(a) Complaints regarding defective quality short 
weight, ctc.. in resprct of supplies made against this Katc Contract \hall 
be made in  writing by the Direct Demanding Officers placing the supply 
order and sent to the supplying mill by registered post acknowledgement 
due within 120 days for reeled paper and within 45 days for sheet paper 
from the date of receipt of paper. Copies of all such complaints must 
~nvariably be endorsed to the Director General of Supplies and Disposals. 
New Delhi. the Pay and Accounts Officer, Department of Supply, New 
Delhi, and the Chief Controller of printink and Stationery. India, New 
Delhi. Consignment in respect of which a complaint repardinc qualitv is 
being preferred must be available for examination and should bc kcpt 
intact. 

A period of 15 days from the date of reporting ctf such consignmcnts 
shall be allowed to the mills to inspect the consignment and take samples 
if so desired. A further period of 15 days would be also allowed from 
the date of >nspection d the consignments for reporting on the samplcs. 
Aftcr the expiry of the prescribed period the consignee would however be 
a t  liberty to utilise the consignment without any further reference. 

(b) The Direct Demiyding 0fXce.r or his nominee may, however at 
the instance of the consignee, Wig to the notice of the Chief Controller 
of Printing & Stationery, India, New Delhi any defect in the quality of 
paper s~pplied and he, will &a1 with all complaints regarding quality of 





undcr yoau o h  soal/rubbw stamp in tokan of your haviug nwivod Jle 
+xdgmat comctly, m y  be torwardad to this oti6co within 10 Pqya d 
racdp of tha blank set along with six sample shceta of papor dram # 
random. It is csoantial that each sheet is duly marked rod signed by your 
office. The set of six sample sheets should then be folded in the aim not 
below 8"x 13" and packed flate under stiff cover for transmission to this 
office indicating your view about the serviceability of the supply recbivcd 
by you for your indented purpose. 

I further request you that copies of the Inspection Notes marked accounts 
office wpy No. 1 & 2 should in addition be attested under your signature at 
the top left corner of part I of Inspection Notes. 

I shall return copy No. 4 of the Inspection notes to you after certifica 
tion by this office for your oftice records. 

I also request you to furnish verification report about weight o€ and 
sheetage in 5-10 percent of the lot drawn at random and indicate the date 
of receipt of the consignment at bour end. If it is not possible to furnish 
weight statement as asked for, it may be certified that the weight of the 
paper tallies with the weight printed on the ream label. 

In case of complaint about qudity/weight/she;etage/size shortage/ 
deficiencies/discrepancies etc. If any please take up the matter with the 
laiUs direct to avoid time lag in this 05ce taking up with the mills within 
45 days (in case of supplies in reams) and 120 days (in case of supplies 
in reels) from the date of receipt of the consignment at your end failing 
which the mias will not entertain such complaint. In such an event, please 
keep the lot aside and send a few ream/recl labels to the mills. 

I slso request you bhat in case of future supplies the procedure detailed 
above may kindly be followed, spedally in respect of forwarding sample 
sheets and verification reports and that complaint, if any be brought to the 
notice of the mills immediately, even if the issue of the blank set @ delayed 
by this dlice on account of non receipt of relevant despatch intimation or 
any other reason beyond the control of this office Inspection Wing. 

Pltare note that the pay and aaxmb ofecer, c01lcttlltd dcsitcrs that the 
ofticers signing the Inspection Notes on behalf of the. oonsignee or iadsntor 
should indicate their own designation on the InsQection Notes. The hp?~- 
tim Notes othmk wiU not be treated as valid for payment. 

f ~ : U a n y r a t o l ~ i s  aodcsdin the supply JOY 
should not .enter any remub abow the rame in the I n e o n  Notas imles 
1pd YBIil tbe same at tah a rtrrte of retdemcnt with the party copeaaed. 



' ~ ~ d s u c h r e w u k s i n d a e I ~ N o d s r a t t h e i n i t i . l r t a p 7 v i t b a a t  
the wncoarence of the party concerned is liable to create a lot of wmew- 
nary embarrwment towards the later stages. 

Pleare aleo note that if you fail to fumish nrif~cation reports about 
weight and sheetage, while forwarding sample sheets/Inspectim Nates, &is 
o 5 w  will presume that the said factors are in order and you have M) com- 
plaints on the same. This oflice will not issue any further reminder regard- 
ing submission of the said reports, but will release inspection notes forth- 
with. 

Your close co-operation in the matter is requested, 

Please acknowledge receipt. 
I Yours faithfully 

Encl: Set of I/Notes 
. .  in7copies. 

a/- 
for Dy. Cmfroller, I m p .  

The accounts o5ce copies of the Inspection Notes and continuation 
sheets should be signed individually i n  ink. Indelible p&l or ball poiat 
pen should not be used. 

The remaining copies of Inspection notes and continuation sheets can 
be signed in copying pencil in one stroke placing carbon paper under each 
ohaet, provided the signature are clear. 

Whenever Inspection Notes are typed, an copies should be signed in ink 
individually. The continuation sheets should be signed as above in an cases 
without any lapse. Consignees should sign the Receipt Certificate portion 
of the Inspection Notes in ink. Ban Point pens should not be used, in 
oignature. 



thQt R a i k w ~  aot only forfeited tbeir Jsirp mt Qe contt8ct~r but 
ware in fact dig& to pay a big sum to the wutractsr as per award. The 
Committee would like Railways to invwtQ#c tlw matter fully and 6% 
responsibility for delay and lack of care in safeguarding Railway's interests. 
Tht Railways should also take medial  measures to emure that such lapses 
do not recur. 

.IS. No. 90 of Appendix IX, Para 5.97 of the 11th Report of the P.A.C. 
(5th Lok Sabha) .I 

Action taken 

Para 5.98. 

As desired, the matter has been further investigated in detail with a view 
to fhq responsibility for delay and failure to safeguard nilways' interests. 

The position is explained below. 

(i) Delay in deuling with the contractor's request for referring the 
mutter to arbztratwn.-lt appears that on rmip t  of the con- 
tractor's request, the Chief Engineer (Construction) insuucted 
the Divisional Engineer to collect full facts of the case and 
submit papers before the end of November 1963. Ahhough 

the case was put up by thc Section concerned, it was not proper- 
ly proccssed and was also dclaycd by the P.A. to the Engineer- 
in-Chicf (C), and thc D.E.5. (Genl), Bilaspur. Shri K. 11. 
Dubey who held the above posts consecut~vcly at the malerid1 

.time has been held responsible for thc delay and lack of cart 
in safeguarding thc railway's interests. The said officer. hon- 
cvcr. retired frorn scnicc in June. 1967. o n  supcrannuiition. 

(k) Delay in ~ubnuswn o] the pule1 of Arb~truiors lo die Cuur1.- 
i t  has becn ascert:uned t h t  m responsc to the Kad~aq Advu 
cate, Nagpur's letter dated 19th Janudry, 1966, whercin hr 
had stdtcd that 4, per Court's ordcr datcd 18th Janudrj, 19bo, 
thc panel of arbitrators was to be subrn~ttrd to Courl by 17111 

February, 1966, the General Manrtgcr scnt thc Kd~lway's p m l  
of Arbitrators to the Railway Advocate on 4th Februrrrj, I960 
for submission before the court. It  is also observed that thc 
concerned District Enginccr dcputed hi4 dealing assistant to 
met the Rajlway Advocatu at Nagpur on 15th Dcccmhcr, 1966 
or reminding him. However, tho . W a y  Advocate Siiilod tu 
take action as  tequirc4 by the Court in time. la tbk cave thc 

-Railwag Advocate, Piaepw, was primarily. mpaaibk lg fail- 
ing to assist the Railway in getting the case presented properlv 



LforetheCouff. Tbipfailur6WMbuweht@ tBa ELaihvar 
t . ABkrocars's k w a b  a d  bi8 upb&m WBO w fix. Ht did 

mot, hawem, WW P~)Y e- but he ha8 s h e  vdw- 

. . tady s$qmped a c t 4  as a Railway Advocate. 

' ?r;e details of this case have also been brought to the notice ol the 
railways so that they rn@ avoid similar lapses in future vide Board's letter 
No. 71-B(C)-PAC/V/l I (89-90) dated 23rd December, 1971 (copy 
enclosed). 

This n has been seen by audit. 

[Ministry of Railways (Rly. Board) O.M. NO. 71-BfC)-PAC/V/I 1 dared , . 
16th March. 1972.1 

GOVERNMENT OF INDIA 
(BHARAT SARKAR) 

MlNlSTRY OF RAILWAYS 
(RAIL MANTRALAYA) 

(Railway Board) 
New Delhi, dated 23-12-197 1. --~ 

2 Pausa, 1893 

The General Managers, 
All India 'Railways. 
Chief Administrative Oficers. 
Metropolitan Transport Railways. 
Bombay, Cakutta, Madras & Delhi. 

Su~~~c~. -Rr tu?mmedar inn  Nos. R9 and 90 of rhc 1 lrh Reyorr of the 
P.A.C.  (1971-72). 

In respect of a contract for the earth work, construction of bridges, 
quarters. etc., on a doubling project, the contractor failed to complete the 
uork inspite af extensions p e n  to him. The contract was terminated. The 
contractor sought arbitration but there was delay in the railwsv 
appointing an arbitrator. After waiting for about 3 months. the con- 
tractor filed a suit in the Civil court. The Civil court, however, passed an 
order asking the railway to submit a panel of arbitrators fKNn which thc 
plaintiff (the contractor) would select one person and the defendent (rail- 
way) would name his arbitrator from the panel submitted by the plaintiff 
and a M y  of arbitrators was then to be formed. The court laid down 
that this should be completed within a period of one month. The court 
aid wah6rrb th<pineI to be submitmi under the General Manager's signa- 
ture, But the panel wnq submitted by the railway advocate to the court 
two days after the u e  limit laid dnwn by the court. M e  coun then 
?apJ,@$dan o u F e  orbitrator wbo p t e d  an award a @ b t  the nilmy. 



Tht Public Aamnta Committee have obssrvbd in this case that, doe 
'the Raiiway'r failure to appoint an arbitrator when the mItractOr m@t 
arbitration and further to submit a panel of arbitram talthin the stipulated 
time, the Railway h t  a valuable opportunity to present their case to a 
railway arbitrator. The Cammittce have also aaked that Ritwoya dhM 
take remedial measures to ensure that such lapses do not recur. 

m e  recommendation is being brought to the notice of the railways fot 
their guidance. 

Joint Director Works, 
Railway Board. 

D.A.:-Nil. . . 
NO. 71-B(C)SAC/V '11 ( 8 h 1 9 0 )  

New Delhi dated: 23-12-71 
Say with 45 spares forwarded for information to A.D.A.I. (Railways), 

New Delhi. 
D.A.: Nil. Joint Director Works, Railway Board. 

Rccommsadrtkn 
From the infomation furnished to the Committee it is observed that 

the overall cost of haulage of goods traffic by diesel locomotives on the 
longer route namely Bina-Bhopal-Nagda-Kota is much less than what it 
would cost for haulage of the same traffic by the shorter Bina-Kota route 
by steam traction. In the absence of complete information on the subject, 
Audit had worked out that the diversion of traftic from shorter route result- 
@ in a lass during h e  period July, 1965 to Dtcember, 1967. The Rail- 
way Board have worked out the comparative cost of haulage of goods 
traffic by the two routes and have come to the conclusion that there was 
actually a saving of Rs. 18.23 lakhs instead of tbe loss worked out by tho 
Audit. The Committee undertan3 that the calculations made by the Rail- 
way Board are under scrutiny by Audit and would like to be apprised of 
the final results. 

The Committee regret that the Railway Board failed to furnish requisite 
information to Audit in this case well in time. The Committee nwci hardly 
emphasise that Railway Board should ensure that in future all thc relevant 
information asked for by Audit or that which is considered ncccssary for 
being shown to the Audit is made available to them at the appropriate tiare. 
There should be w occasion for Audit to have to camplain about such 
matters. 
IS. Nos. 100 d 101 of Appendix IX, paras 7.26 to 7.27 of the 1 1 th 

Repoa of & PAC (5th Lok -)I. 
Actbe btn, 

Tbe observatbns d the Comdttce are notsd Tbe .Mltball hrulape 
cast of Rs. 18.237akhs as norlrcd out bg UW M h y  Board fru bsca 



scrutinized by audit. Acwrding to the rhcQod adopttd by tbe W w q  
Bod,  not only dirtct expenditure but expendhe on s t q w i a b ,  
@8 and maintenance and interest ch&Tg'ks'on capital has ban taken into 
account. Further the expenditure on Ught engine running involved in the 
ditbCt mute was also takcn into account. ~ - & t  hsVb d5t accepted c&tb 
l l l l l ~ ~ ~ t i a n s  made by tha Board. They have suggested that only bdcnti- 
hbb rdditional oostrr which would not be inmod bnt for Nmdng cd 
tkea bains should be taken into account. Aa such, the c a h h t h s  
mte revised and it is observed that, taking only the dind ad- 
ditional cost into account, there was a saving of Rs. 3.97 lakhs by hauling 
the traffic by the Bina-Bhopal-Ujjain longer route instead of the Bina- 
KO- (shorter) route. This calculatim also takes into account Rs. 2.4 
1- invdvod in light engine run of diesel power. Even if this is ignored, 
the diesel haulage by longer route is estimated to be cheaper by about 
Rs. 1.6 lakhs. 
[Ministry of Railways (Railway Board) O.M. No. 'II -B(C),/PACp/ll 

dated 20-6-1 972/Jaistha 20, 1894.1 



~MUI3NDATi~S/OBSERVATIONS RWbWS IY) 
N Q T B E E N A ~ B Y T H ~ C O M ~ ~ I T T ~ ~ ~ ~ ~ ~ ,  

REQUIRE REITBATION 

"The Committee also feel that DGSBU) on their patt should take step, 
for exercising at least random quantitative chaclrs on cement bags at the 
inspection stage. It may not be possibie for ail Governmant d-entr 
to have arrangements for weighment of individual cement bags on aeceipt. 
In the circumstances, it will bc for DGS&D to ensure that besides quality, 
the quantity of cement supplied to Government departments is also suitably 
checked." 

[S. No. 40 of Appendix IX, Para 2.127 of 1 l t h  Report of PAC (Fifth 
(5th Lok Sabha~ I .  

Action mken 

In the case af cement, inspection is not carried out in respect of each 
consignment. Quality control is exercised only by testing samples. It is 
neither the responsibility of an inspector, nor is it feasible for him to 
exercise any random quantity checks on the cemeat bags. In the case of 
stores, including ament,  the responsibility for quantitative checks rests with 
the consignee, who alone is in a position to exercise tbis check adequately. 

[Ministry of Supply No. P111.20( 1 )/70, dt. July 1972.1 

Moreover, the treatment of water is a regular and continuous measurc 
aad each time the water is fed bto the engine it has to be treated. There- 
fore the work which is now being handled by the traffic staff could haw 
been done by the same staff front the very bcpnning. Obviously t h ~  
separate field organisation of Khdasis was not created to repair the 

boilen so that wuld be u@!mva "after tbe podtion had 
stabilid." They were, required to treat water fed into d a e g  aud that 



[s. No. 1 1 4  of Appendix lXv Para 9.12 of the I 1 th Rcport of the P.A,C. 
197 1-72.] 

it is true that the trcatmcnt of watcr fcd to ~ h c  steam locomotives is 
continuous process and thc process involvcd is only addins sonic cherui- 

~ ; d  to the water. Wik putting up a justificiltion for t 5  crcation of a 
,pcci;~l organisation, thc Chicf Mechanical Engineer, ?;. E, Railway, 
;~;?pilrcnt\)i felt h a t  thc en:sting arrangnlcnt  of trc;iting water at ccrlain 
i~onl~natcd stalions W l S  not satisfrrctor~ and the cdct ing ccnventiona\ and 
other specialiscd dutics of slat1 would not pcrmit their attending to the 
\vntcr trcatmcnt also in an cfficicnt ruanncr. It was hi% intention that 
[he fitting of autom;~tic gears to  lncomotivc tcndcrs should be processed 
quickly and with the fitting of dozing Fears, the water treatment khalasis 
could bc progessively withdrawn. It will also he noted tbat by the time 
[lit staff were withdrawn in April, 1969. the number of Ioconmtives fitted 
\vith dozing gears were progressively increasing and by the end of 1969, 
169 locomotives wcre fittetf with thc dozing gcan .  Vicwed in the light 
,,f the serious situation which dcvclopcd in 1964. it would perhaps be 
i i p p r ~ i n t c d  that the best solution that wa.i thought of, for ovcrcorning 
!hc sudden d;~milp? to  larpc nunrtwr of locnmotive boilcrs was by m a t -  
lr~g 3 spccinl tcnlporary organisation which would bc undcr the control of 
I I I C  Mechanical Dcpartmcnt for crisuring addition of thc chcniical, without 
f i l ,  at ill1 thc wntcring rtntions. Thc idea of utilizing onc dcpartnxnt  
hff for another dcpirnmcnt's duties enlanoted :IS :I rrsult of B o d ' s  
in<truciions issucd in April, 196?, in thc light of thc need for economy 
1,) the, growth of the strcnpth of  si.~R. ;rnd i t  was pohsiblc far the .4dminis- 
!ration to cnfnrcc this d:rcctivc in stagcs for winding up  thc s p c " i d  
orgmicltion. 

'This has bccn seen by .Audit. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATlONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee note that as a matter for policy there would be no clos- 
ing of any of the existing unrcnluncrative branch lines. The High Powcr 
Committee which went into the question af iniproving the working of such 
branch lines, so as to make them economically viable made certain recom- 
mendatons which inter alia covered coavcrsion of guages and extension of 
lines. These would cost about Rs. 240 crores. The Commitlcc were in- 
formed that the justification ,for additional invcstmcnts on conversion-cum- 
extension had to be examined. The Committee would like the results of 
the examination to bc intimated to them. 

. . . .. Action taken 
As against the reconmendation of the Uneconmic BRANCH Line 

Committee, 1969, to carry out 28 surveys for extension/conversion/restma- 
tion of branch lines, the Board have ordered 12 traffic surveys to be carried 
out by Railways. So far reports of 5 surveys have hecn received. Exarni- 
nation of two survey reports has been completed which indicates that res- 
toration of Gohana-Panipat link and extension of Burhan-Etah line to Kas- 
ganj are not financially viable. The results of the examination of the other 
survey reports will be intimated to the Committee in due course. 

[Ministry of Railways (Railway Board) O.M. KO. 7 1-B(C )-PAC/V/ 1 I ,  
dated 2 l st February. 1972.1 

"Out of twelve surveys ordered by thc Railway Board, reports of six 
surveys have so far been received. Examination c,f threc survey reports 
has been completed which indicate5 that the projects mentioned below arc 
not financially viable:- 

I .  Restoration of Gohanil-Panipat Link. 
2. Extension of Burhan-Etah linc to Kasganj. 
3. Conversion of Kurdwadi-Pandarpur from NG to BG. 



The otber three survey reports are still under examination of the Rail- 
way Board. , .  , :&/  

The remaining six surveys are still in progress." 
SMinistry of Railways' O.M. No. 71-BC-PAC/V/ll, dated 315-8-1972.1 

Recommendation 

The Conunittee note that Railways are already insisting on prepayment 
of frcight on certain categories of consignments. The Committee would 
like the Railway Board to consider the feasibility of extending this practice 
to covcr more commodities, as per practice obtaining in other countries. 

[ S .  No. 15 of Appendix IX, Para 1.1 13 of the I lth Report of PAC (5th 
Lok Sahha) .] 

AcLio~r taken 
Thc rccon~mendation has been noted. A decision has been taken to 

apply thc condition of prepayment of freight to 26 commodities according 
to classification. It was proposed to bring this into effect on and &om 1st 
April, 1972. Inummerable representations were received some of them 
from other Ministries also. Extension of time has been given upto 1st 
.luly, 1972 to enable the trade to adjust to the, new obligation. 

This h u  been seen by Audit. 
[Ministry of Railways (Railway Board ) O.M. No. 7 1-BC-PAC/'V/ 1 1 

dated 28th April, 1972j.l 

The Committee are unhappy to note that the equalking beams on all 
rhe 117 coaches supplied by the firm were found defective and had to be 
replaced by the Northeast Frontier Railway at a cost of more than Rs. 3.51 
lakhs. It has been stated that investigations into the c a w s  of the hilures 
uf these h a n u  have revealtxj that they were due to the different class of 
#reel uscd and manufacturing defects in the manufacture of the beams. The 
Committee were nlso informed during evidence that a claim had been pre- 
fwd against the firm for reimburscn~ent of cost of replacement of the 
dcfcctive hams although no scttlcment had yet been reached. The Com- 
lnittue desiiire that thc Railway Board strould actively punuc the matter with 
the suppliers and apprisc them about the outcome. 

According to the Audit Para the caws of breakages of beams on the 
Western Railway have been ~poncd to the manufacturers for replacement. 
The Committee would like the Railway b a r d  lo take follow up action on 
[heir claim against the manufacturers. 

1s. Nos. 28 and 30 of Appendix lX, Parus 2.65 and 2.67 of the 1 lth 
Repart of the PAC (5th Lok Sahhal .I 



Action takea 

ThC of rccovcry of cost of replacement of the defective beams 
r s  still k i n g  pursued with the manufacturers. A reply from the mraufac- 
turcrs I ~ i c  bcen received and this is being considered in consultation with 
thc R.D.S.O. The Committee would be advised of the outcome as  soon as 
thc n~i t ter  is settled. 

This has been seen by Audit. I 

[Ministry of Railways (Railway Board) O.M. No. 71-B(C)-PAC/V/ 1 1 
datcd 9th June, 1972/19 Jyaistha, 1894 S.E.] 

The nlattcr had becn taken up with the firm to replace the defective 
cqunlising beams or to accept the claims preferred by the Railway\. Thc 
firm refuted the Railway Board's claim on the, ground that the dcrect\ 
notic:d in the equalising beams were not manufacturing defectq. In ordcr 
to convince the firm, on technical p u n & .  of the liability for the defec- 
tive manufacture of the equalising beams, a meeting is being arrangcd with 
the firm to be held in the Ministry shortly. 

[,Ministry of Railways Offrcc Mcnloranduni No. 7 1-BC-PAC!\'/ 1 I 
datcd 1-8-1972], 

Recommendation 

The Co:nrnittcc wcrc given to understand that the cxccss stock to thc 
csccnt of 2.30.000 Kilogammcs was disposcd of by inviting tenders. The! 
would like to b; iafornicd about the loss, if any suffered on this account. 
The Cornmiitee would also like to bc apprised o f  the final outcome of lhc 
c o m p c n d o n  claim of a firm statcd to bc undcr considcrntion. 

IS, No 37 of Appendix I X ,  Para 2 .1  12 of I lth Report of P.A.C 
(5th Lok Sabhr)'] 

Action tskoa 
Thc sale of 2,32,000 Kgs was arranged i n  April-June, 1970 at thc 

rate of Rs. 11561- per tonnc. A net loss of Rs. 1,67.968/- was incurrd 
in the sale as per particulars given below:- 

( a )  Totul sale value rcali.scd Ks. 2,h8,192/-. 

( b )  Book ratc of 2,32,000 Kgs. Rs. 4J6.160 
at  Rs. 1.88 per Kg. 
( c )  Nct loss incurred ( h ~ - A  Rs. 1.67,968. 



As regards the final outcome of the compensation claim, the DGUD 
has advised the fobwing  position:- 

"The firm has not claim any compensation so far, excepting that they 
have written one letter wherein they have stated that a sum 
of Rs. 1,75,000/- is blocked due to suspension of supples 
order by the indentor. The firm's letter is dated 24th October. 
1966 and afterwards they are, silent over the issue. The casc 

is, however, s t i  to be finalised". 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 71-B(C)-PAC,'V/ I I 
dated 10-4-1972/21 Chaitra, 1983 j . J  

Further Information 

'i ' K  matter was again referred to the D.G.S.&U.. NCH Ddk: who h a . 2  
itdvicd inrl:r D.O. No. CDN-5/5(5)/71. datcJ ?Y[h J u  y ,  1972 that 
;~ctio: icgruding finalisation of the case is Ixing tiiken up.  

, h i  nistry pf H:Jlwnys Office Memorandurn 30. 7 1 RC-PAC/\./ I I 
datcd 1-8-19-21, 

Recommendation 

?'he Conmittec would also like to bc appriscd of t l i ~  outcome cf .l:i 11 

Iilcd bj [he Railway Administration with thc otlii'iul liquidator. 

[S.  \o. 47 ot Appendix IS, Para. 2.162 of I lth Kcport of lhc P.:l.C 
(5th Lok S a h h a ~ ]  

Action Taken 

'I'hc Otficial 1-iqiiidator has not so f a r  settled the claim filed by thc 
iiailwa! Adriiinistrihn fur the refund of difference in the pricc.~ of C.l 
wr,lp a h  prcvdcnt in 1965 and that at which it was told to the firni in 19h:. 
i i l ~  rnuttcr is bcing pursued with him. 



The Committee would also recommend that sustained efforts should 
be made to bring down the present rate of rejectims ab crossing (over 25 
per cent.) to within the normal rejection rate of 10 to 15 per cent, 

[S. Nos. 55 and 56 of Appendix IX, paras 3.57 and 3.58 of the l lth Rcport 
of the P.A.C. (5th Lok Sabhall. 

I Action taken 
The matter is under detailed examination and a further communica- 

tion will follow. 

This has been seen by Audit. 
Ministry of Railways (Railway Board) O.M. No. 71 -B(C)-PAC/V/l I .  

(50.56) dated 10th April, 1972/21 Chaitra, 1893.1 

During evidence the Committee we& informed that the corrosion consti- 
tuted a big problem a Committee was being set up by the Planning 
Commission for investigation of the same. The Committce fcel that thc 
proposed committee, i! not set up so far, should immediately bc consti- 
tuted and its terms of reference should inter d ia  cover a through study of 
corrosion problem in railway coaches. 

[S.  No. 61 of Appendix IX,  Para 3.28 of thc 1 lth Rcport of P.A.C 
(Fifth h k  Sabha) 1 

Action taken 

Corrosion problem arc currently being studied by some o f ~ h c  nation.;l 
laboratories such as thc Xationrtl Mctallurgicnl Laboratory and thc Ccntr;!i 
Electro Chemical Research I',lstitutc. Thc Ddcncc Kc,scarch Laborator! 
and the R.D.S.O. of the Railway Board are also cngagcd i n  corrosion studit. 
as specifically ptrtain to their own ficlds. The Corrosion Advisor,! ?311rc.~i1 
under the Mctals Committee of C.S.I.R. has also undertaken a numhcr 
of programmes in this direction. The best manner in which thccc varicxl~ 
studies are to poolcJ together iind co-ordinated and ufeful results diss~c 
rni;latcd to obtain thc bi.51 advantages to the cconortty is untlcr consiticr.l- 
tion in consultation with the C.S.I.R. Onc of thc suggestions under co1l.l- 
deration is the establishment of a techniciil ccll, operating 3s n co-ordinklriflkc 
agcncy, to identify and inilintc sludics on the i..lcidencc of colrossit)n o n  
national basis, to promote rcscarch ilnd dcvelopmcnt on corrosion prohl~'il!. 
in appropri;ttc centres, to undcnakc promotional aclivitics for thc i!ltr+ 
duction of prcvcntive mcasures to reduce and prcvalt corrosion by \.ari\)ilk 
methods and to maintain a data bank on various aspects of corrosim ;mi 
to act as a disscminating centrt far information on corrosion. This w ? -  
scstinn is k ing  pursued further with a view to givi.,lg it concrete 
prilclical shape. 



The Committee would also like to be apprised of the outcome of arbi- 
tration proceedings initiated by the contractor for claiming compensation 
on account af termination of the contract. 

[S. No. 87 of Appendix IX, para 5.78 of the 11th Report 'of the P.A.C. 
(Fifth Lok Sabha)]. 

Action Taken 

One of the Co-Arbitrators was transferred to another railway in August, 
1971 and this necessitated nomination of a new team of Co-Arbitrators. 
The contractor has been furnished with a list ~f names for recommending 
one arbitrator to be appointcd on his behalf by the General Manager and 
his reply is awaited. I nid 

This has been scen by Audit. 

[Ministry of Railways' (Railway Board) O.M. No. 71-B(C)-PAC/kr/I I 
dated 16-3-1972]. 

Furlher Inbrmation 

I'hc Riiilwity Otficcr nolninatcd by thc conrractclr to act on his behalf 
its an ;~rhitrator, has cxprcsscd his inability to function as an arbitmtor. 
Thc contractor h:i> hccn givcn :I frcsl~ lirt of n:inics for sclecting his nominee. 
His r:ply is stdl uuailcd nnJ thc cnsc IS k i n g  xtivcly pursucd. 

[F ,  No. 3 of Appcndtx IS. par:i 6 ZV of th: 1 l ! t i  Kcport of thc PAC (5th 
I.nL Sahha).] 



Actbn Taken 

The matter is being further reviewed in consultation with the Southern 
Railway and a funher communication will follow. 

This has been seen by Audit. 

[Ministry of Railways (Railway Boa~,d) O.M. 71-B(C)-PAC/V/II dared 
1 O-4-1972/2 1 Chaitra, 1893 J - 

Furher Information 

In the reply received from the Southern Railway, the R a i i ~ a y  are not 
in favour of closing down any more stations. The matter was further 
examined by the Board and the southeni Railway have been instructed 
on 21-8-72 to undertake a through work study which should, intor aha, 
go into the question of pattern of traffic at present prevailing on thc Gun- 
takal-Hospct Section. i.tl. movement of empty rakes and light engines to 
and from Hospet and the misting twin ~ u i : ! ; ; ~ l n , c  facilities, in order to 
examine whether the present pattern of ( t  ) ~ . r : ~ t i k ~ n  c..)uld lend itself to fur* 
ther ration:llisation 2nd if as a rcsult tllcr~wf .I Icw riiorc. stations could bc 
closed on this scction for the present. 

The Southern Railway hakc hccn dlrccred to complctc the ~ o r h  stud.j 
within ,I mmth and wnd , I  r~>pon  ~ogtthe; with thcls rccomrnendations. 

Recommendation 

I hi. Committee arc also unh;rpp! to notc that thc rcconlnlcncii~lior~\ 
madc b! them in their curlicr Kcp1r15 icb~ut thc detcrmina~ioll of lossc. 
relating to thefts and other dcficicn~ic~ in tittirlgr of rolling stock and thcir 
exhibition in Anncxurc 11 ro the Appropri;~tion Accounts had not bccn 
implemented fully h!. scvcrd Ri~ilu;ry\ so f a r .  T h C  Kailw:cy Buastl sIlou1~1 
takc spcetiy action for their implen~cnt;ltion. 

[ S .  KO 173 of Appncdix I X .  para 9.58 of thc I lth Report of thc P A . (  
(5th L.ok Sabha ) I 

Action Taken 

7 tic oh\i.r\ation\ of the Ct~mn~ittcc ;IW noted. the rnettcr has been rc- 
ferred to the r4lways and the pr;ictlc;cl difficultie+ experienced by then1 11' 

implementing Ro;~rd'\ order\ will he cwnincd and resolved, Fur~hcl 
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instructions will bt b u d  wherever necessary. The Railways etc. h a w  
bcen addressed vide letter No. 68-Sec. (0.) 184/21, dated 30-3-72 (copy 
enclosed) , 

This has been seen by Audit. 

LMinistry of Railways (Railway Board) O.M. No. 71-B(C)-PAC/V/ll 
dated 19th April, 1972/30, Chaitra, 18931. 

Further lnfonnrtioa 
Rcplics from most of the Railways are still awaited and the matter is 

bcing pursued with them. 

[Ministr} of Railways' Office Memorandum No. 7 1 -BC-PAC/V/ 1 1 dated 
3/5-8-19721. 

GOVERNMENT OF INDIA 
(BHARAT SARKAR 

MINISTRI' OF' RAIL.WAYS (RAILWAY MANTRALAYA I 

(Railway Board) 



2. The Board desire that a review should be undertaken in respect of 
implementation of their instructions vide letter No. 64Sec. (Cr. ) / 18416 
dated 16-1 1-1965, as amplified and reiterated from time to time vide letters 
No. 68/pp/4/10 67-68/P.I dated 5-10-1968, No. 68Sec.(Cr.) 184/21 
dated 5-12-1968 and 68App/4/10/67-68 dated 28-12-1968, and a certi- 
ficate furnished to them to the effect that the aforesaid orders have been 
fully implemented on your Railway. In case there are any practical diffi- 
culties experienced in implementing the same, these should be elaborately 
brought out for the information of the Board along with your proposal for 
overcoming them. 

3. This may please be treated as Urgent. 

sd./- 
R. N .  P,ITRO, 

Dy. Director Finance (Accounts), 
Railwuy Mourd. 

No, 68-Sec.(Cr.) 184/21 
New Delhi, the 30th March, 1972 

Copy with 45 spares, forwarded for information to ADAI(Rlys). NCH 
Del hi. 

October, 1972. -- 
Kartika. I 894(S).  



APPENDIX 

The Committee desire that in the case of recommendations in respect 
of which interim rcplics have been furnished, Government should forward 
thc final replies cxpcditiously. 

'The Committee note that necessary instructions have been issued to 
the concerned Railways to malyse the causes for the widening gap between 
t k i r  working espenscs and gross traffic receipts and to take necessary 
rcnvdial mcasurcs, The Committee would like that the results of the 
invcstiga~ions mado and the remcdial mcasures taken be intimated within 
six months. 

The Committee do not agree with the view that the scope of achiev- 
ing substank1 economy in the major areas of expenditure is limited. They, 
howcvcr, note that an economy drivc has been in existence on the Rail- 
ways for a nunlbcr of years and that instructions have also lpxn recently 



issucd t o  the General Managers of all Zonal Railways for effecting maxi- 
niuni p r ~ i b l c  cconomy i n  their working expenses. The Committee 
Ice1 tIi:lt what is important is not the measures suggested but the effective- 
ness of inlplcnicntation of these measures in order that the expected 
economy may he nchievcd. They would, therdfore, like that the results 
4ou ld  be carefully assessed and expressed in quantitative terms so, as 
t o  havc ;I propcr appreciation of the impact of the economy measures ovef 
a period of time. 

'The ('ommittcc notc that out of 12 surveys ordered by the Railway 
l3oartl for estension,'conversion/restoration of unremunerative branch 

L lines. reports of only sir wrvcyi havc so far been received and the remain- 
ing six surveys ;Ire still iri y y r r s s .  Further out of the six survty reports 
rcc,-ivcd cxamin;ttion nf only three reports has been 'completed. The 
C'oninlittce dcsirc that the survey work should be expedited and speedy 
;tction t;~hen on reportc already received. 

Tllc <'onlnlittcr notc that the design of the equalising beams as well 
nc the rn;~trrid from which the equalising beams are required to be manu- 
factured wcrc ;~llcred in 19f.S. i t  is however learnt from the information 
furniched to the C.mm~it!ce that in one case of failure of equalising beam 
rhat took place on Southern Railway during the quarter ending 31st 
Dcccnibcr. 197 1 ,  the heam was of new design. The C~mmittee,  therefore, 
rc.wrnmend th:rt the qr~c\  ion  of ;~dequacy of design, specification for  
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materials ctc., may be ;r.:?- into carefully once again by the Research, 
Designs and Standards O~ganisation of Railways with a view to malting 
the beam safc. 

Thc Committee note t'lat a net loss of Rs. 1,67,968/- has been 
incurred on the sale of e u x  ; sto.$i of M. S. Hex Nuts I$" acguircd as 
a result of ovcr-provisionin: hy :he Central Railway Administration. The 
Committee recommend 1'. I may be considered whether respntsibiity 
for thiq lo+ can be fixed. 

In the ac~ion talcn not: furnished by the Railway Board it has not . 
kc11 indicated whethcr any investigation was made to find w t  as to why 
unquali6cd Railway Receipts were continued to be issued till November, - 
I968 even thoufi complaints about heavy shortage of cement were being 8 
receivcJ s i n e  July, 1965. The Committee would like this to be enquired 
into with ;I view to fixing responsibility. 

trnder the extant rul:~ r t  nta, not be the responsibility of the D.G.S. & 
D. inspector to exercise a quant~rative check on the cement bags apart 
from the qualitative check exercised. But keeping in view the f a q  that all 
Government Dcpartmcrrt\ nlvy not have suitable arrangments for weighment 
of mdividual cement bag on r~xcipt .  it is hut appropriate that there sbodd 
b c  :I machinery to ensure at 1c;rst a test wtighment of cement bags. The 
Committee would thcrcforc rccomnlend that DXX. & D. should, as an 
cxperirnental measure, entrust the inspectors with this work also in view 
of conip!aints of shortages. -- - 



9. 1 ' 3 0  I<.~ilways The Committee find that the question regarding u:ilisation of the avail- 
able capcity in the managanese steel crossings section as also the over- 
all capacity of the Steel Foundry at Chittaranjan is still under detailed 
examination. The Committee would like to impress that the examination 
should & expeditiously completed so that the installed capacity is put to 
use. They would also like to be informed about the measures taken to 
reduce the rate of rejectims of crossings. 

10. 1 - 3 3  Railways The Committee desire that Railway Board should explore w h  - 
ther individual responsibility can be fixed for the de!ay at various stages '$ 
and t a k  suitable action against those found guilty. 

The C'ommittee find that apart from the lower production in 
Neyveli Lignite Corporation which resulted in lesser demand for railway 
wagons there has been drastic fall in the requirement of wagons partly 
because "the customers are taking a larger proportion of @pas by 
road instead of by rail in view of continuous mcertainty in the matter of 
~ m l y  of wagons, pilferage znroute, delay in movement and route restric- 
tions for very long periods." This aspect needs to be examined. The 
Committee h q  that remedial steps will be taken by the Railway Ad- 
ministration concerned to bring about necessary improvement in the =- 
vices rendered by them so as not to allow divenion of traffic to road 
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I lw ( rvnmittcc 
u3s  no justitication 
treat water. They 
fuhm guidance. 

arc still unablc to rehist the feeling that there 
for. creating a separate oryankation of Khalasis to  

hope the .Railway Administration will note this for 

The Committee note that of the 41 1 recommendations of the 
Railway Accidents Enquiry Committec which were accept& by tbe Rail- 
way b r d  only 250 have so far  been implemented. The Committee 
desire that implementaticm of the remaining reojmmendations of the Rail- 
way Accidents Enquiry Committee shnu'd bc crpdi tcd .  

The Committec find that in all thc four cases referred to in the 
foregoing paragraphs, responsibility for varioils lapses has k c n  fixed 
but all the persons found rcspnsiblc arc statcd to have retired and aS t; 
such n o  further action could be taken. Tho Committee desire that the -a 

'Railway Board shouid rcview 811 thcsc cases to see whether the retired 
p r sons  only were rcsponsiblc for the lapses and no others. 




